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LEGISLATIVE ASSEMBLY 

Friday, 29th March, 1946 

The Assembly met in the .Assembly Chamber of the Council Bouse at Eleven 
of ,be Clock, Mr. President (The Honourable Mr. G. V.Mavalankar) in $he 
Chait. 

MEMBERS SWORN: 
" -'Mr. Bernard Christopher Allen Cook, O.B.E., I.C.S., M.L.A. (Government 
of India: Nominated Official); 

Mr: Charles }'rederick Victor Williams, I.C.S., M.L.A. (Government of 
India: Nominated Official); and 

Mr. Madapusi Viraraga,vachari Rangachari (Government of India: Nominsted 
Official). 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 

EMIGRATION OF INDIANS TO ~  ~  

1878. ·Seth GoviDd. Du: (a) Will the Food Secretary be pleased to state 
if it is a fact that the Famine Enquiry Commission had expressed that an 
ultimate decrease in the rate of population is not only  desirable but extremely 
necessary to avoid famines in India in future? . 

(b) If so, do the Government of India intend to accept and act according 
to the recommendation snd report of the Famine Enquiry Commission? 

(c) If so, what arrangements do Government propose to make for the 
emigration of Indians to other countries of the Commonwealth which are very 
sparsel3" populated? 

(d) Do they also contemplate to send the demobilised Iudian soldiers to 
such· other countries? 

Xr .. B. Jr.. SeD: (a) Yes, Sir. 

(b) and (c1. The Government of India agree with the Famine Enq;liry Com-
mission that. we are not at present justified in depending on Emigration as a 
means of influencing population growth. No recommendation was made by the 
Commission on this point, but in considering t.he general question of ~  

of Indians ov.erseas due attention will be given to the view expressed by the 
Commission that Emigration of Indians t<l sparsely populated parts of the 
CommonweAlth ,m11ld help to relieve the preSRure of the population on land 
in India. 

(d) No proposal iR at p)'ef;ent under consideration in regard to sending of· 
demobilised Indian soldiers to other countries. 

Seth Govind Das: Will Government be prepared to consider if It scheme is 
put forward before them to send our population to East .Africa which is the 
nearest ~  to India? 

Kr. B. R. Sen: That question should, be adressed to some other department. 

JIr. Ka.nu Subedar: \Vhnt RITAngements have been made with regard to the 
cultivation of lands in the Andamans where, I understand, enorn1ous waste 
lands are available? 

IIr. B. R. Sen: 1 han, no information on that point. 

seth Govind Das: Is the Honourable Member aware that in East Africa also 
there are enormous lands for cultivation and if emigration is opened to that 
country a great amount of land can come under cultivation for the good of the 
inhabitants of that country as well as the pen;ons who are sent on e.migration? 

Kr.B. R. SeD: I shall take note of what the Honourable Member has said. 

• ( 3131 ) 
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INDIAN FQQD DELEGATION TO. LQNDQN ANlD \\"A8HINGlCN 

13'19. "'Beth GoViDd Daa: Will the Food Secretary be pleased to. state: 

(a) the names of those non-officials who were requested to accompany; the-
Honourable .Sir Jwala Prasad with the Indian Delegation to Lo.ndon·,: and 
Washington; and 

(b) the names o.f iuch nDn-Dfficials who. refused to go with such a ~ . 

and the reasons co.nveyed by them, if any, for the same?· 

lIr. B. B.. Sen: (a) and (b). It is nDt in the public interest to disclose this. 
information. 

Seth Govind Daa: Will the Honourable Member be pleased to say how th& 
public interest is going to he affected by certain information disclosed with 
respect to my question? 

lIr. B. B.. Sen: I have nothing more to add. 

Sri S. T. Adityan: What is the reason for not giving the information? The 
Honourable Member has not given the reason. 

Mr. President: He has. He has said that it is not in the public interest to 
give the information. 

Seth Yusuf Abdoola Haroon: Will the Government. of India take .strong 
measures against those non-officials like my Congress friends who refused to. 
co-operate in such a vital issue as the food crisis. 

Mr. )[anu Subedar: Will co-operators be rewarded? 

Ml!l:MBERS QF CENTRAL FQOD ~  CQUNClI. 

1380. "'Seth Govind Das: Will the Food Secretary please state: 

(a) the' names of the members of the Central Food Adviso.ry Council; 
(b) their qualifications; and 

(c) the total annual expenditure of this Council with special ~ to the 
salary they get? 
Mr. B. B.. Sen: (a) and (b). A statement giving the names and qualifica-

tionH of the members o.f the Central Food Advisory Council is placed on the 
table of the House. 

(c) The total expenditure of this Council amounted to Rs. 13,337 in 1944-45 
and Rs. 6,206-14...0 in 1945-46. No salary is paid to the members. Besides 
Railway fare they get a daily allowance of Rs. 20 and conveyance allowance of 
Rs. 5 per day for the period the Council is in session. 

~  of Mem.bers 0/ the C.'ntral E'ood Advisory Council 
Names 

1. Khan ~  Abdul Momin, C.1.E., 1\1.L.C. ') 
2. Syed Alzaz RasuL M.L.A. I 
3. Nawab Major hmsbed Ali Khan, M.B.E. l 
4. Sir \Villiams Roherts, ·C.I.E., M.L.A. 
5. Raj" Sahih of Jahangirabad. Representatives of Producers and 
6. Sir Datal" Singh. I J.and·lord. 
7. Sardar Vivek Singh. 
8. Ch. Mukhtar Singh. \ 
9 Sir Mani Lal B. Nanavati. 
10. M!·. Ivor Bull. M.B.E. 
11. Mr. B. Ramchandra Roddy, C.B.E. J 
12 Hon'ble Mr. H. D. Townend, . } 
(Associated Chamber of Commerce). ~  .,f Chambers of 

13. Mr. Gurusharan Lal - Commerce. 
(Federation of ~  Chamber of Commel·cel· J 

14. Mr. Fazr,lbhoy 1. Rahimtoola, C.T.E., J.P. 1 
15 Sir Purshotamdass Thaknrdas. C.I.E., M.B.E. I 
16·. Mr. D. P. Khaitan, M.L.A. If·'. I 
17. Sardar Santokh E.'ingh, ex-M.L.A. ~ Representatives of Trade. 
'·18. Mr. Mohd. Hussain Hashim Premji. I 
19. Mr. C. W. Tosh. 
00. Mr. H,issainbhoy A. LaJljee. J 



• 2.1. Mr. G. D. Puri (Imp\. Bank.). 

• 

22. Mr S. R. Jariwala (Central Bank). 
, ~ of Raulu. 
S 

23. Prof. L. C. Jain, M.A., Ph.D., D.Se. (Econ.). 

. 24. Col. R. H. Zaidi, C.I.E. 
25. Mr. Nllrayar. Iyer. 
26 MI'. K. F. Haider. 
27. M ... Mil' Akbar Ali Khan,. Bar.·at·Law. 

28. Dt· W. It. Akroyd. 

29. Dewan Bahadur Sir T. Vijayaraghavacharya, ) 
K.B.E. '1 

30. Dewan Bahadur Sir Gopalaswami Ayyangar, I 
C.S.I.. C.I.E.· I 

31. Hon'ble PUndit H. N. Kunzru. I 
32. Sir Shanmukham Chetty, K.C.I.E. ). 
33. Seth Yua.uf AhdO?la Haroon,. M.L.A. 1 
34. Mr. NavIlle Wadla. 
35. Sir Madhorao G. Despande.. 
36. N R. SarUr, Esq. . J 

} 37. Begum .T. A. Shah Nawaz. }I.B.E. 
38. Rani Phu\ Kumari (of Sherkot), M.B.E. 

39. Prof. G. D. Parikh. 

40. ~  ~. C. Mehta. 

Economist . 

~ Repreli8ntativN. 

Diet.ioian. 

Leaders of ·Publi? Opinion .. 

Women'.s RepresentativN. 

Labour Representative. 

Representative of Trade. 

Prof. N. G. Ranga: I" it not a fact that apart from the representatives of 
the big landholders t,here is not even one representative of. the actual kisans or 
peasants and also of agricultural labour on this Council? 

Mr. B. R. Sen: The Honourable Member can go through the list first and 
see whether his statement is correct. If it is correct, then I am quite prepared 
to consider the question of the inclusion of some representa.tives of producers. 

Seth Yuauf Abdoola Baroon: Is it not a fact that the member's attention 
WAS drawn to this in the Advisory Council? . 

Kr. B. R. Sen: I do not remember it, speaking subject to correction. 

Seth Govind Das: In view of the fact that the zamindari system is going. 
will Government consider the question of having kisans and labour represented 
on this committee? 

Mr. B. R. Sen: I am quite prepared to consider this. Tn fact, there should 
be a representative of kisans and I shall go into this. 

Sreejut Rohlni Kumar Ohaudhuri: Eave all the provinces been re{>resented 
on the Council? 

.... B. R. Sen: Ths representation is not on's provincial basis. 

Shri Sri Prakasa: Is it not a fact that working on this Council will involve 
greater labour for the kisans than working in the fields? 

Babu Ram :tfaraY&D Singh: Is Bihar represented on this committee? 

Kr. B. B.. Sen: I have said that this committee has not been constituted 
on the basis of provincial representation. It is based on the representation of 
interests. 

CONTRAOT WORKS GIVEN BY HORTICULTURAL DIVISION, CENTRAL P. W. D., 
NEW DELHI 

1381. ·Kr. Ahmed E. B. Ja1!er: Will the Honourable the Labour Member 
kindly place on the table of the House a comparative statement showing th • 
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aIllount of contract works givell by (i) tenders and (ii) work orders, separately, ~ 
to Muslims. Hindus and Scheduled Caste Contracoors in the HorticultU{e Divi-
ilion of. the Centml I'. W.D., New Delhi, during the period from 1st November, 
-1943, to the :J8th February, 1946, hy the present Superintendent, Horticultural 
Operations, New Delhi? 

The Honourable Dr. B. B.. Ambedkar: The infornlatioll asked for is not 
readily available and the time and labour involved in collecting it would be 
incommensurate with the value of the result. 

JIr . .Ahmed E. H. laller: What are the reasons why the information is no' 
readily available? 

The Hoaoarable Dr. B. B.. Ambedkar: 1t is .HOt ayailable in the form in 
which my Honourable friend wants it; 

PrOt .... G .. BaDg&: Is any l'ffort heing made 00 give additional opportunities 
for scheduled caste contractors to have their share? 

The Honourable Dr. B. B.. Ambedkar: They ean get their share in accord-
ance with the rules laid down. .. 
Prof. K. G. ltaDIa: There are only very few from the scheduled castes. 

because they are so poor. 

MUSLIM: HORTICULTURAL SUBORDINATES IN CENTRAL P. W. D. 

1382. *Jlr. Ahmed 1:. H. Jailer: (a) \Vill the Honourable the Labour 
Member kindly state if it is a fact that three B. Sc. Muslims were appointed 
in the Central P.W.D. as Horticultural Subordinates 011 the 28th February, 
1945, 19th Mar0h, 1945, and 23rd May, 1945, but they were not given charge of 
Seetiom; till the 28th November, 1945? 

(b) On what duties were they put during the intervening period? 

(I') If they were not required for Rpecific work expected of them, why has 
public money to t.he amount of RR. 5,000 been wasted in this way, who is 
responsible for that and what action do Government propose to take 
t he officer concerned? 

The HOIIOurable Dr. B. R . .A.mbedkar: (a) Yes. 

against 

(b) and (c). As the men were fresh from college and had no practical 
~  they wer.e given preliminary training as prohat,ionen; before heing 
placed in formal charge of sections. 

SCALES OF PAY AND INCREMENTS TO CHOWDHRIES AND ASSISTANT CHOW'D\HRIES 

IN HORTICULTURE DJVISION 

1383. *Mr. :thmed E. H. Jailer: Will the Honourable the Labour Member 
kindly stat,e the scaleR of pay and increments al1ow!'o to Chowdhries :'Ind 
-\sRistant Chowdhries in the Horticulture Division? 

The Honourable Dr. B. R. Ambedkar: The scales of pay with rates of incre-
ment." are as follows: 

. Chowdhries-Rs. 20-1-35-2-55 (for old entrants). 

Rs. 2!i-1-45 (for new entraHts). 

Assistant Chowdhries-Rs. 20-t-30 (for old and n!'w entrants). 

Prof. N. G. Ranga: What. is th!' particular post of a Chowdhri? 
The HOIDOUl'able Dr. B. R. Ambedkar: A sort of head mali. 
JIr. Manu Subedar: Do Gov!'mment expect a Chmvdhri to liYe on Rs. '2() n 

month in the present day living conditions? 
The Honourable Dr. B. R. Ambedkar: Th!'y g!'t dearness allowance a1,.;0 

liIr. llanu Subedar: Vvnat do they get? Rs. 14 or Rs. 8? How mnch? 

The HOIlourable Dr. B. B.. Ambedkar: I have not got the infornlatlon with 
me. 



•  . ST.\RRBD QUESTIONS AND ASSWKRS 

JIr. Jlalaa Subedar: Will the Government go int.o the question as to whether 
industrial class Govermllent employees can really exist on the pay they are 
getting? 
Prof. 5. G. ltaqa:. 

How much are the ma.li, paid? 
The Houourabie Dr. B.ll. Ambedkar: 1 want ~ . 

ApPOINTllBNTS MADE BY SUPEBINTBNDKNT HOBTICULTUBAL OPERATIONS, C;BN'lBAL 

P.W.D. 

118'. *JIr. Ahmed E. H • .la.sr: Will the Honourable the Labour Member 
kindly state, community-wise, vi •. , Hindu., Muslims, Other Minority Comm'l-
nities and Scheduled Castes, the number of persons appointed by the present 
Stlnerintendent, Horticultural Operations, Central P.W.D., New Delhi, from 
the' 1st November, 1943, to the 28th February, 1946, as clerks, chowdhries, 
assistant. chowdhries, lorry-drivers, fitters, time-keepers and mechanics'! 

The  Honourable Dr. B. It. Ambedk&r: A statement· is laid on the table. 

{j'Ultemem.6howiftg the "WftWc" 0/ pet'MIfU appointed by tM Supe"'"teRlimt, H0rti6ultur4l 
Operation., NetIJ DeZhi/,.om he Not'ember 104,3 to 28th "elwuary 10.6. 

Other 
Sche- Kino-

-- Hindus )(usinn. dule rity 
Caste8 Com· 

0 I 
manit 

Clerka . 9 2 I 

ChowdhrieB .. , 1 

Auiatlmt Chowdhries 1 

Lorry DriverB I 
. 
2 

I'itter8 2 I 

Time Keepers 1 I ... 
Mechanics 1 ... .. , 

• 
MUSLIM OFFICERS IN LABOUR DEPARTMENT 

1385. *)[r. Ahmed :I. H • .l&fler: (a) Will the HOllourable the Labour Mem-
ber please state if it is a fact that in the Labour Department the Secretary, 
Joint Secretary and the Deputy Secretary are all Hindus? Do&> the Honour. 
aLle Member propose to appoint a Muslim Officer in charge of the staff in that 
Del,artIllent:' If not, why not? 

(b) How lllallY subordinates ill the Central Public Works Department were 
promoteo as Sub-Divisioillil Officers during the last five years? Are there any 
MusliIllS'! If so, how many, and in what proportion? 
The HonOUrable Dr. B. It. Ambedkar: (8) No. The Secretary is a Europeun 

and there are two Muslims, one Br.c-offi:cio Joint Secretary and one Deputy 
Secn·tary. 'l'hese two officers also deal with staff questions. The latter part 
of the question does not arise. 

(b) During the last five :vears 385 subordinates were promoted as S.D.Os., 
out of which 56 were Muslims. This works out to l'4'5 per cent. 

Prof. 5. G. ltanga: When will the Honourable Member consider the appoint-
ment of an Indian Secretary to this ~  in view of lIhe fact that for a 
.number of years past. t,l1ere has been no Iri(lian Secretary in this Depanment? 
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TheHODourable Dr. B. R. Ambedkar:.ThlS IS a matter WhIch rests·wttlrthe 

Selection Committee. 

Prof. If. G. Banga: Who selects t,he ~  of Departments? 

The Honourable Dr. B. R. Ambedkar: I want notice.' 

Prof. If. G. RaDga: Is there It selection committee which deals with this 
question? 

The Honourable Dr. B. R. Ambedkar; There' is a committee to which the 
matter must be referred and the selection is made only from an approved list. 

1Ir . ..&hmed E. H. Jaffer: Does it mean that the Honourable' Member has 
no hand in theappoiritment? .  . 

The Honourable Dr. B. R. Ambedkar: Not until there is a vacancy, I am 
sure. 

ERECTION OF NEW SUGAR FACTORIES IN BOMBAY PRESIDENC;Y 

1386. "'Sit. B. S. Biray: (a) Will the Honourable the Food Member be 
pleased to state whether there is a move to allow the erection of new Sugar 
I<'actories in India; if so, how many in India and how many out of them iIi 
Bombay Presidency? . ..... . 

(b) When are these new factories expected to start· const·ruction and 
working? 

. (c) In what district and talukas and villages of Bomba,)', Province these 
new8ugar Factories are contemplated to be erected? 

(d) What are the lIames of the persons who have approached Government 
with the proposals for the erection of new . Sugar Factories in Bombay 
.Presidency? 

(e) 'Vill Government give preference to small producers of sugar cane if 
they form a Co-operative Body to erect and run a Sugar Factory? 

(f) Do ~  propose to take special measures for fostering such Co-
operatiye Inst,itutions of small producers for erecting and running the Sugar 
Fact,ories? 

'JIr. B. R. sen: (a) and (c). 'I'he Sugar Panel appointed by the P. &- D. 
Department has just submitted its report on this point and the matter is under 
the consideration of Government. Meanwhile permission to set up six new 
.factories has been given but none of' them is in Bombay Presidenc;V. 

(b) The new factories are expected to start construction as soon as they are 
able to import machinery from abI:oad and obtain essential materials such as 
iron, steel and cement. 

(d) No person has approached Government with such ~. 

(e) and (f). These would he matters for the Provincial Govenlment to 
consider. 

Seth Yuauf Abdoola Hlol'oon: May I know where these factories are proposed 
to be located? 
Mr. B. R. Sen: One in Hyderabad, one in Travancore, one in Bihar, one 

in North West Frontier Province, one in Madras and another in Baroda. 

Prot. H. G. RaDga: Are Government taking any shares in these companies? 

1Ir. B. R. Sen: Not that I am aware of. 
Prof. H. G. lr.&Dga: What control do Governlllent eX}Ject to exercise over 

these factories? 

JIr. B.R. Sen: The Provincial Governments exerci;;e certain controls under 
the Factories Act and other Acts. 

1Ir. Kanu Sub8dar: On what ba;;is were these locations selected? What is 
the principle of selection of these six places to the exclusion of many others, 
including the Bombay Presidency? " 



r . Kr.B. It. Sen: Sl'ARRED QUESTIONS AND ANSWERS 3137 

The main idea was hetter distribution of factories all over 

• 

India. 

shri Sri Prakasa: Is it not a faot that Government decided not to give 
factories to some provinces, but to concentrate them in some other ~  

lIr. B .... Sen: The whole question has been gone into by a committee set 
up by the Planning and Development Department and their report is just to 
hand; They have marle certain recommendations which are under examina-
tion by Government. 

, Diwan Ohaman Lan: May I know whether onl? of the recommendations is 
that Government should take some part in the running of these factories? 

JIr. B .... Sen: I have not myself seen the report, so I am not in a position 
-to give any reply to this question. 

Diwan Chaman Lall: Then before this matter of policy has been decided 
~  gave  permission to start these factories? 

1Ir. B. R. Sen: Permission has been given to six factories on the basis 
'that there should be proper distribution of sugar factories in India and that is 
also the point of view accepted by the Planning and Development Department. 

Diwan Cha.man Lall: May I know whether the Honourable Member has 
understood my' ~  Before the matter of policy has been decided, 
whether it should be state owned, state controlled, or private owned by share-

~  how is it that permission has been given to start these' six factories? 

Kr. B .... Sen: I am not sure that that particular point has 'been referred 
'to that committee set up by the Planning ~  Development Department. 

Kr. ](anu Subtidal': In ~ of the faet that there is grave discontent with 
regard to the loeation of factories not only in sugar but in other'm9.tters, wilt 
;Government bring this matter up for discussion before t,he House to decide 
1;he whole basis and policy on which Hew locations of industries aru t<> be 
permitted? 

Jlr. B. R. Sen: I am not in a position to give any reply to this question, 
,but I shall undertake to examine this. 

Sreejut Kohini ][UIIUU' Cbaudhuri: In view of the fact that there is not 
'8 single sugar factory actually working in Assam, do Government proposb to 
.. give special consideration to applications from Assam. 

](r. B. R. Sen: So far as I am aware the Committee of Planning and Develop-
;ment Department haR ineluded Assam in the recommendations for new 
-tactories. 

Seth Govind D&8: In view of the fact that popular l'vIinistries are going 
io come into existence in various provinces, will the Planning and Development 
.committee see that no fresh licenses are given to any industrief1 till the recom· 
menda tions of these Provincial Ministries are received? 

llr. B. R. ~  I am not in a position to answer that question. 

Diwan Chaman Lall: There is a little mistake. Which of the two statement& 
of the Honourable Member is correct? Is it that he has not seen the copy of 
the report aud t.he· recommendations or the second one where he Rays that in . 
the recommendations Assam is included? 

1Ir. B .... Sen: Both are correct. 

lIr. President: Next question. 
o· 

SUGAR F Ae.TORIES IN BOMBAY PROVINCE 

1387. *Sjt. B. S. Bir&y: Will the Food Secretary be pleased to state: 

.(a) how lllany Sugar Factories there are in the Bombay Province; 

{b) their Capital outlay; 

{c) their gross eamings and the opemting ratio; 

(d) the percentage of profit they make; .. 
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(e) the total production of sugar per year; and 
[Wm MAR. HUG Ci' 

(£) whether in view of the ~  profits the Sugar }'actories Ilre nuKing'it. 
IS proposed to continue the protection? • 

Mr. B. B. Sen: (a) Ten. 

(b) to (d). The information is not available. 

(e) About 75,000 tons sugar was produced in Bombay Province in the year 
1944-45 and about 72,000 tOllS is the estimated production for 1945-46. 

(f) The question of prot,ection will doubtless be considered by the Tariff 
Board in due course. 

Seth Yusuf Abdoola Ilaroon,: With reference to the answer to parts (b) to 
(d), the Honourable Member said, the infonnation is not available. Is it not 
a fact that all these factories have to submit their annual n'ports to the Sugar 
Technological Institute at Cawnpore? "-

JIr. B. B. Sen: The information is not readilv available to us. If the 
Honourable Menlber wants the information, I can· go into it. I understand 
some of this infonl1ation is regarded as confidential, and cannot be disclosed .. 

Mr. JlaDu Subedar: What steps 9re Government taking in order to get the 
price of sugar reduced in view of the heavy profit-s which the sugar factories 
have l1Iade and in view of the removal of E.P.T.? 
Mr. B. 1. Sen: I am not sure that it i!'l the general opinion that sugar 

industry has made large profits. It is possible that in the Bombay presidency 
where the factories own their OWn ~  land for growing sugar cane, the 
profits are higher than other areas. But as a general proposition I do not 
think his views are support.ed by the opinion in the ~ . 

SeUl Yuauf Abdoola Baroon: With reference to the reply of the Honour-
able Member that the information is confidential, may I point. out that the 
infonnation asked for here is capital outla;v in the Bombay presidency, not in 
one factory, Lut all the factories in existence in Bombay presidency and this 
information can never ~ confidential because these comp.anies are limited joint; 
stock companies and the information is readily available to the Government 
and it is sent by each factor." to the Government. Will the Government 'Place 

~ information in t.pe Library of the House? 

Mr. 11. R. sen: This information is probably equally available t.o the 
Honourable Member. One of the items on which information is sought in the 
question is "their gross earnings and the operating ratio". I do not think these 
are matters which we can disclose to the House. 

Seth Yuauf Abdoola Baroon: The information is available to me and not to 
the Honourable Member who put down this question. 

Kaulana Zafar Ali ][han: Will the Honourable Member be pleased to state 
how many sugar factories there are in the Punjab and what their annual 
produce is? 

Kr. President: 1 do not think that arises out of the question. Next qtlestion. 
SUGAR l·'ACTORUiS IN BRITISH lNDIA AND INDIAN 8TATES. 

1388. "Sjt. B. S. Hiray: Will the Food Secretary be pleased to state: 

(a) how many Sugar Factories there are in British India and the Indian 
!States; 

(b) the total production of sugar per year in British India and States 
separately; and 

(e) whether the present sugar production is notsufficieut to meet the normal 
demands of the country? 

Kr. B. B. Sen: (a) British India-139, Indian States-19. 

(b) A statement is laid on the table of the House. 

(c) No, Sir. 
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Stllt.meta' .1wwmg the fot/Jl prodtICtion _/ ftIII/Jr in Me'" ~  /rtmt 19'2 ·'3 to llU5-'6 

Brit;i.h Indian Total 

-- India St.ateA • 

-------'---
(Tou) (Tone) (Tona) 

1.0-•• 9,9.,.'8 81.604 10,74,75% 

lU3-44 11,OO,a37 1,2",700 12.%5.237 

1"'·'5 8,5&.361 1,15,601 9,71.96! 

1"5·'6- 8,25,000 1,00,000 9,%5,000 

(a.timated). 

Prof ••. (I. ltqa: h; it not a {(let that the (jovernment of India HeRolu· 
tion in the Planning and Devt·lopment 
should be followed bv Government in 
development of new . indwltriE"S and 
industries? 

Department lays dow'n t.he policy t.hat 
vl;lrious departments in regard to the' 
also further development of existing 

Kr. President: How does that ari;;e out of the question and answer given? 
Prof. N. G. Ruga: My point is. why is it that the (Tovernment of ludia 

do not take any action at all in trying to effect a certain aIllount of coutrol over 
the management as well as the profits of these sugar factories? The Honourable: 
Member said earlier that they do not propo;;e to han, any control at all 

Ill. PrtIident: 'rhat is with reference to the previous question, Hud no 
supplementary question can now be asked on· that. 

Prof. N. G. RaDga: Keeping that in mind, what I wish to ask is this. Since 
they are going to have new facwries in addition to those that are already there. 
why is it that. the Government of India do not tr," to gain some control over the· 
new factories? . 

J(r. President: r 00 !lot think it flrises; tile question only asked for ~ . 

l.ion. 

Seth Youf Abdoola Baroon: With reference to part (c). is it.a fact t.hHt in 
1939 and 1940 there was over·product.ion of sugar in this country and Govern· 
ment imposed an import duty on foreign sugHr? 

JIr. B. R. Sen: I shall require notice of that question. 

J(r. )(anu Subedar: In view of the fact that sugar interests expressed vel'Y 
grave dissatisfaction at Government's undertaking not t{) export any sugar' 
from India and that there was Il ;;urplus at oue time, wil! the TIonourahle 
Member tell ns whether Government maintain u I1wchineJ'v for constantl.,. 
revising the prices' of foodgrains in favonr of the consumer? ' . 

JIr. B. R. Sen: I am s?rry I could not follow thp quel:!tion. 

JIr. llann Snbedar: If the sugar produced is adequate ,'hy are not the prices 
brought down? That is the question. . 

Kr. B. R. Sen: I haw said that the ~  produced in this country' is not 
adequate; it falls far short of the demand. 'l'he demand in the country is. 
estimated at 15 lakhs tons while the production last year was 9'7 lakh tons. 
This year the production is estimated at something Jess than 9'7 Jakh tons. 
So there is a gap still to fill, • 

Prof. N. G. Ranea: Are Government examining the possibility of controlling·· 
the whole of this industry,-taking charg-e of the management. of the industry? 

• 
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:Mr. Prelident: That quebtion does not arise. 

Prof. N. G. :Jitaqa: The Honourable ;M;ember says he is. not quite sure that 
they are making sufficient profits and he is not sure of the amount. So Govern-
.ment should take over this industry and then run it. 

:Mr. President: Where does the question of profits come here? 

:Mr. B. :I.. Sen: He is referring to the previous question. 

JIr. PreIIident: ~  question. 

,SEN IORITY OF CERTAIN OFFIOERS :FOR PuRPOSES OF ALLOTMENT O}' G<JVERNMENT 

RESIDENCES. 

1389. ·Sri ll. Ananthasayanam Ayyangar: (a) Will the Honourable the 
Labour Member be pleased to state if it is a fact that during the period of 
emergency certain offices of the Central Government (Hecretariat and Attached' 
Offices) were llloved from Delhi/Simla to outstations, for want of office accom-
modation "! , 
(ll) Is it a fact that the staff on return with the offices have not been 

~  to count their previous 'service for purposes of entitlement to Govern-
lllent quarter!> on' the ground that they moved to a station other than Delhi/ 
Simla and that in their cases their seniority for entitlement to accommo<lation 
was reckoned from the date of subsequent arrival at Delhi? 

(c) Is it a fact that the Secretariat staff working at Calcutta, have been 
a!lowed to count their previous sf'l'viee for purpose of seniority for accommoda-
tion? 

(d) H so why has thi" sort of discrimination between th.e staff of the Secre-
tariat and Attached Offices in regard to allotment of residential accommodation 
been l11ade? 

, (e) Are Government aware that these people have been penalised for no 
fault of their own in regard to allotment of quarters, as they had to move under 
·orders of the Labour Department in the interest of the State? -

(f) Do Government propose to consider the desirability of restoring the 
,suspended liens in respect of these individuals and allot them accommodation 
aceording to their date of joining offices at Delhi/Simla? 

The Honourable Dr. B. It . .l.mbedk&r: (a) Yes. 

(b) The correct position is iiI!; follows: 

Some of the staff were allowed to count their previous  service if the period 
of absence from Delhi was not more than one year and if they hold liens on 
'Government residences in Delhi. This qualifying period was subsequently 
reduced to It maximum of ,.ix months. 

(c) Yes, but only the staff posted in a Secretariat Department at Calcut.ta 
'or transferred from a Secretariat Department in Delhi/Simla to a Secretariat 
Department in Calcutta prior to April 1st, 1945. 

(d) There has been no discrimination between the staff of the ~  
and attached offices except in the case of Calcutta where a Branch SecretarIat 
of a. Government. of Tndia Department Wit!' located and transfer,. between the 
Headquarters and the Branch Secret.ariat were frequent. With ~  issue of 
n-.he revised rules this concession has been withdrawn w.e.f. 1st April. 1945 and 
personstransfer:.ed to a Secretariat De)?artment at ~  ~  thli; date are 
not allowed to cour..t their previous "erVlce for allotment-III DelhI. 

(e) GoverlJ.lnent are awal'e that ~  officer!> ~  been prejud!cially affected 
by the Rules-but this is inevitahle .m the workl.ng of Rules deSIgned ~  
-:to secure the ~  of administratiOn by reducmg movements to a mIDnnum. 

(f) G'overnment flo not propose to alter the rules in this respeflt. ' 
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SuPPLY OF MATERIAL TO SARDAR SOB:&.A. SINGH TO BUILD QUARTEBS IN NEW 1)EIr1HI. 

. 1390. ·Sri M. Anantbalayanam Ayyangar: (a) Will the Honourable the 
~  Member please state whether it is a fact that Sardar Sobha Singh was 
given material by Government to build ~  in New Delhi? 

(b) What is the cost of the material supplied, and under what arrange-
ment? 

(c) How many .~ has he built? What is the rent 'of each flat, how many 
of these flats are occupied and how many are empty? 

(d) Are Government granting any subsidy? If so, in what manner and 
'where it is granted to the said Sardar Sobha Singh? 

The Honourable Dr. B. R. Ambedkar: (8) I presume ~  the Houqurable 
Member refers to the residential flat·s on the junction of Cornwallis Road and 
H:amayun Road, New Delhi, built by S. B. Sir Sobha Singh. If so, the reply 
in the affirmative. 

(b) The cost of material supplied is about Rs. Ii lakhs. The contraJtor IS to 
bear the entire cost of the material supplied to him.' 

(c) The number of flats so far constructed is 72 .. There are two typel' of 
Dats; a two-bed-room fiat and a tiingle bed roOlll fiat. The reut of th.e former 
bas been provisionally fixed at Rs. 220 p.m. and of the latter at Rs. 175 p.m. 
Provisional rent has been fixed as complete information about the cost ~
~  has not, been supplied b:-the landlord. Out of the 72 fiats, Government 
bave taken onver 65 .Iiats of which 59 are already occupied and 6 have been 
allotted to officers on the waiting list. 

(d) No. 

Prof. If. G. Ra.ng&: 'Vhy have Government a soft corner for this prmce of 
(lontractors Sardar Bahadur Sir Sobha Singh? 

The HOD01ir&ble Dr. B. R. Ambedkar: I do not see any soft corner here. 

Prof ••• G. Ranga: h it not a fact that they have been fRvonring him in 
preference to so many other contractors? ' 

The Honourable Dr. B. R. Ambedkar: Not at all, Sir. 

ExPORT OF WHEAT TO BURMA. . 

1391. *Prof. If. G. B.a.nga: Will the Food Secretary be pleased to state: 

(a) if ~  have decided or propose to export wheat to '.Burma; if 
so, in what quantities; and' 

(b) why Government export wheat to Burma even when India is faced with 
a food famine? 

Mr. B. R. Sen: (a) No. Sir. 

(b) Does not arise. 

PRoCUREMENT AND PRESERVATION OF FOODGRAINS 

1392. *Seta Govind Daa: Will the :Food Secretary kindly state: 

(a) ~ Government have considered the advislJ-hility of consulting or 
enlisting the service of Indian expel·ts for larger procurements of foodgrains and 
proper preservations of grains fol' enhancing or protecting the quality of food-
grams; 

(b) if not, whether Government propose to secure thE. services of experienced 
~  and reputed dealers to advise Government on the methods of pre-

servatIOn to prevent wastage; 

. (c) the estimated total approximate quantity of grains that get spoiled in 
thIS country due to rats, 'etc., and due to ill-preservation; and 

(d) ~~ . ~  Government. propose ensuring safeguards against that wastage 
by reqUlsltIOmng expert adVIce from people of experience? 
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.,. B .... Sea: (a) The general questiou\){ procurement of foodgrains was 

fully discussed in 1943 by the Foodgrains Policy Committee on which important 
non-official opinion was represented. For the ~  of foodgrains during 
~  tnined staff have already been appointed, who work in collaboration 
with other technically qualified staff employed in Provinces Bnd States. 

(b) Does not arise. 

(c) The annual losses in storage on account of insects, rodents and other 
causes are estimated at about 3/3, million tons a year. 

(d) Government have already appointed t.echnical st.atI and taking action ~  
~  losses in ·storage. 

Sea &oviD4 Du: With reference to part (a) of the question, may I know 
if representatives of all -the provinces were present when the question of procure-
ment was considered? .r. B .... Sen: Representatives of most of the provinces were present. 
Seth GoviDd Daa: Was there any representative fr0m Central Provincee? 

Kr. B .... Sen: I cannot recollect straight-otI; but it was a very well 
represenied committee. 

~ "(J0riD4 D .. : Does the Honourable Member know that grain is pr:eserved 
in ditIerent ways in ditIerent provinces and p&rticularly in the Cential ~ 

no t.echnical help is given to cultivators to preserve their grain? 

Ill. B .... Sen: It is correct that conditions of storage vary from province to 
province. But the question asked here is whether Government have tuken up 
the question of giving technical advice for the improvement of storage cOl!(Ii-
liions, and I have replied that this has already been done. 

Dr. Sir :Ii& Uddin Ahmad: If 3t million tons of foodgrains were ~  by 
insects and other causes, what is the percentage of loss? 

Ill. B .... Sen: It is about 5 per cent. 

Diwan OhAman L&1l: Is it a fact that they would be able to save these Jl. 
million tons of grain wasted in this fashion if Government were to pwvide 
grain elevators throughout the country? 

Ill. B. B.. Sen: Grain elevators may help to some extent, but ita is not ~
ble to save the entire quantity, because the wastage is due to various causes. 

Diwan Chaman. Lall: Is it a fact that if grain elevators were provided for 
the peal;antry in the grain growing areas all the grain that is harvested would g<> 
straightaway !nto these grain elevators? 

Mr. B. B.. Sen: The Honourable ~  rail;ed this question on some other 
day also and the reply was that Government were considering the questioll of 
construction of silos for thil; purpose. 

Seth Govind Daa: Is the grain wasted in military storage aliio included III 
the grain that has been .wasted last year? 

Ill. B. B.. Sen: 'l'hif; is a figure which has' been given to us by the Agt'icul-
tural Department and this represents the normal losses in this country. 

Seth Govind Du: Does it include the losses which the military stores have 
tmtIered during the last year? 

Ill. B. It.. Sen: Not specifically. But the losses sutIered by the Militarj 
form a small part of the total losses. 

Ilr. Kanu Subedar: Why will not Government construct one grain ~  

as an experiment? 
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Mr. B. :a. SeD: The ~  haw nlreaav eonl>trllct.ed 

.everal partl'i of the country. . < 

godownR in 

Ill. Jlana Subedar: Eleyat.ors? 

Mr. B. :a. Sen:. That is under consideration. 
Setll Govind Du: Has any ~ 'godown been constructed io the Central 

Provinces? 

~. B. It. SeD: Several godowns. 

Prof. 5. G. lI.uIga: Is GOYllrnrnent e:llamining .he ut.ility of the trllditional 
methods of the Kisans in storing -the grain in the earth and specially in straw-
.tores? " 

1Ir. B. :a. Sell: I think the idea is that we should go III for more sciellti,tic 
lItorage than ~ has been the practice In this count.ry. 

ORDERS FOR SUPPLY OF ACCESSORIES FOR TRACTORS. 

1393. *Sri S. T. Adityaa: (a) Will the Agriculture Secretary plelise state 
whetber Government are aware of the nem sent by Reuter from London 011 
the lIth March, 1946, as to the non-availabilitv of accessories to be used with 
the tractors ordered from America, and the ;easons therefor; 

(b) why the order for accessories was not placed with the American firms at 
the same time as the order for the tractors was placed with the American 

~  

(c) why the order for acceSSOl"les was placed in England when the order for 
the trActors was placed in America; 

{d) the elate tixed for the delivery of accessories; 

(e) whether Government propose to consider the advisability. of claiming 
·damAges from the manufaeturers of accessories for failure to deliver the goods 
ordered in a reasonable time; and 

(f) what. arrangements, if any, GoverI!ment have made for obtaining the 
lleeeSSary accessories from other quarters before the monsoon? . 
Sir Pheroze Kharegat: (a) Yes, Sir; but the news item referred t.o is iucorrect 

The facts are mentioned in a press note issued on the 13th :March and have beell 
given in reply t.() Question :No. ]266, n!;kect by Mr. Vellingiri Gounder, on the 
27th March. 

(b) Orders were placed with firllls in the Fnited States of America for lhe 
tiupply of 189 heavy ploughs and with the United Kingdom for another 133. 
This repr(',;cnts tlw ~  quantitieR aVAilahle from each ~ these sonrces. 

(c) The firms manufacturing J?loughs are usually quite different from, .th?se 
making tractors. Ploughs are bemg secured from wherever they are avalla.olc 
and manufacturers in the United Kingdom, United States of America and Canada 
have gone out of their way to co-operate and meet our reqClirements. 

(d) The ex-factory deliveries are spread over the period April-December, 1946. 

(e) There is It penalty ('lanse in each contract with every mannfacturer 
whether in the U. K., U. S. A. or Canada. As it is expected that deliveries 
will materialise according to contract it if< hoped there wiII be no occasion t.() ha7b 
resort to the penalty clause. 

- (f) Orders for all our requirements of accessories ~  ~  been p1aeul 
with Man,lfacturers in the U. S. A., Canada and the Umted Kmgdom. But no 
eountry is in a position t.() supply them before the monsoon. The ~  

are also examining the possibility of manufacturing parts of tractor-drawn un-
o pJements in India. 
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Pr!)f .•. G. :a.aaca: Why is it that no effort is being made to import ~ . 

things frOIll Soviet Russia? 

Sir Pheros. 1DIareg&;t: I am afraid, Sir, the chances of importing-anything 
from Soviet Russia at the present time are nil because the Soviet Union has 
suffered very considerable losses itself and their first need will be to replenish 
their own. losees ~  meet their own requirements. . 

Seth GoviDd D18: Why is it not considered feasible to prepare thel!le acces-: 
lories, especially small accessories like crushing machines and cutting machine!>. 
in the Ordnance factories in India? 

Sir Pharose Kharegat: That, as I said the other day, is already beiug 
explored. Weare in negotiation with the military authorities in order to see 
.... ,hat can and what cannot be manufactured in Ordnance faGtories in· India. 

Prof .•. G. Ranga: How many of these tractors are proposed to be used 
by Government on their farms? 

Sir Pheroae ][haregat: All the tractors that are being imported will be . used 
by Proyincial Governments or by the Central Government. :Most of them will 
be used in connection with the eradication of Kans and other deep-rooted wet>ds 
that are a hindrance to agricult.ural production. 

Sri S. T. Adityan: Is there any chance of getting any of these ploughs before. 
the monsoon? 

Sir Phel'Oae Kharegat: We will not get a single plough before the lllonsovll. 
The earliest we can expect to get them is July. 

Mr . .Ahmed E. H. Jaffer: Before the commencement of the third war ur 
after that! 

(At this stage Babu Ram Narayan Singh rose in his seat.) 

Jlr, President: Order, order. This ql.lestion has been replied to malJY times 
before in this House. 

RECRUITMENT A. ~  OF GORA.KHPUR LA.BOUR IN COA.L MINES 

1394. *Sri K. Ananthasayanam Ayyangar: Will the Honourable the Labour 
:Member be pleased to refer to his answer to the 1st portion of part (a.) of 
unstarred question No. 31, dated the 11th February, 1946, and place on the 
table the Auditors' report for the financial year· 1944-45 on the expenditure 
incurred Oil account of the recruitment and employment of Gorakhpur Labour 
in coal mines? 

The Jlonourable Dr. B. R . .Ambedkar: A eopy of the audit report has been 
called for from the Deputy Director, Labour Supply (Coal) and will be pll1ced 
vn the table of the House when it is received. 

TERMS OF CONTRA.CT WITH RA.TIONING ADVH.EB ~  CCHIl'l\,U'I 0 in:, 

1395. *Pandit )[ukut Bibari Lal Bhargava: Will the Food Secretary please 
state: 

(a) the terms of eon tract with the Rationing Adviser to the Government 
of India and in particular the increa.se i,n his pay since he joined the Govern-
ment of India: 

(b) his qualifications; 

(c) his experience, if any, of Indian diet, eating habits, etc.; 

(d) if it is a fact that the present contract is renewable for another two 
years; if so, whether Government intend to renew it; 

(e) if Government are aware that the Rationing Adviser has not introduced 
any original scheme or. idea in the rationing system, and that he merely copies 
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I what Bombay has so successfully, done before his arrival in India; if llot, 
whether Government will please enumerate the achievements of the Rationing 
Ad"iser; and " 

(f) how many visits he has paid to Bomhay ,;ince he ~  the Government 
6f India and the purpose of each? ' 

Ilr. B. B.. Sen: (a) '}'he present terms of contract entered into: with the 
Rationing Adviser are: 

. (1) Period-three years commencing from 1st June, 1944; this may be extend-
ed on same terms and conditions by another two years by mutual COllseut of 
the parties., 

(2) Pay-Rs. ,2,850 p.m. plus S.O.P, £13-6-8 p.m. 

(3) Leave is regulated by the Model Leave Rules. 

(4) Benefits of contributory provident fund @' 1/12 of pay. 

(5) Free medical attendance and treatment as for a Secretary of State Officer. 

(6):Free 1st class passage toU. K. oq the expiry of his term. He first 
joined the Food Department on the 14th May, 1943, on a six .months contract.. 
on a salary of Rs. 2,500 p.m. This period was extended in three instalments 
up to the 31st May, 1944, and the pay raised to Rs. 2,800 p.m. since the 1st 
June, 1944. ' 

(b) He was employed with the Ministry of Food in the U. K. He was 
Divisional Food Officer, London, and his services were lent to the Board of 
Trade to organise Fuel Rationing. 

(c) He was in India previously for about six years. He has had" ample 
opportunities of familiarising himself with Indian food and diet habits in the-
course of his present duties. 

(d) Yes. The question of renewal of his contract will be considered next 
year. 

(e) No. The Rationing Adviser had much to do with the perfecting of the 
Bombay Rationing Scheme, the basic features of which were supplied by the 
Ministry of Food, London. He has belped all other rationing authorities in 
working out rationing schemes applicable to their areas. 

(f) He has. paid eleven visits to Bombay since he joined the Food Department. 
These visits were in connection with advisory work and for holding consultations 
with the Provincial authorities on urgent matters connected with Rationing, 
Milk Priority Schemes, inauguration 'of Tnc1u"trial Canteens, School Feeding 
Schemes, Nutrition Organisation, and similar matters initiated by the Rationing 
Adviser, including the periodical holding of Course of Instructions on Food 
Control and Rationing to Officers from all Provinces and States. 

Kr. Ahmed E. H. Jaffer: Will the Honourable Member see that his contract 
is not renewed and that an Indian is appointed at the time of renewal? 

Kr. B. B.. Sen: I have said \hat the contract provides for renewal by mutual 
consent at the expiry of three years. 

Diwan Oha.m.an L&ll: Is there a notice clause in the contract? 

Kr. President: Order, order. That question does not arise. 
Kr. Ahmed E. H. Jaffer: Will the Honourable ;Member consider the desir-

ability of taking legal adVIce of the Legislative Department of terminating, the 
contract by giving three months notice? 

• 

, Kr. B. B.. Sen: I do not see why we should take up that attitude with 
regard to an officer who has served us well. 

Kr. Ahmed E. H. Jaffer: We want an Indian. 

Kr. Presldellt: That is a matter of opinion. 
Diwan Ohaman L&ll: What was the actual pay of this gentleman when he-

""'8S acting as Food Adviser in London? 
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JIr.B.B. Sen: I must ask for not-ice. 
[:19TH MAR. 194f1 ~  

Diwan Chaman Lan: Was his ~  lesf\ than £100 a month? 

Ilr. Jlanu Subed&r: Is there a notice clause in the contract so that if Gov-
ernment wants to Hend him away for any reason they can give him notice? 

1Ir. B. It.. Sen: No, Sir. 

Prof .•. (,J. Banga: Are there any efforts being made to see that an Indian 
il being trained so that an Indian can take his place. 

JIr. B. 1. Sen: 1'ur the last two yeari, we have been trying to get an 
Indian officer who will take his place, but all the trained Indian officers are under 
Provincial Governments who are unable t,o spare any of them. 

Prof. N. G. JLang&: Why IS Bot the Central Government. training one of 
their officers? 

Jlr. B. B. Sen: -We are ~  01ll' very best to get an officer t,o replace him 
when his time comes to retire. 

Mr. Ahmed 1:. H. Jaffer: Usually in such agreements, while empl,oying 
,officials of t.his character, there is a clause about the .termination of agreement. 
If so, why was there no such clause when employing this man? 

Mr. B. 1. S&n: 1 should ask for notice of this question. 

Sri S. T. Ad.itym: The Honourable M03mber said that he had opportunities 
for studying Indian diet. Did he actually utilise the opportunities? 

Il'. B. It.. Sen: Yes,.Sir, he has. 

QUALIFICATIONS ,o;F RATI,oNING ADVISER TO G,oVEBl'iMKNT 01' l:NDl,A 

1396. ~  Ilukut Bmati Lal Bhargavr.: (a) Wilt the Food Secretary 
please state whether the Rationing Adviser to the Government of India has 
~  studied any rural part of India? 1£ so, what is his scheme for rationing 
that area? 

~  Is it u fact that, of late, he has taken on himself to advise on schemes 
for the Ilutrition of people? 

(c) What qualifications, if any, he has got in that line? 

(d) Are Government aware that much better qualified Indians are available 
,oil H much less pay? 

(e) Do Government propose to give an assurance that his present contract 
will not be renewed? 

Ilr. B. R. sen: (a) Yes. The schemes depend upon the circumstances in 
the areas concerned and take the form of either statutory rationing or informal 
rationing or (>.()ntrolled distribution. 

(0), (c) and (d). ~  he was called upon 110 take lip ~  work on the 
administrative side. 

(e) The renewal of hig contract would depend upon the circumstances prevail-
ing at the time of the expiry of his present tern) in May 1947. 

Prof. N. G. Ranga: Are the Goyernment having any Indian wh,o is competent 
to advice him in regard to rural areas and the diet of the rural folks? 

1Ir. B. R. sen: There are several Indian officers working with him who are 
competent to advise him on aU aspects of Indian habits and Indian ways of life. 

Prof. N. G. Ranga: If this gentleman does not know Indian habits of life 
then why is it that he is retainerl here? . , 

1Ir. B. R. Sen: He knows the Indian habits: he has had plenty 01 experience 
in India. .. 

Seth Govind Das: Does he take Indian diet 01 Western diet? 

1Ir. President: ~  lluestion. 
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1397. ·Pandit .ukut Billari La! Bhargava: Will the Food Secretary please 
state: 

(a) whether any check is applied by his Department to the utilisation of 
quotas of foodstuffs sanctioned for the Quarter Master General in India.; 

(b) if the reply to (a) is in the negative, how does he make sure that food-
stuffs are not exported outside India under this guise; lmd 

(c) if he has any method or IDeans of scrutinising the indent of the 
Defence Servioos? 

Kr. B. R. ~ ~  No, 8fi the actual utilisation and physil'al verification 
of fitocks is properly the concern of the War Department and its finance officers. 

(b) The Food Department recieves a monthly statement of exports for Indian 
, forces overseafi in Middle East and Ceylon. No statement for export to the 
South East Asia Command which ~  with the reoccupation of Burma is 
received, but arrangements are now in force that the demand for troops in this 
area also is separately stated. 

(c) The annual Indent is carefully considered at f1 meeting of the F?Od and 
War Departments, with their Finance officers and is reviewed for adJustment 
every qllarter. 

APPOINTMENT OF EUROPEAN AS DIRECTOR OF INSPECTION AND STORAGE IN FOOD 

DEPARTMENT 

1398. ·Pandit ](ukut Bihari Lal Bhargava: (a) Wi1l the Food Secretary 
please state if it is a fact that a European gentleman has recently been ap-
pointed as Director of Inspection and Storage in the Food Department? 

(b) If so, what are his qualifications, academic arid technical, for the duties 
he is expected to perform? 

(c) What was his pay while in the semce of the KaaCrnir State, and what 
is his pay now under the Government of India? 

(d) Are Government aware that he is neither an entomologist nor has he 
any other technical qualifications, whatsoever? 

(e) Are GoveJ;Ilment aware that his appointment resulted in the reversion 
of two Indian Officers who were in every way much better qualified than the 
present incumbent? If not, will he please give a comparative ~ of the 
qualifications of tbe three Officers? 

(f) Are Government aware that much better qualified Indians from outsiue 
were also available for the post? If so, what are the reasons for not appoint,. 
ing them? 

Kr. B. R. Sen: (a) Yes, Sir. 
(b) As Director of Civil supplies, Kashmir State, Capt. Wreford acquired 

practical experience of storage and inspection work. 

(c) His pay under the Kashmir Government was Rs. 1,500 per ~ . His 
present pay under the Government of India is Rs. 2,500 per month exelusive 
of pension. ' 

(d) Yes. 

(e) His appointment resulted in the reversion of two Indian Officers, neither 
of whom was considered to be of sufficient status and administrative experience 
to hold the combined post of Director of Storage and Inspection. A statement 
showing the qualifications of the three officers is laid On the table of the BOllSf'. 

(f) There was one Indian Officer who was considered suitable for this post 
Efforts were made to secure his services but the Department concerned wouUJ 
• not spare him. 
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Capt. R. G. Wreford-

1. Retired from the Indian 
Army IIoIld entered the 
Ke.shmir State Service in 
1922. 

Since then held severlll rea. 
ponsible posts with dis· 
tinction. 

3. At the time of joining the 
C e n t  r  a I Government 
he held the post of Direc· 
tor of Civil Supplies, 
Ke.shmir Government. He 
was mainly responsible 
for successfully tlloCkling 
the food problem in that 
State. 

•• He has acquired wide IIoIld 
intimate knowledge of the 
food problems and especi· 
ally in matters of inspec. 
tion and storage of food. 
grains. He was respons. 
ible in designing by 
himself 110 specilll type of 
griloilary for bulk storage 
Qf srains in Kashm.ir. 

~. ire has acquired thorough 
prlloCtical experience in the 
work oonnected with the 
food administration. 

LEGISLATIVE ASSEMBLY 

LIST OF QUALIFlCATIONS 

Mr. K. R. Sontalcay-

[29TH MAR. 1946 tin 

Mr. T. M. Gurbaxani-

1. -M.Sc.-Zoology with En· 1. B.A. 
tomology. 

2. Post Graduate training in 
Entomology at the Imperial 
Agricultural Research 
Institute, Pussa. 

3. Served as Lecturer in -
Entomology at the Agri. 
cultural College, Na.gpur 
IIoIld subsequently appoin. 
ted . Entomologist to 
Government of C.P. 

4. Held the post of Deputy 
Director of Storage, Depart. 
ment of Food, Government 
of India IIoIld Illso officiated 
as Director of Storage. 
At present he is holding 
the post of Deputy Direc. 
tor of Storage. 

2. Held the post of Secretary. 
Karachi IndilloIl Merchiloilts 
Association, Karachi, prior 
to joining the Food Depart. 
ment as Deputy Director 
of Purchase (Foodgrains) in 
1944. He oftlciated as Direc. 
tor of Insp. for about six 
months IIoIld on his rever. 
sion was appointed Under. 
Secretary in the. Storage 
and Inspection Briloilch of 
the Food Department. 

Mr: Ahmed E. B. Jaffer: May I know why Es. ),000 more was. sanctioned 
to him as pay when the gentleman was getting a ~  of only Rs. 1,500 per 
month in KUilhmir? What was the need for this increase? 

1Ir. B. R. Sen: This post of Director of Storage and Inspection i8 an 
important one. We spent at least six to eight months trying to get an Indian 
officer. We had one Indian officer in mind whowa8 engaged in a commission. 
He held out some hope of joining us but ultimately he decided n'Jt to come. 
We. approached the Agricultural Department asking for names of suitable offict'ril. 
They suggeeted one name. This officer also was employed in some branch of 
work and ultimately he was also not available. As the ma.tter was bting delayed. 
on the report of ont' of our officers we selected this man. We have also had 
reports about his work in the Ka.shmir 'Sta.te. He was not willing to come for-
less than Rs. 2.500 and therefore we had to offer him that pay. 

1Ir. Ahmed E; B. Jaffer: May I know why this post was not advertised? 

Mr. B. ·R. Sen: These posts. in the ~  of wartime and iT' the condi-
tions arisin; from the war, had not been filled by advertisement but we selected 
them from among suitable officers who were available. 

Seth Gorind Das: Now that the WRr is over will the Government see ~  

there are any ~  in their agreement to give them notice? If ;;0, notice 
should be immeiliately given to them. 

Mr. B, K. Sen: I want to make it clear that we have no intention of di;h 
rensing with tile services of officers whom we hRve already engaged and whose 
work we have found sRt.isfactory. 

Dr. Sir Zia Uddtn Ahmad: What is the opinion of this expert about the loss 
of 3! million tons of food-grains? WhaT steps have been taken to prevent that?, 
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Kr. B. B. Sea: It will take many years to prevent a wastage of 31 million 
tons. 
Kr. Jlanu Subedar: In view of the opinion expressed in this ~ against 

the employment of non-Indian personnel in the Food Department, may I know 
whether Government will go into this issue and try to restrict or' curtail the 
number in future of British employees? 

ilr. B. R. SeD.: I can assure the House that the Food D8partment us well 
as other Departments of the Government try to engage Indian officers. As 
far as possible they give preference to Indian officers. But in posts which 
require certain technical or administrative experience. it has _not been found 
possible to get suitable Indian officers. There are Indian officers but those 
officers are required by the Provincial Governments who are not in a llositioll 
t{) spare their services. 

Mr. lieu Subedar: May I know why Government have departed from the 
salutary practice that where a person with a certain type of experience is not 
available In India amongst their own officers they will invite an expert for e. 
matter of few months only and associate with him one of their own smartest 
officers so that in the limited time available he' will qualify himself in t.he work 
to replace the foreign expert? May I know why, as disclosed in theRe two 
cases, the Food Department had brought these exrerts giving thf'm a higher 
Flalary than what they were getting before and making t,he posts permanent? 

1Ir. B. R. Sen: These posts are not permanent posts. The Food ~

ment itself is sanctioned from year to yeat-. 
Mr. Jlanu Subedar: If that were so. whv did the Food Department f'liter 

into a contract for three ~  with these ~  
Seth Yusuf Abdoola Haroon: On orders from Whitehall. 
Mr. B. R. Sen: These officers are appointed on  a contract, which provides 

for notice from either side. But we do keep on the officers whose work is 
found sati8factory and who are suitable. 

Prof. N. G. Ranga: May" I know ,what definite steps are being taken by 
this Department in order to see that it does not become a bottomless sink for ( 
British officers? 
Mr. B. B.. Sen: If the Honourable Mamber wiII scrutinise the list of officers 

in thE' Food Department he will find that the number of British officers is 
gradually getting, less and less and the nu'mber now is very small indeed. 
Seth Yusuf Abdoola Baroon: May I -know from the Honourable Member 

for what period these two ,Indian gentlemen worked? The Honourable ~  
~  that their work was not satisfactory. 

Mr. B. R.' Sen: I did not say that their work was not ~ . Wbat 
I said was that they were not considered to be of sufficient status and 
adminstrative experience. These two officers were appointed as Deputy Direc-
tors in the Storage and Inspection Branch and when they were asked to act as 
Directors they were told that they would act till a permanent man waf; appoin-
ted and we spent months trying to get an officer to take the place. 

Seth Yusof Abdoola Haroon: Mav I know whether it is not a fact that thtl 
officer who was appointed from Kashmir had only a limited experience of six or 
seven months in Kashmir and that he had no further training-in the kind of 
work that he was entrusted with? 

Mr. B. R. Sen: That was not our information? 

Seth Yusuf Abdoola Haroon: What was your inforrration? 

Mr. B. R. Sen: I have given the ~~  in the stntement which 1 
have pllwed on the table of the House. 

IIr. Ahmed E. H. laHer: In view of the general feeling in thil' Hallse -over 
appointmf'nt of non-Indians to such p08fs, wHl the Honourable the Food Secret-
ary give an assurance on the Boor of the House here and now that in future 
.ne appointments will be £!iven to Non-Inaians? 
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lIr. B. B. Sen: I am not in a position to give a categorical assurance like 

.nat. 

Shri JIobaa La! S&k8eDa: Who then is in a pOsiJ;ion to do so? 

JIr. President: Next question. 

Diw&Il Ohaman Lall: On a point of order, Sir. The Honourable Member 
said that he has placed a statement on the table of the House giving the 
qualifications of this officer. May J know whether it would not be more con-
venient and whether the President would not order that when a statement 
of an important natUre like the present one is placed on the table of the House 
u copy of it may previously be handed over to the questioner? 

lIr. President: I will consider that point. 

Seth Yusu1 Abdoola Haroon: If the statement is a short one may I ask why 
the Honourable Member has not read it to the House, especially when it is 
such an important one l' 

1Ir. B. R. Sen: The statement is not a short one. It is a very long one. 

JIr. President: Short or long, it does not matter. 

REGIONAL FOOD COMMISSIONER, NdRTH WEST REGION 

1399. *Pandit llukut Bihari L&l Bhargava: Will the Food Secretary please 
state: 

(a) if Government are aware that the Regional Food Commissioner, North 
West Region, has always been a European Officer; if so, the reasons therefor; 

(b) if Government are aware that many Indian Officers, qualified in every 
way and some of them retired Deputy Commissioners and other high Revenue 
and Executive Officers were available; if so, the reasons for ignoring them; 

(c) the experience, if any, in matters of food of the present. incumbent and 
his immediate predecessor; 

(d) the reasons for preferring military officers for this post; 

(e) if Government are ~  that the present incumbent has no knowledge 
at all of Indian diet, and eating habits, etc.; 
(f) the pay of the present incumbent and his immediate predecessorj and 

(g) the reasons for not appointing officers on a much less pay when other 
Regional ~  Commissioners are getting less than Rs. 3,000 ~  month each? 

JIr. B. 1l.. Sen: (a) Yes, Sir. The most suitable men were selected. 

(b) No Sir. Better Indian Officers were not ava.i1able. 

(c) Neither of these officers had previous experience in food matters but 
both of them had considerable administrative experience. 

(d) This post has not always been held by military officers. It so happened 
that suitable military officers were available. 

(e) No, Sir. 
(f) The pay of the present icumbent is Re. 2,550/-p.m .inclusive of pension. 

His immediate predecessor used to get Rs. 4,000/-per mensem inclusive of 
pension. 
(g) There is no fixed scale of pay for the Regional Food Commi'3sioners. 

The pay of each Regional Food Commissioner is fixed in relation to his emolu-
ments before appointment. 

JIr. Jlanu Subedar: Is the Honourable Member aware that the regional 
food commissioner for Bombay was an experienced coal Manager and that he 
knew nothing either about Bombay· or about food when he W9-S appointed? 
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1Ir. B. B.. Sen: He worked for over a year and the Bombay ~ 

were of opinion that he served both Bombay and other provinces extremely 
well. . 

Mr. Manu Subed&r: May I make it clear that I have nothing against the 
man himself-he is otherwise a good man. I was only referring Government 
to his absolute lack of the knowledge of Bombay geography and of the habits 
of the people, and certainly he knew nothing whatever about the food of the 
people. Is that so or not? 

lIr. B. B.. Sen: I do not agree with the views expressed by the Honourable 
Member. 

REQUIsmONlNG OF OERTAIN WHEAT PRODUCING LAND IN NAN'GALARAYA IN 

DELm PROVINOE FOR CONSTRUCTION OF MILITARY GODO'WNi 

1400. ·Sri B.. VeDkataaubba 1teddiar: Will the Food Secretary be pleased to 
state: 

(a) if it is a fact that about 86 bighas of land, on which wheat is being 
grown in Nangalaraya in the Delhi Province was ordered to be han.ded over 
to the Government for the construction of military godowns; 

(b} if this fact was brought to his notice by the villagers through the village 
Panchayat of Nangalaraya; if so, the steps taken by him to make the land 
available again for growing wheat; 

(c) the average quantity of wheat that was produced from these lands; and 

(d) if it is a fact that these lands will now yield diminished supply of 
Wheat? 

Sir, I find part (d) of the-question has not been properly printed. What I 
intended to say was that the supply of wheat would be diminished by the handing 
over of these lands to the military. It should read: "If it is a fact that the 
assignment of these lands would diminish the supply of wheat." 

IIr. B. R. Sen: My reply will cover that also. 

(a) to (d). There was a project to instal certain oil tanks and 
the original site selected was at N angalaraya near Delhi Cantonment. 
Subsequently, however, owing to the project being reduced in size it was found 
possible to site it on Government owned land on which there is no cultivation 

Prof .... G. Ranga: Are we to understand that this land is now ~ froIr. 
interference? 

Sri B.. Venkatasubba B.eddi&r: Will the assignment be resumed next yead 

Mr. B. R. Sen: I cannot say about the future. 

UTILIZA.TION OF MOLASSES IN SUGAR FACTORIES 

1401. ·Slt. B. S. mray: Will the Food Secretary be pleased to state: 
(a) how many tons of molasses in the various Sugar Factories in India 

are utilised for by-products; 

(b) how many tons of it are not utilised for useful purposes; 

(c) whether Government have any scheme to utilise the aame for useful 
purposes; and 

(d) whether it is a fact that Government do not provide sufficient facilities 
to the various Sugar Factories to utilise the molasses for useful purpose? 

Mr. B. B.. Sen: (a) and (b). Out of the total production of nearly 400,000 
tons molasses about 150,000 tons are utilized for the manufacture of Spirit 
and Alcohol. Some quantity is also utilized for fuel in boilers, tobacco curing, 
• manuring, manufacture of Food Yeast and crude sugar (Khand). 
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(0) The ma.tter is under consideration of the o-overnment ~  India who are 

"waiting the final report of the Sugar Panel set up by the PlIummg and Develop· 
ment Department. 

(d) No. 

Mr. :Manu Subedar: In view of the fact that molasses wsa exported from 
India before the war to the United Kingdom and was being worked up there, 
out was not worked up here in this country, will Government now take steps 
to see that all of it is utilised in India instead of any of it being wasted? 

Mr. B. E. Sen: That is what the Government are trying to do. 

Prof. B. G. Ranga: Wha.t is the answer to part (d)? Does that mean that 
·Government does give facilities to the various factories to utilise tIle molasses? 
Kr. B. Il.. Sen: Yes; that is the reply. . 

Prof. B. G. Ra.ng&: Wha.t are the facilitielt provided? 

:Mr. B. R. Sen: I should like to ha.ve notice. 
SeUl Yusuf .A.bdoola Bazoon: Does the Honourable ;Member know tha.t the 

Sugar Factory A£I8oCiation at their meeting at Ca.wnpore had raised a note of 
protest that Government were not providing. them with enough facilities for 
disposing of all these molasses? 
.IIr. B. B. Sen: I must plead . ~  have not seen that; but in any case 

what Government are trying to do is to give all facilities for utilisation of 
molasses in this country .. 
Prof.B. G. B&nga.: What is the nature of those facilities? If you cannot 

give all the details, he can at least give an indication. 

JIr. B. R. Sen: If the Honourable Member will put down a question, I 
.shall try and give a reply. _. . 

Prol. lit. G. It&np: Sir; that is indieated in the ~  it is 
a fact that Govemme.nt do not provide sufficient facilities to the factories". 
'lhe Honourable Member is therefore expected to know about this. 

Mr. B. R. Sen: I have given a reply already. 

Mr. PNsiclent: If the Honourable Member wisbes to know the nature of 
\'he facilities in detail, be must put down a question to that effect. 

Kr. Manu Subedar: Have Government considered the bearing of this quest-
ion of utilisation of molasses on the ultimate reduction of the. price of sugar for 
the consumer in this country and also the necessity of importing 1ess petrol 
from outside, if the industrial spirit which can be manufactured in tbis country 
can be used? 

1Ir. B. R. Sen: Yes; these are very important considerations which have 
no doubt been taken into account by the committee. 

Babu Ram Narayan Singh: V;nat is the amount of molasses which are never 
used for any purpose at all? 

1Ir. B. R. Ben: I bave given some figures in reply to parts (a) and (b). 
The total production is nearly 400,000 tons, of which 150,000 tons are now 
utilised for the manufacture of 'spirit and alcohol. Some quantity is algo 
utilised for fuel in boilers, tobaceo curing, manuring, manufacture of Food Yeast 
and crude sugar. But I cannot give the exact quantities. 

Babu Ram Narayan Singh: Can any manure be made out of the molasses? 

lIr. B. R. Sen: That is ratber a technical question; if the Honourable Mem-
~ will put down a question, I will try to give an answer. 

Dr. Sir Zla Uddin .Ahmad: The Honourable Member is. aws.l'e that from 
1932 onwards, for the last 14 years, we have been preS!;ling every ye!\rthat 
something ~  to be done to utilise these molasses and ~ . have 
always evaded replying, saying tbat they are investigating this thing and ~ • 
thing. Fourteen solid years have passed and nothing has yet been done. 
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llr. President: What is t.he question? 

Seth Yusuf Abdoola Haroon: Is the Honourable Member aware that the 
total production of molassess in Java is being utilised there? 

Xr. B. It. Sen: I fully  agree that we must make full use of the molasses 
in this country. ~ is possible that Government in the past have not dealt 
with the matter in the way they might have done; but a commitke was set 
up to go into this whole question; the report is, I believe, just submitted,' and 
the whole matter will be gone into and a decision will be taken for propel' 
utilisation of the molasses. 

Xl. Ahmed E. B. Jaffer: Any possibility of any expert ~. imported 
"from England for this purpose? 

Xl. B. It. Sen: The possibility is not excluded.-

PROPER WAGES TO INDIAN EMIGRANTS TO BURMA 

1402. ·Seth Govind DaB: Will the Secretary for COQJ,monwealth Relations 
please state: .  . 

(a) whether the Goyernment of India have .eoncluded any agreement with 
the Government of Burma for good wage standards of Indians in that country 
and for other good conditions of their living; 

(b) whether Government's attention has been drawn to press reports spe-
cially to that of ~ . Mani of Nagpur, who returned from Malaya and Burma 
regions  lately, to the, effect that the wages and conditions of living of the 
Indian workers is deplorable; and 

(c) whether they propose to ensure the conclusion of a proper ~ 

on these issues bEfore allowing Indians to migrate to Burma? 
lIr. R. N. Banerjee: (a) No. 

,(b) Yes. 

(c) This matter is receiving Government's attention. 

Seth Govind DaB: Is it not a fact that the condition of Indians in Burma 
is very bad at present and that is the reason why Pandit J awaharlal Nehru was 
,Jot allowed to visit Burma? 

lIr. R. N. Banerjee: No. 

Prof. N. G. Ranga: Is it not a fact that the Burma GoVel"lllllent has issued 
a press communique to warn prospective Indian emigres to Burma against the 
possibility of providing them with adequate housing or food? 

Kr. R. N. Banerjee: The communique which the Honourable Member has 
in mind only states that abnormal Economic conditions still contiDue to pre· 
"ail in the country and that the Government of Burma are ~  in a position 
to afford any assistance' in respect of accommodation, transport, etc., and that 
Indians, particularly thosp who want to proceed there to revive their pre-war 
mterEsts can go more or less on their own responsibility. 

Prof. 11. G. Banga: What steps are Government t.aking to brin'g this to the' 
notice of our own Indians who are thinking of going to Burma, especially 
labourers? 

Xl. R. N. Banerjee: The Department have given wide publicits to these 
communiques from time to time, and further publicity will also be given. 
Diwan Chaman Lall: What does the Honourable Member mean by the Govern-

ment giving close attention to this matter in answer to part (c)? 

Xl. R. N. Banerjee: Government .~ in mind Hie desirability of. arriving 
r.t an agreement. Negotiations have been pending for some time. 

Diwan Chaman LaIl: Are they proceeding? What does my Honourable 
--friend mean by 'pending'? 

• Xr. R. If. Banerjee: They are proceeding; but we have yet to know the 
final decision of the Government of Burma. 
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DiW&D Cha.man LaIl: Has a draft agreement been .;ent to them! 

1Ir. B.. IT. BUleljee: Yes; a draft agreement is under consideration. 

Seth Govind Das: Will Government allow certain prominent Indians to go 
there and see the conditions of Indians there and suggest to Government 
certain means as to how to improve those conditions? 

1Ir. B. .•. Banerjee: Many Indians who had interests in Bu.rma before ~ 

war have all.'eady gone there. 

1Ir. Ahmed E. H . .JaUer: Why was Pandit Jawaharlal Nehru not allowed 
~  go there? 

1Ir. PreBldent: That does not arise out of this . 

• 
HEAVY STAMP DUTY ON BONDS BB CERTAIN MALABAR PRODUCTS 

1403. ·Sri B.. Venll:atasubba B.eddJar: (a) Will the Honourable the Commerce 
Member please state if it is a fact that Malabar products, such as timber, 
coir, coconut, tiles, etc., were being exported in country crafts to various centres 
for a long time past? 

(b) Is it a fact that up to 1942 there were no restrictions on the export of 
any articles for trade' purposes, except the observance of the usual Customs 
rules? 

(c) Is it a fact that in 1943, for the first time, new rules were passed 
according to which shippers had to execute a bond on a stamp paper worth 
Rs. 7-8-0 for each consignment and that merchants ~  were regular shippers 
were allowed to execute a continuity bond on  a Rs. 10 stamp paper which 
was valid for three years? 
(d) Is it a fact that the rules have now been revised under which every 

shipper is required to execute a bond on  a stamp paper of Rs. 7-8-0 for each 
and every shipment irrespective of the value of the cargo? 

(e) Is it a fact that fresh orders are WIder contemplation increasing the 
value of the stamp duty to Rs. 20 for each shipment? 

(f) Is it a fact that the system of executing bonds was introduced during 
the war time to preyent smuggling? 

(g) In view of the fact that war has ceased, will Government consider the 
advisability of restoring the old practice of unrestricted export of articles subject 
only to the usual Customs rules? 

The Honourable Dr.  Sir Amul Huque: (a) Government are aware that the 
eommodities are exported in country crafts. 

(b) to (e). The Honourable Member's attention is invited to the reply given 
on 12th March, 1946, to starred question No. 895, by Sri M. K. Jinachandran. 

.. (f) and (g). The Honourable Member's attention is invited to the reply 
given on the 12th March, 1946, to starred question No. 894, by Sri M. K. 
.Tinachandran . 

Sri •. .AD.aDtbasayanam Ayyangar: What is the fact; has he withdrawn 
the insistence upon getting the bonds executed? 

The Honou.ra.ble Dr. Sir •. .Azizul Huque: No. It has not been with-
drawn. These bonds were introduced with a view to ayoid goods being sent 
beyond the destination for which they were intended and the destination of 
goods to unauthorised destinations on a large scale and' jettisoning of cargo 
was taking place; and with -s view to check ~ matter, also prevent the 
violation of export regulation's, these things have had to be introduced. 

(Some Honourable Members rose to put quesnons) 

Kr. President: Order, order. The question hour is over. 
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(b) WRITTEN ANSWERS 

~ 

ApPOINTMENT OP RETIRED IN'COME-T.&.X OFFICERS AS MEM"BERS OF INCCME-TAX 

TRIBUNALS 

1404. ·Seth Govind Das: Will the Honourable the Law Member kindly state: 

(a) whether Government are aware that retired Income-tax Officers have-
been taken as members of Income-tax Tribunals to hear appeals; 

(b) whether Government are aware that such appointments of retired! 
Income-tax Officers defeat the purpose and essence of Income-tax Tribunals; 
and 

(c) whether the Government of India propose rectifying the defect in future 
and not to appoint retired Income-tax Assistant Commissioners or Officers in 
'l'ribunals? 

The Honourable Sir AIoka Boy: (a) One appointment only of a retired' 
Income-tax Officer to be an Accountant Member of the Income-tax Appellate-
Tribunal has been made on the authority of the proviso to sub-section (3) ot 
section 5A of the Indian Income-tax Act. 

(b) Certainly not. If the Honourable Member will refer to the debate which, 
took place in this House on the 10th December, 1938, he will find that while 
Government disclaimed any intention of using the proviso in question for the-
purpose of packing the Tribunal with serving or retired officers of the Income-
tax Department', they made it abundantly clear that such appointments were 
designed to be made on suitable occasions and that the House fully accepted 
this position. I may add that the one relevant appointment has proved a cons-
picuous ~. 

( c) Does not arise. 

VISITS OF OFFICERS AND STAN' OF NEW DELHI MUNICIPAL HEALTH DEPARTMENT' 

DATE AT NIGHT 

1405. ·Sardar Kangal Singh: (a) Will the Health Secretary please state 
if Government are aware of the general complaint of Government servants in 
New Delhi against the officers and staff of the New Delhi Municipal Health 
Department who visit their quarters at bed time for sanitation enquiries? 

(b) Are Government aware of the considerable harassment and inoonvenience-
oaused to the inmates of Governmellt quarters by such visits so late in the-
night? 

(c) Is this practice authorised under any of t.he Municipal bye-laws? If 
not, what action do Government propose to take against the persons respons£--
bIe for the violation of bye-laws? 

)[r. S. ll. Y. Oulsnam: (a) No. 

(b) No complaint of this nature has eVl::r been received. 

(c) Under sections 205 and 211 of the Punjab Municipalities Act, 1911, 
municipal officers are authorised to enter buildings for the purpose of inspection 
only between sunrise and sunset. It is reported that these provisions are being 
observed. 

DETERIORATION OF SANITARY CONDITIONS IN NEW DELHI 

1406. ·Sardar Mangal Singh: (a) Will the Health Secretary please state if 
Government are aware that sanitary condititms in New Delhi have deteriorated' 
for some time past? 

(b) Are Government aware that some Sanitary" Inspectors themselves-
, infringe Municipal bye-laws by keepin$ their cattle on road-side for commer-
cial purposes, instead of keeping them III cattle-hyres? 
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(c) Are Government aware of the most insanitary conditions prevailing in 
.-:Municipal cattle-byres which are entrusted to local contractQrs? 

Cd) If the replies to (a), (b) and' (c) above be in the affirmative, what are 
: the reasons for allowing such conditions to continue? 

Mr. S. B. Y. Oulsnam: (a) No. The sanitary conditions have been well 
:maintained in ~ of a large -inc:r;ease in population during the war period and 
: shortage of materials. 

(b) No. 

(c) No. These cattle byres are kept quite clean. 

{d) Does not arise. 

ALLOTMENT OF CATTLE BYRES IN NEW DELHI TO Gouxila8 

1407. *JIr. Krishna Chandra Sb.anna: (Ilr) Will the Health Secretary please 
·state the total number of stalls in the various cow-byres in New Delhi and 
-the number of ·stalls at present rented to the ministerial and inferior staff of 
:the Government of India and its Attached Offices, and to gowalas, and the 
Munjcipal employees, separately? 

(b) Is the total number of stalls sufficient to meet the requirements of all 
those who apply for them? If not, what procedure is adopted i,n making 
allotment between the ministerial staff and others? 

(c) Are Government aware that under the existing practice, a large ~  

.of stalls are being allotted to gowalas, peons, etc., who keep cattle for com-
mercial purposes? . 

(d) Are Government aware that the cattle-byres were constructed mainly for 
-the use of bona fide cattle-owners among the ministerial staff of the Government 
of India and its Attached Offices and not for any commercial ~  

(e) Are Government aware that, since the work of allotment of byres has 
been entrusted to the New Delhi Municipal Committee, the number of the 
'ministerial staff keeping cattle has decreased and that those of gowalas, peons, 
..etc., has increased? If so, will Government consider the advisability of taking 
back the work of the allotment of all cattle-byres from the New Delhi Municip&l -
Committee, leaving only the work of sanitation to that body? 

Ilr. S. B. Y. Oulmam: Information has been called for and will be furnished 
-to the House when received. 

PERMISSION TO KEEP MILdH CATTLE IN CERTAIN GOVERNMENT QUARTERS IN 
. NEW DELHI 

1408. *Mr. Krishna Chandra Sharma: Will the Health Secretary please 
·stat.e ~ 

(a) if Government are aware of the grp-at difficulty in obtaining pure milk 
'and butter in New Delhi; if so, the steps Government propose to take to re-
move this hardship; and 

(b) whether Government . wi!l consider the advisability of permitting the 
-tenants of 'C' and 'D' type Government Orthodox Quarters to keep their milch 
cattle in their premises. pending the adoption of measures by Government for 
-the supply of pure milk and butter? 

Mr. S. B. Y. Oulanam: (a) There are a number of excellent dairies in New 
Delhi selling milk and butter of quality. In addition eleven milk depots have 
'been provided in different convenient localities within New Delhi MunciJlal 
-limits, under the Milk Supply Scheme and these are being run under the sU'per-
-vision of the Public Health Department of the New Delhi Municipal Committee, 
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A scheme has been prepared by the Agriculture Department for the improve-
ment of the milk supply of Delhi as part of the post war development programme. 

(b) No. The matter has been carefully considered by the New Delhi ~  

Committee, which found that cattle could not be kept in hygienic conditions in 
the courtyards of 'C' and 'D' type orthodox ~ . The Government of India 
are advised that the keeping of cattle in such quarters would lead to the breeding 
of flies and the spread of disease. 

SUPPLY OF ESSENTIALS AND OTHER FACILITIES TO WORKERS IN MICA MINES AT 

HAZARIBAGH 

14.09. *Sjt. Seth Damodar Swroop: Will the Honourable the Labour Member 
please state: 

(a) if Government are aware that there is no proper arrangemEmt of water 
for the workers in the Mica mines at Hazaribagh and that no medical aid is 
available for them in spite of the fact that the area is a well-known epidemic 
place; 

(b) if Government are aware that though the cost of living has increased 
from six to nine times, no dearness or any such allowance is being paid to 
the workers and that there is no proper arrangement for sale of rice and 
other foodgrains at control price at a time when foodgrains have almost dis-
appeared from the market; and 

(c) whether Government are aware that the Sub-Divisional Officer of the 
place has ordered the sale of rice at the rate of two seers and four chataks 
per rupee while the control price is three seers and eight chataks per rupee? 

The Honourable Dr. B. R. Ambedkar: (,,) Water supply arrangements are 
not satisfactory and the medical aid now given is not adequate and there is 
scope for improvement wh!ch the Government of India hope to undertake shortly 
by means of Legislation. 

(b) So far as Government is aware, iA SOll.c cases wr.ges have been increased 
to include the dearness allowance while some important concerns are paying 
dearness allowance in addition to wages. . 

Proper arrangement for sale of rice and other food grains at controlled price 
is a matter for the Provincial Government, and I would suggest the ;Honoura-
ble Member takes up the matter with the Provincial Govenlment. 

(c) Here again the matter is for local authorities and Provincial Government. 

GRIEVANCES OF ~  IN MICA MINES AT HAZARIlU.GH. 

1410. *Sjt. Seth Damodar Swroop: 'Will the Honourable the 
Member please state whether Government are .. ware that the money 
the Joint Mica Mission was never distributed  amongst tne workers 
Mica Mines at Hazaribagh? 

Labour 
paid by 
in the 

(b) Are Government aware that the factory rules and regulations are 
mostly disregarded by the Mica Mines Companies and that the highly  objec-
tionable and illegal practice of deducting one anna per rupee from the worken;' 
wages in the name of Da8toon is openly prevalent there? 

(c) Are Government aware that because of the grievances referred to above 
the Mica Mazdoor Sangh has been forced to give a clear notice of strike; if 
so, what steps Government are intending to take to satisfy the workers' 

_demands and avert the danger of a strike? . 
TIle Honourable Dr. B. R. Ambedkar: (a) It is not clear what the Honoura-

• hIe Member is referring to. If the reference is to the additional cost allowance 
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?n the price which the Joint Mica Mission was paying to the suppliers; I may 
mform the Honourable Member that the distribution of the allowance was 
purely a matter between the employers and the workers. 

(b) The Factories Act and the Payment of Wages Act do not apply to Mica 
Factories. The prevalence of the illegal practice referred to by the Honourable 
~  has been brought to Government's notice. The practice will, I think, 
dIsappear if the Government's proposal to bring rolca under Central Control 
materialises and the Mica Enquiry Committee's recommendations in this respe3t 
are implemented. 

(c) Yes. The matter is under investigation. 

" 

BAN ON GIVING WORKS TO CONTRACTORS BELATED TO EMPLOYEES OF OENTBAL 

P. W. D. 

1411. *Babu Ram Narayan Singh: (8) Will the Honourable the Labour 
Member please state the circumstances which led to the issue of the Labour 
Department Circular Memo. No. M.S. 21, dated the 14th November, 1944, 
prohibiting the, award or works to contractors whose relations are working as 
officers, etc., under the Central Public Works Department.? 
(b) Is he aware that this circular has caused great discontent and hardship 

to many highly reputed and old-established contractors? 

(c) Do similar orders exist in any other Department of Government? If 
so, will he place a copy of such orders on the table of the House? 

(d) Was the Legal Department of the Government of India consulted gefore 
the Labour Department issued these orders? If so, what was their opinion? 

(e) Cannot the purpose of the orders be served if a relation of a contractor 
who happens to work in the same Division is transferred to some other Division 
or other station? If not, how? . 

(f) Will he please consider the advisability of cancelling these orders? If 
not, what 1!.re the reasons? 

The Honourable Dr. B. R. Ambedkar: (a), (b), (c), (e) and (f). The 
Honourable Member's attention is invited to the reply given to starred question 
No. 1143, on 21st March, 1946. 

(d) No .. It is purely an administrative matter. 

Rl!I\'JSlON 01' AU.OTMENT Ruu:s OF GOVltBNMDT ACCOMMODATION 

1412. *Babu Ram Narayan Singh: tal Will the Honourable the Labour 
Member please state when the present allotment rules regarding allotment of 
residences in New Delhi during the war are to be revised so as to provide for 
change of residences within the same class or group as was permissible under 
the former a!lotment rules, since the war is now over? 

(b) Is he aware that some ,of the allotees who have not been fortunate to 
get quarters according to their choice are, much to their dissatisfaction, forced 
to continue in their present quarters? 

(c) Is he also aware of the fact that under the existing rules, senior officers 
moving down from Simla have been at a disadvantage as compared with the 
junior officers stationed here in securing allotment of quarters? 
The Honourable Dr. B. R. Ambedkar: (a) The question of the desirability 

of the revision of the present allotment rules will be taken up shortly, when 
the question of making provision in the rules for change of residences will also 
be examined. 
(b) That is a n.atter of opinion. 

. (c) Yes, in a few cases senior officers have been at a disadvl¥ltage but that 
is no sufficient reason for disturbing a large number of officen, who are already . 
in occupation of these quarters. 
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Loss OJ' REVENUE DUE TO ALLOTMENT OF LowER CUSS AOOOMODATION TO 

HIGHER PAID SERVANTS 
1413. *Ba.bu Bam Naraya.n Singh: (a) Will the Honourable the Labour 

Member please state the number of officers residing in lower type of clerks 
quarters in New Delhi but who are entitled to the allotment of (i) bungalows 
reserved for officers drawing Rs. 600 per mensem or more, (ii) 'A' and (iii) 
'B' class quarters intended for officers drawing less than Rs. 600 per mensem? 

(b) Is he aware of the fact that Government are losing a good amout in 
the shape of rent by not providing these officers with the class of accommoda-
tion to which they are eligible or even lower than that? 

(c) What steps does he propose to take to avoid this loss of Government 
revenue, and are there any plOposals to build more quarters of the higher class? 

The Honourable Dr. B. :8.. Ambedk&r: (a) (i) 98, (ii) 57, (iii) 138. 
(b) Government are not losing. Officers occupying lower type of quarters are 

paying the maximum rent and no quarters are lying vacant. 
(c) Part I.-Does not arise. 
Part 1I.-The matter is under consideration as part of the general proposal 

for the provision of more residential accommodation for officers .. .. 
EXPENDITURE INCURRED ON ANNUAL REPAIR OF CERTAIN ROADS IN D. 1. Z. AREA 

1414. *Babu Ram Narayan Singh: (a) Will the Health Secretary please 
state how much expenditure has been incurred during the last five years on the 
annual maintenance and special repairs of service roads in front as well as in 
the rear of the quarters in the D. 1. Z. area in New Delhi? 

(b) Is he aware that despite the repairs carried out during the last five 
years their condition has not much improved? 

(c) What steps does he propose to take to improve them? 
1Ir. S. H. Y. OulsDam: InformaHon has been called for and will be furnished 

to the House when received. 

SUPPLY OF UNFILTERED WATER IN QUARTERS IN D. 1. Z. ANlD MINTO ROAD AREA 
IN NEW DELHI 

14:15. *Babu Ram Narayan Singh: (a) Will the Honourable the Labour 
Member please state whether there has been any proposal for the installation 
of pipes for the supply of 'unfiltered water in the courtyards of the Orthodox 
quarters in the D.I.Z. and Minto Road areas in New Delhi? 

(b) Is he aware of the fact that gallons of filtered water -are being wasted 
every day in every quarter in the washing of floor, w.e., watering of flowers, 
plants or vegetables and in the sprinkling of water on the khu8 ki tattie8 during 
the hot weather? 

(c) In view of the approaching hot weather will he please consider the 
advisability of installing the unfiltered water supply in the quarters, in the 
wider interest of service and economy? If not, why not? 

The Honourable Dr. B. :8.. Ambedk&r: (a) Yes. 
(b) No. A bend and a gland cock are provided on the hydrants of unfiltered 

water at convenient places near these quarters at the beginning of every summer 
season to enable the occupants to draw unfiltered water and I do not think 
that the consumption of filtered water for these purposes during the remaining 

. part of the year is excessive. 
I (c) No. The Government have already considered this suggestion very care-
l. _ fully in the past and dropped it mainly on account of the excessive· expenditure 

involved . 
• 
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-NON,PBOliOTION OJ; CERTAIN QUALIFIED ExECUTIVE ENGlNEERS,-etc., WOBING 

AS SUB-DIVISIONAL OFFICERS AND \OVERSEERS 

1416. *Babu ltam ltarayau Singh: (a) Will the Honourable the Labour 
Member please state whether he is aware that there is a shortage of Engineers 
for filling up the posts of Executive Engineers and Superintending Engineers 
in the Central Public Works Department both in the Buildings and Roads and 
in the Electrical Branches? 

(b) Is he aware that there are many foreign qualified and experienced 
Engineers working as Sub-Divisional Officers and even overseers who are not 
being promoted to hold Divisional charge or higher because they are yet junior 
to unqualified subordinute Sub-Divisional Officers and others? 

(c) Is he also aware that Government are sending students for overseas 
studies to make livailable foreign qualified hands to fill up higher appointments? 

The Honourable Dr.B. R. Ambedk&r: (a) Yes. 

(b) There are some foreign qualified Engineers in the Central Public Works 
Department who have not yet been promoted to Divisional or higher charges. 
because they are either I:'till junior to other qualified Engineers in the Depart-
ment or are unfit for such promotion. 

• (c) Yes. 

NON-PROMOTION OF CERTAIN QUALIFIED EXECUTIVE ENGINEERS, ~.  WORKING AS 

St'B-DIVISIONAL OFFICERS AND OVERSEERS 

1417. *Babu Ram lfaorayan SiDgb.: (a) Will the Honourable the Labour 
Member please place on the table of the House a list of foreign qualified and 
experienced Sub-Divisions Officers with full qualifications and total el.rperience 
and length of service of el1(:h and their respective date of appointment in the 
Central Public Works Department? 

(b) What is the number of officers appointed directly as Executive Engineers 
or Superintending Engineers l:'il1ce 194O? 

(c) While making appointments mentioned iQ part (b) .were the cases of 
each of the individuals mentioned in reply to part (a) considered for such 
appointments? If not, why not:' 

(d) Will he, in future, kindly consider the desirability of promoting such 
Sub-Divisional Officers to the rank of Executive Engineers before recruiting men 
from outside? If not, what are the reasons? 

'l'he Honourable Dr. B. R. Abmedkar: (a) A statement is laid on the table. 
(b) Superintenping Engineers-Nil. 

Executive and Electrical Engineers-2B. 

(c) With the exception of those mentioned below, the cases of all the others 
were duly considered. 

(1) Mr. B. B. Krishnaswami 

(2) Meesre. A. K. Sen Bnd Naeir HUll88in 

He is a tezrporary Subordinate, while 
all the others promoted as Exe-
cutive Engineers are either 
permanent subordinates or gazetted 
temporary engineers. 

Their oases have not yet come up 
for consideration M they are not 
sufficiently high up in the Beniority 
list, all those so far promote 
as ElectrioaJ Engineers being senior 
to them. 

(d) No 8uch undertaking can be given, as the officers mentioned in the reply. 
to part (a) are either inexperienced or are unfit for Divisional I}harge. 
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wt oj Foreign Qualified Sub-DifJiWmal OJlkerB in the Oentral Public Woru ~. 

Serial 
No. 

Date of 
appointment 
in Centrat 

Qua.lifications Previous experience, if any 

-

I PWD 
~ ~ 

1 Mr. N. N. Mehta 

2 

3 

4 

5 

6 

7 

" Gurbachan Sing 

" R. R. Tomar 

" B. S. Krishna· 
swami. 

" S. V. Subbarao 

A.K. Das 

" M. Rahman 

8  " Abdul Ghafar . 

9 .. Mohd. Shaffi 

10 

11 

12 

13 

14 

15 

Narinjan Singh 
Bisarkhi 

" S. A. Hakim 

Mr. B. K.Mazumdar 

.. Y. N. Dutt 

" A. K. Sen 

.. Nasir Htl886in . 

I.-ENGINEERING SIDE 

17.9·1935 B.A., B.Sc. (Eng.), 
Sheffield A.M.I.E. 

5-3-1942 B.Sc., (Civil) Edin· 
burgh. 

18-5-1942 Diploma Holder of 
Bettersea Polytech-
nic, London. 

13-6-1942 B.Sc., (Eng.),Rangoon 
(Burma). 

15 months' apprentice-
ship in Central Public 
Works Deptt. 
12 years as Superinten· 
dent, P.W.D., _ Kheotri 
State. 

20-7-1942 B.A., B.Sc. (Hons) 1 years' previous experi-
Civil Engineering, ence. 
(Edin.). 

1·1-1943 B.Sc., Civil Engine-
ering, (Edin.). 

19-4-1943 B.Sc., (Delhi); B.Sc., 
(Civil), Durham. 

11-2-1942 B.Sc., Civil Engine-
ering (Edin.). 

15·3-1944 C.E.(Bristol). 

4-4-1944 

30·8-1944 

B.Sc., (Civil), Glas-
gow (Edin.). 

Rasul Overseer; C.E. 
(Shaffield), A.M.I.E. 
(Ind.), C.I.S.E. 
(London). 

U.-ELECTRICAL SIDE 

4·5-1942 

23·9-1942 

13-3-1943 

Diploma in Mech. 
and Elec. Engineer-
ing from Farady 
House, Electrical 
Engineering Collep 
London. 

B.Sc., (Glasgow) 

Do. 

1-5-1945 B.Sc., AJrflEE 
(London) 

Has had some experience 
with a firm in England. 

15 years' experience in-
M. E. S., etc. 

15 years' in Punjab P.W. 
D. and 8 years' ~ 
Board Service. 

Served for 2 years lilt, 
Apprentice Engineer to 
Messrs. Crossley Bros., 
Ltd., Manchester and 
Southern Elec. Build-
ings, London. 
3 years' term with the-
Ca.lcutta Supply Corpo_ 
ration. 

Has had some previolUl 
experience. Details DO. 
available. 



:31:&2 LEGISLATIVE ASSEMBLY [29TH MAR. 1946 

PaBPONDBBA.NOE OF MUSLIMS IN CERTAIN SECTIONS OF HEALTH DBPARTMENT 

1U8. *.abu B.&m BaraY&D Singh: (a) Will the Health Secretary please 
state the number of appointments of Assistants and Clerks which have been 
made in each grade of his Department since it has been formed, and how 
many of these have gone to Hindus, Mohammedans and Sikhs in each grade? 

(b) What is the total strength of the General Section of the Department 
'and how man,J of them are Hindus, Mohammedans and others in each grade? 

(c) Who is responsible for looking after the proper representation of each 
community's claims in each Section,. and by whom are allocations of indivi-
,duals in each Seetion made? 

(d) What are the special circumstances for giving more than twentyfive per 
cent. representation to the Muslims in the Ge,neral Section, and under whose 
orders has the Section been made a preserve Section for the Mohammedans? 

{e) Does he propose to see that due representation is allowed to each 
eommunif\y in each Section 7 If not, why not? 

:Mr. S. lL Y. Oulsnam.: (a) 17 Assistants or grade "Art clerks and 24 grade 
"B" clerks have been recruited since the formation of the Department. Of 
the 17 Assistants 9 are Hindus, 5 Muslims, 2 Sikhs and 1 Christian. Of the 
,grade "B" clerks 12 are Hindus, 8 Muslims, 3 Sikhs and 1 Scheduled Castes 
man. One of the Muslims has been transferred to another office. 

(b) The total sanctioned strength of the General Section is 1 Superintendent, 
6 Assistants or grade" A" clerks and 5 grade "B" clerks. The present com-
position of the section is: 

Hindus-2 grade "B" clerks . 

. Muslims.-l Superintendent, 5 Assistants or grade" A" clerks, and 2 grade 
"B" elerks. 

Others.-l Assistant or grade" A" clerk and 1 grade "B" clerk. 

(c), (d) and (e). The orders relating to communal recruitment do not apply 
to particular sections within a Department and postings to different sections Are 
made in accordance with requirement1> of official work. Steps are being taken, 
however, to secure a more balanced representation of the various communitie"s 
in the General Section. 

TERMS OF ApPOINTMENT AND CONDITIONS OF SERVICE OF MINISTERIAL STAFF 

APPOINTED BY SUPERINTENDENT, VICEREGAL ESTATES 

1419. *Sardar Kangal Singh: Will the Honourable the Labour Member 
please place on the table of the House a sample copy of the terms of appoint-
ment and conditions of service offered to the ministerial staff appointed directly 
by the Superintendent, Viceregal Estates, for specific duty in Simla and or 
Delhi prior to the 14th July 19367 . 

The Honourable Dr. B. R. Ambedk&r: No 'particular form was prescribed for 
sending out offers of appointment to the staff. A copy of one of the appoint-
ment letters issued during this period is laid on the table. 

Copy of letter :vo, 1031-M, dated the Z5th/Zbth February 19ro from the Military Secretary 
10 His ~  the Viceroy, Delhi to the Superintendent, Viceregal Estate3. 

Your letter No. 279-_1\1, dared the 20th February, 1920 . 

. I sanction th(, appointment on probation for 6 mont.hs of Lala Dewan Chand a.s ~

Keeper, Vi('eregal Estates, Simla, on ~. 5O-5-7a, with effect from the 1st January 1920 
1';ce S Amir Chand resigned and also authorilM the recovery from him of Rs. 350 of his 
security deposit a.i B.s. 10 a. month. ' 

. " The agreement bond is returned herewith. 
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RllIVlSION em ALLOTMllINT RULES OF GOVERNMllINT RESIDllINOlllS 

1420. ·S&rdar Mangal Singh: (a) Will the ~ the LaboUr Member 
.~ state whether it is a fact that an officer who is transferred from J)elbi 

to Simla or a Secretariat Department at Calcutta after the 1st April 1945, on 
re-transfer to Delhi, loses the benefit of his previous service, and has to earn 
his seniority afresh ~  purpose of allotment of quarters? 

(b) What object has been achieved by not giving to such officials, seniority 
from the original date of qualifying posting vis-a-vis those who have remained 
on duty in Delhi, when transfers are ordered in the interest of public service? 

(c) As the situation with regard to residential accommodation is acute, and 
thE. persons affected are those who have put in quite a number of years in 
Government service and have large families, does the Honourable Member 
propose to examine the necessity of rescinding this decision? 

The Honourable Dr. B. R. Ambedkar: (a) Yes. 

(b) The object aimed at was to give relief to relatively junior people whose 
stay in Delhi had been continuous and who had suffered more. from the Iigours 
of the Delhi housing conditions than offices stationed in Simla or Delhi. 

(c) The Rule will be re-exam:ned when the gene':al revision of the Allotment 
Rules is undertaken. 

PJIlUlISSION TO BUILD MORE SUGAR FAOTOIUES IN OERTAIN CANAL IRRIGATBD 
DEOOAN AREA OF BOMBAY PROVINOE 

1421. ·Sjt. B. S. Hiray: Will the Honourable the Labour Member .• 
pleased to state: 

(a) whether it is a fact that canals in the Deccan area of the Bombay 
Province were constructed for protective purposes; 

(b) whether it is a fact that the same purpose is served, if not, whether 
Government propose to extend the areas under Sugar Factories for sugar eane 
crop; 

(c) how many acres of land are irrigated by Canal water in this area, and 
how many of it are utilised by Sugar Factories for their purposes; and 

(d) whether Government propose to allow the construction of more Sugar 
Factories in this area? If not, why not? 

The Honourable Dr.B. R. Ambedkar: The information has been caned for 
from the Government of Bombay and will be laid on the table of the House 
in due course. 

UN STARRED QUESTIONS AND ANSWERS 

l\fANUFACTURE OF STARCH FOR TEXTILE PRODUCTS FROM TAMARIND IN PLACK OY 

MAIZE. 

182. Prof. N. G. Ranga: (a) Will the Foo.l Secretary be pleased to siMe 
if he has received any representation from Pectin and Star,ch Products .of 
Calcutta in January 1946, suggesting the manufacture of starch needed lor 
textile ~  out of tamarind seed instead of IW at present out of maize, and 
slso drawmg Government's attention to the researches of Dr. S. Krishna and 
Dr. W. A. J. Macmillan, who have approved of the use of tamarind seed pectin 
instead of Carbo Hydro starches? 

(b) (i) How much of maize is now being consumed bv the Licensed Starch 
~  and (Ii) how many of them are there in India?' Is it not a fact that-

._, hcences have been granted to some of the factories as late as Januarv 1946? 

(c) Why the Conference suggested by the above mentioned Compan; between 
• Government consumers, manufacturers and the Scientists has not so far been 



-aiM LEGISLATIVE ASSEMBLY [29TH MAR. lM6., 
convened in order to examine the possibility of economising the use of maize 
by the iltar!:h factories and instead utilising tamarind for starch ~  

(d) Do Government propose to explore everJ" possible avenue of economising 
the use of foodgrains for non-food purposes? 

(e) Will Government consider the advisability of exploring at least now the 
possibility of utilising tamarind seeds instead of maize and thus saving all the 
'Juaize that is being now used for manufacturing starches for human consump· 
... ion? 

][r. B .. R. Sen: The question should have been addressed to the Honourable 
""'Member for Industries and Supplies. It has accordingly been transferred to the 
·List of questions for the 5th April, 1946, when it Will be answered by the 
Honourable Meniber for Industries and Supplies. 

"\URlCULTURAL Luoun IN DHARWAR DISTRICT (BOMBAY PltOVINCE) NOT ALLOWED 
'ro REMOVE PADDY FQR THEIR EARNIXG IN KIXD 

163. Sardar N. G. VinchoOrkar: (a) Is the FoodSeeretary aware that paddy 
i., grown in the Dharwar District, Bombay Province, in Dharwar, Kalgbatgi, 
~  Hangal and Hirekerur 'l'alukas? 

(b) Are Government aware th!lt people from outside come to these ~  

.. nd. do agricultural labour and are paid in kind? 

'c) Are Government aware that these labourers are not allowed to t&kehome 
their paddy, which is their earning iIi kind, under the Ol:del"s oi the Collector 
.ad District Magistrate, Dbarwar? . 

(d) If the reply to (c) is in the affirmative, do Government propose to 
~  these orders to enable the agricultural labourers to take honie their 
earnings in kind? 

I •• ~  If the reply to (c) is in the. affirIl)ative. are Government aware that this 
~ adursely affect the growth and yield at the .paddy crops in these ~  and 
thus defeat the objects of the "Grow More Food" Campaigll.? 

m. B.· It. Sen: (a) Yes, Sir. 
(b) Yes. The agricultural labourers are paid their wages pa.rtly in kind. 

"·(c) The quantity of rice and paddy allowed tobetransported to other taMa! 
is restricted to the requirements of an average family fdr a year acoording to 
tht· current ration scale. Rice is not the normal food of labourers in many 
TRlukas and Government have noticed that large quantities of rice have been 
transported in the name of ~ labourers for sale in the black-market due 
to the shortage of rice in non-paddy-growing Talukas. 

(d) and (e). Do not arise. 

PLANS F@R UTILIZATION OF WASTE LANDS IN GUJRAT, DECCAN AND KARNATAK FOR 

GROWTH OF FOOD CROPS 

. 164. SArdal N. G. Vincboorkar: (a) Will the Agriculture Secretary be 
palled to state whether there are any waste lands belonging to Government 
~  can be brought under cultivation in Gujrat. Deccan, and Karnatak in the 
ISombay Province? If sO, how much is it? 
(b) Hav.e Government any plans atout utfli7ing the same for the growth .;1 

food crops?· 

. ~ ltheMeDaregat.! (a) 'The ares of the Government wasile Ilmls in the 
aw-.ncts of ~  DeccQn and Kamatak is ii.8 follows: (ft)jl'at-U2221 aoret!, 
Deccan-152971 acres, Karnatak---30090 acrer. 

,(b) These limds are being leased out rent free on 8Ilnusl1\iJaFesto cultivators 
and ex.-servicemen wherever it is poasibIe f:C) fr;iow food ·ci'op's. ' 
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DSBlRABlLlTY OF EXTENDING CONCESSIONS ENJOYED BY STAFF OF VICEREGAl 

ESTATES, SIMLA, TO STAFF OF f::)rMLA CENTRAL DIVISION OF CENTRAL P. W. D. 

165. S&rdar KaDg&l Singh: With reference to .the reply to part (b) of un-
starred question No. 136, answered on the 9th April, 1945, regarding th8 
desirability of extending to the ministerial and inferior staff of the Simla Centr!ll 
Division, the same concessions as are enjoyed by such staff of the Viceregal 
Estates Simla, will the Honourable the Labour Member please state whether 
any ~  has so far been arrived at? If so, will he please place a copy of 
the orders issued on the subject on the table of the House? 

The Honourable Dr. B. R. Ambedkar: A copy of the orders embodying 
the final decision arrived at in the case is laid on the table. 

~  of hffpr 11'0, E·6, dared the 6th December 1945 fom the A ~  Secretary to the 
001"rT71mwt of India, ])ppa'ttment Of Labour, New Delhi, to the Additional Chief Rngineer, 
Centra! Public Work8 Departmen.t, Western Zone, New Delhi. 

~  :-GraTlt III c,ompeTUlot"TY ~ to th.e IItafl of the Si"ila Of-1I.tr:/. lJid,;t,n ,1'Id Ilf 
tlte Rent (!O,dl'ol Office of the Central Public Work8 Department at Simla. 

Referenee your letter No, Oll7l·E, dated 7th .June, 1944. The Governor·General in 
Council sanctions the grant of ICompensatory allowances to the non.gazel*ed staff of th .. 
Simia Cl!Iltral Diyision and of the Rent Control Office of the Central Public Works Depart. 
ment at Simla atth-e rates shown below :-

(a) Non·gazetted Mint'tterial and Technical 8talf, other than inferior 3er-vants.-15 per. cent. 
of pay, subject to a minimum of Rs. 15 (fifteen) and Icil.ximum of Re. 35 (thirty--tive) per 
rnenselJ1. 

(b) Inferior 8talf.--"Re, 2 (t'l'to) par ineiJsern 'fixed. 

2. These oraers will have retrospective effect from the 1st July, 1945. 

MECHANICAL AND TRANSPORT ENGINBER TO GOVBRNJlBNT OF BOilBY. 

166. Satdar If. Q. VlDchoorkar: (a) ~  the Agriculture Secretary createdf 
-r.eW post of Mechanical and Transport Engineer to the Government bf Bombay" 

(h) If so, when, and for ~  

(c) What are ~  dilties o'f this officer? 

(d) In what manner, particularly, are his s6rvices useful to the agrioultur", 
or in the interests of improvement of agrioulture in the Bombay Provinee? 
(e) Who is the present incumbent of this post? 

(f) What are his special qualifications for the same? 

Sir Ph&roze J01a.regat: (a) No, Sir. The post has been created by the Gov-
ernment of Bombay. 

... (b) The post was filled on the 9th October, 1944, on three vears' confltact 
terminable at six months' notice on either s.e. . , 

(c) and (d). The ~  of ~ ~ ~  are to organise and supervi"jIO 
ail work connected With mechamcal cultIvatlOn III the Bombay Province. -
(e) Lt. 'Colonel W. N. Bates. 

(f) A statement of his qualifieations is laid On the table. 

Statement 

(1) Trained as Engineering Student at Leeds University and In Commercial Workshops 
f rOil! 1911 to 1914 

. ',. 

(ii) Served in the Army from 1914 ,t.o 1923, 

{iii) ~  to the :rt.A.S.C, in i924. 
{Iv) ;Passed ~ .  for A.M.l.M.E. in 1924. 
-(v) Elected A.M.l.M.E. in 1925 and A.M.I.A.E.. in 1932 . 

(vi) Inspector of Mechanical Transport, C.I.M.T. Branch, WlirOftice, from 1925 to '1926. 
(vii.\ Transfen'ed to R.I.A.S.C. in 1927. • . 
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(viii) Workshop Officer Mobile Repair Unit for 4i years. 
(ix) Since 1932 has held numerous technical and administra:tive ~ . connected 

with mailltenance and repairs of mechanical transport and fightIng vehlCles In Indian Army, 
inclnding Works Manager, Huvy Repair Shop. 
(x) Worked as Chief IlJ61.111Ctl:), Training Centre Arm,y ~ (If. ~ .  and Driv-

ing, Ahmednagar and Officet;-in-Charge Experimental Sectlon of FightIng Vehicles School. 

AND SOUTHERN TRACTORS AVAILABLE TO AGRICULTURISTS IN NORTH, CENTRAL 

DIVISIONS OF BOMBAY. 

167. Sardar N. G. Vinchoorkar: (a) Will the Agriculture Secretary please 
state how many tractors are available to the agriculturists in the North, Central 
and Southern Divisions of the Bombay Province? 
(b) Are they available for use to the agriculturists on hire individually or 

through the Agricultural Development Associations? 

(c) Are there any special facilities offered, in view of the 'Grow More Food' 
campaign, for making the tractors available in time? < 

Sir ~  Kharegat: (a) Twenty eight tractors are at present available with 
the Provincial Department of Agriculture for use in the Province in addition 10 
ten others for whiGh suitable implements are not available. The territorial 
distribution of these tractors is not known. 
. (b) The tractors available for culttvation are being worked departmentally I}O 
a contract basis both for individual cultivators and for organisations. 

~  The Provincial Government are pr.epared to pay half the cost of tractor 
cultivation for increased food production. 

INACTION BE REMOVAL OF SECTIONS 111 TO 121 OF GOVERNMENT 
OF INDIA ACT. 

1Ir. K&nu Subedar (Indian Merchants' Chj!.ID.ber and Bureau, Indian· 
Commerce): With your permission, may I raise a little point. On the 4th 
February I was moving an adjournment of this House in order to dr,,{Lw atten-
tionto the failure of Government to give the information which they promised 
with regard to the removal of the commercial safeguards sections 111 to 121 ')f 
12 N the Government of India Act. I regret the lIonourable the Planning 

OON. Member is not here in spite of the message I sent him. He bad 
only taken office for a week when this question was raised and I did not there-
fore press him. He had undertaken that a day would be allotted for the dis-
cussion of this topic. He gave tbis undertaking after consulting the Honour-
able the Leader of the House and said that a day at the end of March or the 
beginning of April would be given. Now, that the Government have stretched 
the session by many working days, may I know which particular day the Gov-
ernment propose to fix for this purpose which they have promised to this 
House. 

The lloDourable Sir Edward Benthall (Leader of the House): I was under 
the impression that the Honoura'tle Member bad informed the Honourable 
Planning Member that he would not press it. I would consult him and let lib 
know. 

JIr. Kanu Subedar: If the Honourable Member will let this House lmow 
tomorrow, it will be all right, so far as I am concerned. 

The Honourable Sir Edward Benthall: I will consult the Honourable Member 
for Planning and Development and let the Rouse know tomorrow. 

DEMANDS FOR SUPPLEMENTARY GRANTS FOR ~ A A
contd. 

DEMAND No. I-RAILWAY BOARD-Contd. 
JIr. President: The House will now proceed to consider the Demands for 

Supplementary Grant·s in respect of Railways for 1945-46. A demand for 
Rs. 5,15,000 under the head 'Railwav Board' was l:nder consider.ation the le.!!t 
occasion, and Mr. Ayyangar was speaking at that time. -
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lIr. A. C. Turner (Government of India, Nominated Official): Sir. Before 
Mr. Ayyangar proceeds with his speech, may I have your permission to make a 
brief statement. The House will remember that when on February the 28th 1 
.IJIlU movl:llAr 'tllll supplemeDtiary demand for the Railway Board, the Honourl&DU; 
Deputy President raised a preliminary objection concerning the ruanner in 
which provision had been made for expenditure on investment in Road services 
under Demand No. 12 in the current year without presenting a special memo-
randum to the Standing Finance Committee and without presenting a token 
Supplementary Demand under Demand No. 12 to this Hous.e. In deference to 
the wishes expressed on that occasion in this House, the matter has since bEen 
referred to the Standing Finance Committee for Railways which was provided 
with full details and explanations of the present position. As a result of their 
deliberations, the Standing Finance Committee have now recommended for the 
current year the following: (1) the provision of a supplementary sum of 50 lakhs 
. under Demand No.6-G. Working Expenses-Miscellaneous Expenses to defray 
the cost of chassis purchased and bodies already commenced or completed thera-
on and (2) the provision of a new Supplementary Demand under Demand 
No. 12. Open Line Works to cover certain of the investments which had already 
been made thUi year. These fresh demands will be placed before the House 
today and will be for discussion tere and in view of this I presume that the 
Honourable the Deputy President no longer wishes to press his preliminary 
cbjection. 

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): May I ask what 
the constitutional position is? Do I take it that all this money has been ~  

.. without the sanction of this House. Is this an Excess or a Suppiementary 
Grant? I would like my Honourable friend to explain the position to the House. 

Mr. A. C. Turner: This will be fA, supplementary grant to cover certain items 
of expenditure which have been incurred and which were incurred by Govern-
ment in good faith in pursuance of the mandate which they thought they had 
received from the House last April when the House supported the policy· of 
Government as explained by the Honourable the War Transport lVrember and 
voted the supplementary demand of 82 lakhs. 

Diwan Chaman Lall: This expenditure has already been incurred without 
the sanction of this House in anticipation of anything that this House might 
do. The demand comes in the form of a supplementary demand. It can oniy 
be an excess grant. 
, 
Mr. A. O. Tamer: I think th'lt,is !Jot quite correct. If the Houile did not 

regularize the amount during the current financial year, then it would have to 
come forward as an excess grant iil a later year after investigation by the Public 
Accounts Committee. But if this House chooses to »anction thi" Expenditure 
now within the financial year they are perfectly within their rights and the 
whole proceeding will be regularized. 

Diwan Ohaman Lall: Do I take it that my friend is not awa!'e of the distinc-
tion ~  a supplementary grant and an excess grant. A supplementar.v 
grant IS a grant regarding which this House if; asked to give its sanction for 
futm::e expenditure. An excess grant Is-a grant for which this House has given 
no sanction whatsoever. It has he en utilised bv the Department without the 
sanction of the House and in sack cloth and ashes thev now come here to ask 
for the vote of the House. That is the distinction. Therefore, Mr. President, 
I would like a ruling from you as to whether this is a ~  grantor an 
~  grant . 

. Kr. A. O. Turner: The difference is that An excess grant is never placed 
~  the ~  for !ts vote in the year in which the expenditure is being 
~ . It IS voted III the year a.fter thd. or it may be two vears afterwards. 
This House can however, regularize any expenditure in the "current ~  
• 
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eJ [!\1r. A. C. Turner] 

year by a vote in this financial year. 
important. . 

That is the distinction, ,which, I think, i .. 

Diw&Il Chaman La.Il: Mav I draw your attention to page ~  Manual Ii! 
l3usiness and Procedure, para: 166: . 
"When ruui1CY has been spent on any service far which the yet'i) 01 tho Assun\;\y i" 

necessar:' duriug; any financial Joar in excess of the amcunt granted for, that ~  and 
for tlwt ~  ;. demand for the cxce8S shall be preseillcd tu tho AS5embl.y by the J< mance 
Mem:Jel' and shall be dealt with ill the same way Ily the Assembly ad If It ~  a demand 
fot' a .~  

It is not a question of having spent money in one year and then c.oming in 
the next budget year before the House and asking the House to ~  the 
grant by virtue of its being called supplementary.' Excess grant IS a ~ 
which, without the sanction of the House, during the financial year, lhe Depart-
ment has utilised and having utilised without sanction of the House, then ~  to 
come to' the floor of the House and demand the sanction of the House to vahdate 
that particular 'excess. 
:Mr. A. C. Turner: I think it is a question ':If interpretation, the meaning d 

thi!; particular rule seems to me quite plain: 
"When ~  has been 8pent on l\ny ~  ...... /'01' which the ,"ote of the Assembly 

is IWces<a I'Y durinj;( any financial :-ear." 

The point on which stress is to be laid is "for which the ~  of the A ~  
is necessary during the financial year". The vote of the Assembly is bemg 
asked for in this financial year. rrherefore it is not an excess grant, but ~ 

~ ~~ ~ ~  grant. 
1Ir. President: I was just considering that the distinction lies more'in "tbtl' 

vote of the Assembly" having been asked for or not. It is not so much with 
reference to the year that the distinction is made. But I would like to consider 
this point at greater length than now, perhaps more quietly. But I may give 
the House what is passmg m my mmd, 1>0 that I can have some help from 
Honourable Members in the matter of interpretation. I am inclined to think 
that, in cases where there is no budget grant at a.ll and expenditure is incurred, 
the grant would be excess grant. Where a particular head is included in the 
budget estimates, money has bew provided f01" on account of that particular 
head, and some expenditure is incurred on that parttcular head,-that is on what 
IS sanctioned by the A ~  in excess of the budget grant, then it will _ 
come as a supplementary grant. Am 1 right il\ thiB distinction? 

Dlw&Il Chaman Lall: May I draw your attention to May's Parliamentary 
Practice page 501, first para. 

Mr. PreSident: Perhaps I did Hot express myself very clearly. This is what 
I find in Rule 50" that is Para. 167. the very'next para. which says: 
"An estimate shall be presented to the Assembly for a ~  or additional grant 

when- . 

Ii) the amollllt voted in the budget of a grant is found to be insufficient for the purposes 
of tha C1lrrent year." r 

That is a supplementary grant. 
"(iiI a need arises during the cnrrent year for expenditure for which the vote of th" 

Assemhly is ne!'essary upon some new Erervice, not contemplated in the Budget for that 
year." 

This is what. I expressed when I said "no budget grant". Tha.t is all I 
e:lQ>ressed. 

The  para. further says: 
"Pl'ovided thll.t when funds to meet proposed expenditure on a new service can ~ ~ 

avaiiable b:.-rt'appropriation a demand for the grant of a token sum may be 8ubmittrad to ~  

vott. of the' A~  and, if the Assembly assents to tbe demand, funds. mal. be. so Ulade 
avatlab'e ' " ,-.' . 

Now:. tl?-e l>0!nt which has ,been raised, in this partic;ula.j-:CQ/H\&PMars tome 
to, be. a point not of, ~  but of 'understanding ot parlj,ies mz., as,' __ 
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~ how the opposition understood the particular vote and as ~ how the Government 
understood that vote. The matter would be cla.rified further 'from the ~ or 
the Memorandum which was submitted, to the Standing Finance ~ ~  by 
the Government, which is attached to the proceedings of the Standmg ~  
Committee dated 20th March 19"16. The whole point is one of understandmg; 
und I believe when the Honourable 1;he Deputy President argued his Calle 
Sri II. A.nanthaS&yana,n; Ayfangar (Madras Ceded ~  and ~  

Non-Muhammadan Rural): That was not even taken up. What he Bald was. 
what the Deputy President raised as objection ~  there was not even a tokt;n 
demand placed before the Assembly as was ~  by ~ Rules ~ . ~ have 
1 (Jst now read out. It is q new "et"vi'_'e for wblch t,hel'e lS no, {)l'OnSlOn ill the 
budget last veal'. Therefore there must have been a token amount., and even 
that was not" placed before the Assembly. That was his objection. 

-Mr. President: That was what he was urging while raising his objection. The 
point which I wish to make is this. When he raised that point, ,the Honourable .-
the Leader of the House said, that his view was that as the Government had at, 
that time asked whether they could go on, after the grant of 82 lakhs and ~  
sud they were given to understand, of course according to them, not 3ccordmg 
to the party which gave them to understand, that they ~  go on .with the 
scheme, what the Government has done, that was his contentIOn, was III pursu-
ance of that direction of the committee that, the Government cou1a go on. 

Diw&n Ohaman Lall: The point is this, that a particular grant was given tG 
the Government by the vote of this House for a particular service. The ~~ 
ment understood that they, could spend more money in respect of that grant th8.1l 
that given by the House. . " 

JIr. Pl'eIldent: That is not the point. 
Diwan Ohaman L&U: If no money has been granted then they cannot speD], 

money on new service. '  , 

Kr. President: That is the contention of one side. The cont.ention of ~ 

other side was that this was not '1 new service, but their understanding is th.tt 
. what was includpd in the budget included. this thing. -That ,,:n;; how the GOl'-
ernment understood it . 

• Diwan OlJaman Lall: We must be quite clear in our minds before we come 
to any decision. Whether this 6rrant is an excess grant or a supplementary 
gcant, we must be clear in our mind, whether any grant has been given to the 
Government at all. 
Mr. President: Will the Honourable Member appreciate the puint which I 

am placing. It is not, to my mind, a question of interpretation, but it is & 
questioll as to how the parties understood the vote of the Assembly. If wha. 
the Government say they understood as correct understanding, then this wiU 
become a supplementary demand. If on the other han(l, the real interprf'h-
tion of the debate last year, if the vote of the Assembly last year, is what the 
Deputy President reached as the conclusion, then this will be an excess granl. 
Here the real difficulty is not to decide on the interpretati<m of the particular. 
rule as to whether this grant is an excess grant or a supplementary grant; but a 
question of fact arises as to whether the understanding of the onl' party was 
correct or the understanding of the other party was ~. \Vhatever it may 
be, as a matt.er of fact th€rp, has been this understanding. w,d we have to take 
what the Government say they understood--one may not agree with them-but, 
fitilI, if they say, they understood this in a particular way, then we have to 
proceed on the assumption that, as a matter of fact they understood it that 
way. I may refer the Honourable Member to the Note submitted by the Gov-
ernment to the Standing Finance Committee, a copy of which was circulated 
last night. The relevant observations from that Note are in pars. 2. 

"At th .. ~  the budget for 1945.46 was drawn up, the probabJe ontla:--in ~  ~

ments wile not known eo that no provision was made in the budget. In view. however 01-
the endol'l!el)lClnt, uf' the policy. -by the Auembly in Aprit last and th\l fllct.-th&t invelltm_ 
• <bad been JIlaJe in road serviCe! in previous years, 110 that the item .. ' did' not in ~ .. ' .... 
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"pini')n l'onstitute & new ~. Government entered into certain commitments as men· 
t.ioncd a b"Ye auC; made provision in the revised estimates for the expenditure of 119 lakhs 
.rhich was 8ntklpated would be incurr03d during the current year and of about 3,48.lakhs in 
we budget. The amount provided in the revised budget was found to be available by 
nappl'opriation within the grant concerned,-Grant No. 12,-so that it was not neC'03ssary to 
present a BupI'lementary demand to the Assembly on, that account." 

That walil the POInt of Government cOll.tblltioll; alld. the Deputy l'rel:iident 
W8S contending that really, it was llO:l' a case for reappropriation within that 
budget head Certain items of expenditure were transferred from one budget 
head to another budget head, so that all of it was grouped in buuget heud 12 
and then reappropriation was resorted to. In other words, his allegation W88 
that the Assembly was got round, this expenditure was incurreu and it was 
Dot put to the vote of the Assembly. 
Sir Jluhammad Yamin Khan (Agra Division: Muhammadan Rural): Sir, 

you have put my contention clearly before the House. At that time also I 
pointed out that this expenditure under head 12 could not be incurred by re-
appropriation unless there was a tokell grant-passed by the House and that 
\Oken grant wat> uot taken; therefore no expenditure could be incurred without 
coming with a supplementary grant. The Standing Finance Committee has 
rectified this mistake. My Honourable friend the Financial C0ll1mis3ioner for 
ltailways was not willing to accept my cOlltention at that timE, but now he 
agrees that it could not be made like this and the Standing Finance COl1lmittee 
has. agreed to allow this expenditure under head G-G which wa" really origin-
ally ~  by this House. Therefore there win be no appropriation from one 
head or the other but it is coming under the head 6-G, as has been shown 
in the note circulated here. This expenditure of 50 lakhs which has been 
"Bowed is a round figure though it falls somewhat short. The Committee 
was uot in a position to know whether all the items of expenditure had been 
incurred during this time and therefore they allowed expenditure on only one 
item. But there was one clear understanding that this House does not want 
to reverse the policy which has been accepted for the coming yE ar ~  not 
granting 3 crores and 48 lakhs; that is, we had shelved that matt-er fol' running 
the rail-road coordination scheme tIntil it is revived later on. But there was 
8 clear understanding that whatever Government have spent has been spent 
without prejudice to that decision which has beE'll taken by the Assembly, anD 
there will be no reversal of our policy. This has been arrived at and now the 
Assembly will give it. It will now become a regularised expenditure ~ their 
'Vote. 

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural): 
Sir, on account of the passin!! of a supplementary grant in 1945 Government 
went on incurring expenditure beyond what was sanctioned and now they come 
for the vote of the House. This performance should not be repeated again. 
You might as well say that this policy of rail-road has been accepted in 1945 
Rnd therefore you may think it justifiable to incur further expenditure as you 
have done during t,he current year. There must be a clesr understanding 
about it. 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, T was not a member of the Railway Finance Committee 
but I should like to express my opinion if I am asked to vote on this supple-
mentary demand. This supplementary demand has been before us vear after 

, . year ........ . 

:Mr. President: r may remind the Honourable Member that we are llot 
~  with the rncrits of the suppJemevtary demann now. What we are dis-

r:us!\mg now is the procedure as regards the point of order \'aif:ed by Diwan 
!;haman Lall. His point was that this cannot come before the HO;lse all 8 
ftupplementary demand but must come 8S an excess demand. If the Honour-
~  Member has to address ~  to that point. I am quite ~  to hear 
hIm. He can &peak on the merIts of the demand when it is discussed bv the 
Bouse. . L 
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Dr. Sir Zia Uddin .Ahmad: Sir, I understand the procedure to be that ~
ever we have any expEnditure for the current year any demand ill excess 
of the voted amount comes in the form of a supplementary dplllalHL But when 
~ relates to excess expenditure in the previous year and is reported by the 
Public Accounts Committee to be regularised it is presented in the shape cf 
lin excess demand. That has been the practice in the past and that is how 
I have always understood it. 

• 

IIr. Presidltnt: That point has been cleared now. But it appears to me, 
with referEnce to what Diwan Chaman Lall said, that in view of the adjust-
mep.ts arrived at--1 believe, as a matter of compromise--betweell Government 
and. the Standing Finance Committee, as also in view of the fact that 50 Inkhs 
of rupees are now added to 6-G, and the demand No. 12 is also now put 
before the House 8S a supplementary demand, the question loses all its practical 
importance so far as the procedure is concerned, and we nEed not go into the 
technical poaition now as to whether as a matter of fact this is an excp,ss grant 
or a supplementary granl. So the Honourable Member Mr. Ayyangar will now 
proceed. 
Sri II. ADanthaaayanam Ayyangar: Sir, in view of the statement of the 

Honourable Mernhel' and in as; much as this particular matter is corning under 
two other heads divided betWEen 6-G and 12, I do not pursue this matter 
under thi" head. 
Dr. Sir Zia Uddin Ahmad: 1 thillk any expenditure likely to be' incurred in 

]945-46 can be taken up as a supplementary demand, but I have a few objectiolls 
to this. A demand is made for an eXCESS of 14 Orores in the supplementi;.ry 
Ludget; that sho\\'s colol;sal indifference as to the way ill which ihe budget, 
was prepared last ~ . 'rhey conld not foresee this expeuuiture vf ~  ('.rores : 
which thE'Y are now demanding. It may be said that it may be on account of 
other expendit.ure on an approved item which is covered by paragraph 16i (i) 
of the manual of Business and Procednre, But this alllount ought not to be 
very largp and should not exceed two or three per cent. But if the excess is 
14 or 15 per cent. it shows negligence in the Finance Department of the Railway 
Board. 
It ought t<> be within certain limits. 
The second thing is that it may be an entirEly new item of expendIture. 

If it is so, then in that case, the vote of the H;ouse ought to be taken and no 
money ought to be spent without our knowledge. When you start a new ex-
penditure you presuppose, and you have no right to do so, that the AHsembly 
would agree to it. Therefore to incur large expenditure of lakhs and crores 
in the hope that the Assembly will agree to it is not correct. So before you 
take up a new service, you ought not to spend any money before taking ~ . 

There is a third thing: a service which has been rejected by the Housp, 
I ~ it is criminal to spend any money on any item which has been ~  

by the vote of the House, and therefore to demand anything on any item 
which has been rejected is not justifiable. Therefore, I would split up the 
whole thing into three parts: 
(a) Where the demand is for an apT,roved service, then I will ask what per-

centage you are demanding over the burlget for 1945-46. 
. (b) If you come 'for any demand for a new service. t,llen I would like to 
know what new circumstances had happened on account of which you could not 
foresee such things. 

(c) If, ~ .  'we have put down ~ expenditure on an item which 
has been reJected by the House, then I regret that I will not vote for it. . 

IIr. President: I think I have to put Demand No. I-Railway Board to the 
House now. 

The que'stion is:: 
"Thnt. a supplementary sum not exceedin/!' Rs. 5,15,000 bI3 granted to the Governor General 

hi ~  to defray the charges which will come in course of payment during th,e year 
~ 31st March, 1946, in resp'''ct, of 'Railway Board' _" 
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Dr. Sir Zia UddJn Ahmad: This is a motion not by the Chair. Somebody t· 
t:;hould move it. -

Mr. President: It was already moved. The discussion was going Oll and 
the Honourahle Deputy President was opposing it on other grounds. 

'l'he motion was adopted. 

DEMAND NO.2-AuDIT 

Mr. A. C. Turner: Sir, I move: 

"That a bupplementary sum not exceeding Rs. 1,53,000 be granted to the Governor 
General in Council to defray the charges which will come in course 01 payment during t.he yeal' 
ending 31st March, 1946, in respect of 'Audit'," 

Mr. President: Motion moved: 
"That a supplementary sum not exceeding Rs. ~  ~ granted to the Governor 

General in Council to defray the charges which will come in course of payment during the year 
ending 31st March, 1946, in raspect of • Audit'." 

Sri II. Ananthasayanam Ayyangar: on this matter I would like to say a few 
words. Much of this money has been paid by way of dearness allowances to 
employees drawing Rs. 1,000 and above. 'I'his' was passed by the Standing 
Finance Committee last YEar after the budget was over. I would like to know 
when Government is going to stop this dearness allowance for higher salaried 
men. If he is not going to do so, I am against t.his so far as this includes 
dearness allowance for highly paid officers. 

Mr. President: Do I take it for granted that the Honourable Member does 
not propose to move his cut motion? 

Grant of DlGme" arid othe, allowance8 a/te, the Budget for 1945-46 without 
reference even to the Standing Finance Oommittee for Railways 

Sri •• Ananthasayanam Ayyangar: Yes, I do. Sir, I move: 
"That the demand for a ~  grant of a sum not exceeding Rs. 1,53,000 in 

respect of 'Audit' be reduced by Rs. 1,16,000." . 
I have already said enough about this matter. So far as employees getting 

Rs. 1,000 and above, no dearness allowance is necessary for thfm. You see 
there are controls. He caunot celehrate :t Illarringe because he CHl'l10t fee:d 
more than fifty at a time. He cannot have a costiy Baree for his wife because 
there is no cloth. He cannol: elljoy liquor because of heav." excise duty. ~

fore such a mUll can save, whereat;: others have had to spend on aCCOUl't of 
the war. To pEople drnwing over Rs. 1,ono the '.",1r has come as a boon. 
Let it be put a stop to. It is improper. As a protest T wfmt t.hat the Honse 
will agree with me and support the amendment and vote down the demand to 
that fxtent. 

(At this st-age Prof. N. G. Ranga rose in his seat) 
1Ir. President: J. have yet to place the cut motion before the House. 1 

COUld not catch the Honoll;rable Member while he was moviug the cut motion. 
He wants it reduced by Rs. 1,16,000. -
Sri ][. Ananthasayanam Ayyangar: Yes, Rs. 1,16,000 as an economy cut. 
Mr. President: Cut motion moved: 
"That the demand for a; supplem'llltary "grant of a sum not exceeding Rs. 1,53,000 in 

respect uf . A Ildit' be reduced by Us. 1,16,000." • 
Prof. N. G. Rang& (Guntur cum Nellore: Non-Muhammadan Hural): We 

also took exception to this in the J:'ublic Accounts Committee last year and we 
made it clear to Government that they should not fo11ow this' procedure and, 
waste public money on people who really do not deserve it and are not in need 
of it. If I mistake not, th( se people, these officers also get. the benefit of 
E.uppties from their various shops and other concerns by railways at no cost to 
Government, that is, at cost price and sometimes less than cost price. There-
fore, 1 do not think it is necessary for us to argue this at any great length. 
We 'SUggEst that Government should at least .for the future give, up . ~ very 
bad and ~  procedure and stop all thiS dearness aU.wanees fol:' thesE> 
officers who are paid more than .Rs. 1,000. 
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Sir IIohammad Yamin Khan: So far as policy is concerntld, I agree with my 

friend, Mr. Ayyangar, that after the Assembly did not allow this dearnEss 
allowance, it should not have been given. But there is one little difficulty 
From all the money that is being spent this way in the Hailway BUilrd, ~  
friend has onlv g;ven a cut in the Audit Branch. If we only chouse to stnke-
at the Audit "Branch and leave out the other bigger salaried uwn who arE' 
getting much more than this, then it will not be consistent with the policy which 
my friend wants to enunciate. 'l'hen thEre iil another matter. The employees 
of the Audit Branch are not the servants of the Railway Board. The Railway 
Board pays as an audit fee to the Auditor General in order to have the ~ ~ 

of the railways checked, and if the amounts have gone up higher then naturally 
a higher expenditure was required. In this citSe it is not so much a question 
of dearness allowance as the fees which are payable under the rulES to the 
Audit D€partment. But had my friend ch08en this as a token cut on the first 
demand on the Railway Board to discuss the policy, or if he had redncEd the 
whole of the supplementary grant, then it would have been pos&lule, but, here 
we will not achieve the object which my frimd has got in mind und the best 
course will be, what he had done in the beginning, to invite the Honourable 
t.he Finance Member to say what is thp. position of the GovernlIl€llt as t.o' 
whether they agree to this dearness allowance for the future or they want, to' 
stop it now. He wants to discuils this because he has mentioned it and T hope 
the Honourable Member will not take objection and say that because he only 
wanted to discuss this and he has not said that it. is for the sake of economv" 
therefore he will give only the appropriate reply. . 

~. N. GA Ba.Qga: That: is exactly our intention. 

Dr. Sir Zi& Uddin Ahmad: Sir George Rainy when he was the Railway 
Member. laid before the House that the facilities which we provide for the 
servants of the Government of India should al.,<1 be extended to railway servants_ 

We had practically accepted this principle. This questIOn of dearness allow-
ance l:ihuula not be dil:icussed only with reference to the raIlway ewpluyees. 
much l€ss with reference only to the Audit Department. it is a general que.,tlOn 
and 1 think we shOUld adopt a uniform policy m the ease of the railways and 
other servants of the Government of ludia. Therefore we shuuld allow this 
particular demand and give them the dearness allowance but tilis question 
should be raised as a general question of policy applicable to all the services 
of the Government. 

Sri :M. Ananthasayanam Ayyang&r: Where? 
Dr. Sir Zi& Uddin Ahmad: Both of us are members of the Stall ding Com-

mittee and that is the place where we ought to raise this question but We ought 
not to bring up the Railway Department,. much less Olle particular section ·of 
the Railway Department and apply a differential  principle. Sir, I beg to sup-
port the demand. 

Shri Itohan Lal S&ksena (Lucknow Division: ~  Ruran 
Sir, in this connection I would like to tell my Honoumble friend 8ir Zia-

uddin Ahmad that so far as we are concerned. we want this cut. to be imposed 
m respect of other Departments as w(:ll when the sl;pplemeutary demands 
come up today. As regards the Hailway DepartmeIlt 1 way inform the HOllour-
able Member that there :s one special reason. ]<'XUJI: the (jeneral ~ 
downwards every railway employee gets his articles from the railway shops, 
for which we are expected to provide in these very supplemnrtary demand. 
about 24 or _30 lakhs to cover up the loss. 

An Honourable Kember: Some crores. 

Shrl Kohan L&l Swena: I want to draw the attention of the HOUSE to two 
other po:nts. Firstly, this clearness allowance WIlS 'given effect to from the 
Ltllr .January 1945. ''fhe 60vemment must' ha\'e co&tempJ8:ted"it long heiol; 

• ..uo Jti was deHbera.tely not! placed before: the-Assembly, because GOv'el'llu:.en • 

• 
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~  Mohan Lal Saksena] 

must nave been sure that the Assembly will not approve of· it and thert-fore 
it was later on introduced  and the Railway Finance Committee was not even 
consulted. 

One more point, Sir. The other day, Honourable Members will remember, 1 
put a question to the Honourable the Labour Member pointing out that thElre 
were employees in Government press who were drawing Rs. 13, 15 and 17 and 
I wanted that something should be done for them .. I think my friend Sir 
Zia Uddin Ahmad also supported that. The Honourable the Labour Member said 
that nothing could be done until the commission which was inquiring into the 
pay of all Government servants had reported. On the one hnnu we find that 
there are employees who are literally starving and nothing is being dl)ne bt-cause 
a certain commission had not reported and on the other hand we find Government 
employees who have been drawing Rs. 1,000 and more who are not put to as 
much hardship as they are represented to be and so far as railway employees 
are concerned, they have certain extra facilities. Still the Government did not 
hesitate to introduce these concessions involving the Exchequer to the tune of 
some crores. 

In this connection I may ~  submit that our objection is to the grant of 
dearness allowance to officers drawing Rs. 1,000 and above. We do not object 
to the allowance being given to those drawing lower salaries. 

IIr. President: Today is Friday and the House has to adjourn at 12-45 P.M. 
Before we adjourn I want to invite Honourable Member's attention to the 
party agreement that by 5 p.M. tomorrow we finish not only these railway 
grants but also the general supplementary grants. Keeping that in view Honour-
able Members will carryon their discussions. Otherwise we shaH r.ot have 
sufficimt time to discuss the ~  supplementary demands. 

Dr. Sir zta Uddin .Ahmad: We have no knowledge of that agreement. 
Mr. President: This agreement was arrived at the other day by leaders of all 

parties and groups. An agreemEnt is an agreement whose sanctity cannot be 
broken. 

The assembly then adjourned for Lunch till Quarter Past Two of the Clock. 

The Assembly re-assembled after lunch at a Quarter Past Two of the Clock, 
Mr. President (The Honourable Mr. G. V. Mavalankar in the Chair). 

1Ir. President: I believe the Honourable Members would like their memory 
to be refreshed by what I stated when the House adjourned, about the agree-
ment between the parties. There was a conference at which leaders of groups 
and parties WEre present and this was what was agreed to. I had stated that 
to the House some time back, and I would repeat it now just to refresh the 
memory of members. 
I understand that all sections of the House have aIrived at a general agree-

ment on the question of the time table for the Finance Bill and the supple-
mentary grants for railways as well as general. 
The time table will be as under. Commencing from Tuesday the 19th 

instant, all stages of the Finance Bill will be completed by 5 p.M. on Thursday 
the 28th instant, and all questions then outstanding in respect of the :Finance 
Bill will be put to the v,')te of the Assemblv without any further discussion or any 
question. The railway and general supplementary demands will be taken up 
on the 29th instant Il.nd continued on ~  the 30th instant, which will 
be a working day. The Assembly will similarly dispose of on that day all the 
outstanding supplementary demands by 5 P.M. 
Mr. Manu 8ubedar (Indian Merchants' Chamber and Bureau: Indian Com-

merce): Sir, may I submit that the GQvemmEmt have included in the supple-. 
mentary demands a demand for Rs. 4 crores for the U.N.R.R.,,". Tbisdemand 
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was unanimously opposed in the Standing Finance Committee, and we all said 
it would be most improper to come to the Assembly with this demand but 
Government have come and most of us- are anxious to discuss this highly 
controversial item; and if Government try by a trick of this kind to get this 
through, all that would be .open to us would be to vote down that particular 
head completely without discussion; but. I feel that Government ought not to 
do this: they should separate the demand for the U.N .B.B.A., which is not 
supplementary to the past year, which is a proposal for spending in future, and 
that they should come to us separately for it and assign a day for the discussion 
thereon. It is head No. 70----'Miscellaneous. That is as far as I infer, because 
U.N.R.R.A. last year was put under Miscellaneous ... 

lIIr. President: I have no indication here on the paper. 
lIIr. Manu Subedar: When the agreement which you read out was made, 

I do not think any member of a group or party-certainly not on this side-had 
a clear conception that Government would put in items of this kind, highly 
controversial and very damaging to this country; in a famine year, in a highly 
deficit year they propose to give away B.s. 4 crores more which will be taken 
mostly in the form of commodities which we need very badly in the country. 
I do not want to go into the merits, but I must protest against Government's 
inclusion of this item in which miscellaneous groots come, when the under-
lying hasis of this understanding which was merely reached as a mutual courtesy 
in order to expedite the business of the House. I do not think that could be 
the intention of any member of this House-that this particular understanding 
reached merely M a matter of assistance should be utilised in order to pet in 
a highly controversial issue like this by the back door. 

The Honourable Sir Edward Benthall (Leader of the House): Sir, in that 
connection I should like to make a statement, which I was considering making 
later in the day. In the statement made by me yesterday I said that a 
supplementary demand for a further contribution to U.N.R.R.A. in 1946-47 
would be one of the subjects We will have to bring up before the House. It 
has since been brought to my notice that the position is, as the Honourable 
Member said, that there is a supplementary grant for this further contribution 
to U.N.R.R.A. under, I think, item No. 70; and therefore my submission was 
misleading, because it will in fact come up for discussion on demand No. 70 
tomorrow ... 

1Ir. Jlanu Subedar: How can it come up if the guillotine is applied? 
The Honourable Sir Edward Benthall: I am just explaining the position. 

It was not clear to me last night, when I made that statement. It is a matter 
on which the Government will probably accept the verdict of the House, 1U1IJ 
the point is that if the House desires a considered debate on this subject 
it is desirable that the House should see that there is time for it. 

Pm!. N. G. Ranga: That is not possible. 
'l'he Honourable Sir Edward Benthall: My object in making this statEment 

was to make the position clear to the House. This is the actual fact. This 
item is quite correctly included in the supplementary demand and I wish to 
make that clear to the House. 

Prof. N. G. Ranga: I wish to make one suggf'.stion that it should be with-
drawn from this list and brought in again separately so that the House .will 
have an adequate opportunity of discussing this matter and afterwards express-
ing its own opinion with regard to it. 

The Honourable Sir Edward Benthall: Quite clearly I shall have to di!lcul!6 
it with the FinallLe Member and I shall tell the House at 5 0 ·clock. I havp-
already sent a wir out to find him. 

1Ir. President: If the expenditure is not to be incurred or already incurred 
before the 31st March-may I now if it is nooessary to have this demand 

• inctuded in the present supplementa.ry dema.nds? 
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The Honourable Sir Edward Benth&ll: I have not got the papers it; front of 
me, but I think ;you will find from the papers that it will be put into a suspense 
account this yeHr to be spent next year 

Kr. Manu Subedar: The urgency of it is not on a par with the urgency of 
the other items. In the other items, we are required to ~  with Govern-
ment and finish the discussion before the 31st March in order to observe the 
legal propriety that the expenditure is sanctioned before the year expires; but 
in this case it is clearly a new proposal: it is a proposal to which there was 
considerable opposition in the Standing Finance Committee; even my friends 
of the European Group did not agree that the contribution should be given; and 
I sllhmit that it cannot be included in the demand No. 70 in the form in which 
it is; and if Government put demand No. 70 minus this Rs. 4 crores w.hich they 
had intended to give to the UNRRA, they can go through under the guillotine 
-we have' no objection; but the other items should be provided separately and 
(}overnment can bring this up separately next year. 

Mr. President: That is exactly why I put the' question, as to whether the 
expenditure had been incurred or was to be incuned before the 31st March; 
'but if that is not so, the matter will have a different aspect. We will have the 
'position clarified when the Honourable Finance Member comes in; we will then 
Rnow what the facts are. As I find from the proceedings of the supplementary 
dElIlllmds-" It was decided t last year with the concurrence of the Standing 
'Finance Committee to make a contribution of Rs" 8 crores to UNRR1\;. UO lalls 
'of rupees by direct expenditure on supplieR in 1944-4:5 and its.· 6,00,00,000 by 
transfer to a special deposit account to be ~  upon as and when necessary." 

1Ir. Kanu Subedar: No, Sir; may I mention for the inform9,tiQn of the 
ttouse that Rs. 8 crores was intenaed to cover three years' expenditure? 

•. 'resident: I am not contesting the Honourable Member's point; I am 
~  th.at point. That appears to me to be the position under (c). 
l1herefore I put that question about the urgency of the matter being taken up 
before the 31st Miarch. But· the Honourable Finance Member is not here aDa 
we will have the position clarified when he comes. I am merely referring to 
the agreemeaii. 

tlllri Jlobaa La! SUaeD&: Mav I know whether the demand was before fhe 
Rouse when the agreement was arnved at. 

JIr. President: I could not be sure of that. They may not have been in 
IJOSsession of this particular aspect. 

So far as the supplenlE'ntary demands are' concerned, the dates of circulation 
are General supplementary demand No.1, was circulated on the 28th February, 
No.2, on the 4th March liud other supplementary grants on the 25th March. 
We will have the matter clarified when t:he Honourable the Finance Member 
eomes. 

Shri .ohm LBl Saksena: We must be very careful about agraeme1lts in 
future. 

Mr. President: That is a matter for the Hrlnourable members. One need 
not bind himself to any position. The demand under discussion now is No. 2 
Audit. 

lIr. A. C. Turiler: First of all I should like. to correct one or two mis-
.statements which were probably inadvertently m,ade by my F.lon.ourablefriend 
Mr. Saksena. He first said that every one on tJte Railways, from the General 
Manager downwards is entitled to grain shop concessions. I assure the ~ 

able Member thatthBt i!I not a fact. No one in receipt of more thsn Rs. 400 
'per month is entitled to any concession from r&'ilway grain shops. The secoila 
point he made was that the presell't revised scales of dearness allowa.nee and war 
allowallce were ,given with ~  'eftoot from the 1M 'lan1lllr'y !l.M6 ,ttnd 
be ~  deduced that Govemment must ~  tip their'JInind ojilhat 
date and they had wilfully withheld this from the House and fre>m the ~ 
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Finance Committee until after the session had concluded. Sir; that is quite a 
wrong deduction. Government had not made up its mind at all. Govern-
ment's decision  was taken in April, 1945, and as soon as Government's decision 
was taken the proposal was put before the General Standing Finance Committee 
of this House which approved Government's proposals and it was given effect 
to with retrospective effect. 

Shri Kohan Lal Sa.ksena: Was it not on the 12th April that the Standing 
Finanee Committee meeting was held? 

Kr. A. C. Tumer: Yes. 

Shri Kohan Lal Saksena: Is it not a fact that the Assembly adjourned on 
the 12th April. 

Kr. A. C. Turner: I am not aware of the date. 

Stti •. AnaDtJa.asayauam AyYangar: Two days later they held it. 

Kr. A. C. Turner: There is nothing to be deduced from that except tha.t the 
'usual practice was followed. As far as possible, we hold our Standing Finance 
Committee meetings outside the period when the House is sitting. I think 
onlY Honourable friend Mr. Ayyangar wUlsupport me in saying how inoonvenient 
and difficult it is holding these meetingg during the sittings of the Assembly. 
We have to meet either before or after the hours of ,tn'ftiiBes9 whie'h is onerous 
and harassing. So that there is nothing to be deduced from the date of this 
meeting. The decision was not .taken wll April, that I can vouch for DS I had 
to deal with this ~  in another capacity. 

Sri K.Aua\haBa7an&D1 ""ana&!: Why WM this not ~  befOl'e the 
Standing F"mance Committee for Be,hways. We are !!otguided iftfinanoiBl 
matters entirely by the Govetntrl:etlt of India, FinanM Department Resmuti6fts? 

Xr. A. C. TulIler: My Honourable friend has put me _ question. I will 
reply by putting him a question. When Government have sanctioned. relief 
for all other officials, wmild ;Mr. Ayyangar deny that relief to Railway officials? 

Sri •. tlaaDtIIMq&DAm AytaDgM: I am afraid the Honourable Member 
has not addressed himself to the Standing Finance '<X1mmittee Resolution of 
the 12th April 1945, where at page 5, where· it refers.'to Central Government 
servants other than employees on railways. You make a distjuction. Do 
you know that in the case of the Railways the whole procedure is different in 
the matter of budget, Rcales, service regulations and so. You yourself have 
made a distinction between the two services. 
Kr. A. C. TUmer: I notice that my Honourable friend has not answered llly 

question, but I ~ on. 

Sri X. Ananthasayanam Ay'yangar: I am here to answer questions, not you? 

Kr. A. C. Turner: To pass on. I think the correct view has been taken 
by the Honourable Deputy President and Dr. Sir Zia, Uddin ,Ahmad, when 
they say that this is a matter concerning all Government servants. This audit 
service comes under the Auditor General of India and their allowances are those 
of civil as opposed to railway employees. 1£ it is the intention of this House 
to withhold supplies in respect of one small section of Government servants, 
it is to me in deed a little sttrpiising. • 
Sri •. Ananthasayanam A'y'yangal': We ha"e cut motions for all Depart-

ments 
Jlr. A. C. Turner: I notice that mv Honourable friend Mr. Ayyangtlll' bas a 

cut 'motion down against the :first ~  in the genel'B1 'budget on ~ very 
subject. That appears to me to be the more appropriate place at ~  to 
press such a 'motion. The present 'demand relates to a very smllll section of 
.oovernment servants. 
Ilr. President: -I want to be clear on one point. 'The lIonourable Member 

• has included the whole amount of Rs. 1,16,000 for reduction. In the course 
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of his speech he said he objected to t.he dearness allowance of persons drawfug 
over Rs. 1,000 per mensem. Does this amount. work up to the figure of 
Rs. 1,16,000? 

Sri •• Anant.ha8&yanam Ayyaugar: That is my informat.ion. 

Mr. A. C. Turner: This Rs. 1,16,000 contains a sum of Rs. 4,000 for 
ordinary allowances which has nothing to do wit.h dearness allowance. The 
one lakh 12 thousand which remains is for all t.he Government. servants under 
this head. It includes provision for officers drawing less than Rs. 1,000 p.m. 
8S well as ttlr t.hose who draw more. 

Mr. President: Does the Honourable Member wish to press it? 

Sri •. Ananthasaymam Ayyangar: Yes. I press it because it gives retros-
pective effect. I would like to cut out the entire demand. 
Mr. .President: I wanted to have clarification because the Honourable ~ 

Member made that distinction in his speech. I wanted to be sure that nothing 
is cut out by mistake. I have nothing to say on the merits of the motion before 
the House. 

The question is: 
"That. t.he demand for a lIupplem\IDtary grant. of a Bum not exceeding &S. 1,53,000 ill 

respect. of 'Audit' be reduced by &S. 1,16,000." 

The Assembly divided: 

AYES-42. 

Adityan, ~ . T. 
Ayyangar, Sri 1\1. Ananthaaayanam. 
Banerjee, Sree Satyapriya. 
Chettiar, Sri T. A. Ramalingam. 
Choudhuri, Sroojut Rohini Kumar. 
Daga, Seth Sheodau. 
Dani, "Mr. G. B. 
Gadgil, Sjt. N. ;V'. 
Gauri Shankar Saran Singh, Mr. 
Gole, Mr. P. B. 
Gounder, Sri V. C. Vellingiri. 
Govind Das, Set.h. 
Hiray, Sjt. B. S. 
Jagannathdas, Sri. 
Jhunjhunwala, Mr. B. P. 
Jinachandran, Sri M. K. 
Madandhari Singh, Mr. 
Mahapatra, Sri BhagiFat.hi. 
Mangal Singh, Bardar. 
Manu Subedar, Mr. 
Masani, Mr. M. R. 

Menon, Sri A. Karunakara. 
Mukhopadhyay, Mr. Nagendranath. 
Muut Bibari Lal Bhargav&, Pandit. 
N arayanamurthi, Sri N. 
Neogy, Mr. K. C. 
Paliwal, Pandit. Sri Krishna Duit.. 
Ram Narayan Singh, Habu. 
&mayan Prasad, Mr. 
Ranga, Prof. N. G. 
Reddiar. Sri R. Veukatasubba. 
Saksena, Shri Mohan Lat. 
Salve, Mr. P. K. 
Sampuran Singh, Sardar. 
Satakopachari, Sri T. V. 
Sharma, Mr. Krishna Chandra. 
Sinha, Shri Satya Narayan. 
Sri Prakasa, Shri. 
Sukhdev, Set.h. 
Swaminadhan, Shrimati Ammo. 
Tha.kur Das Bhargava, Pundit. 
Vadilal Latlubhai, Mr. 

NOES-51 

Abdul Hamid Shah. )(alibi. 
Abid Hussain, Choudhury Md. 

Ahmad Ali Khan Alawee, Raja Sir Saiyid. 

Amoodkar, The Honourable Dr. B. R. 
Azizul Huque, The Honourable Dr. Sir M. 
Banerjee, Mr. R. N. 
Benthall, The Honourable Sir Edward .• 
Bewoor, Sir Gurunath. 
Bhattacharyya, Ra.i. Bahadur Devendra 
Mohan. 

Chatterjee, Lt..-Col. Dr. J. C. 
~  Mr. B. C. A. 
Griffiths, Mr. P. J. 

~  Mr. S. 
Gwilt, Mr. Leslie. 
Habibur Rahman, Khan Bahadur. 

Harendra Singh, Sardar Baha.dur Captain 
Sardar. 

Himmatsinhji, Col. Kumar Shri. 
Hirtz.el, Mr. M. A. F. 
Hydari, The Honourable Sir Akbar. 
Ishaq Seth, Haji Abdus Sattar Haji. 
Ismail Khan, Hajee Chowdhury Mohammad. 
Jaffer, Mr. Ahmed E. H. . 
.Teelani, Khan Bahadur Makhdum AI-Haj 
Syed Sher Sb&h. 

Kharegat, Sir Pheroze. 
Krishnama Acharya, Rai Baha.dur Sir V'. T. 
LawBon, Mr. C. P. 
~  l\1r. P. 
N airang, Sved Ghula.m Bhik. 
Naqvi, Mr: A. T. 
Oulsnam, Mr. S. H. Y. 

• 

] 
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Rangachari, Mr. M. V. 
Hoy, ~ Honourable Sir Asoi..a. 
Rowlands, The ~ Sir Archibald. 
Sargent, Sir John. 
Sharb&t Khan, Khan Bahadur. 
Siddique Ali Khan, Nawab. 
Siddique, Shaikh Rafiuddin Ahmad. 
Siddiqi, Mr. Abdul' Rahman. 
Bolanki. Dr.P. G. 
Spence, Sir George. 
Sti Chand, Chaudhri. 

The motion was negatived. 

Xr. Prestdent: The question is: 

Stokes, Mr. H. G. 
Tamizuddin Kh&n, Mr. 
Thorne, The Honourable Sir John. 
Turner, Mr. A. C. 
Tyson, Mr. Geoffrey W. 
Weightman. Mr: 'R. 
Williams, Mr. C. F. V. 
Yeatts, ·Mr. M. W. M. 
Ydsuf Abdoola Raroon, Seth. 
Zafal' Ali Khan. Maulana. 

3119' 

"That a supplemental)" S.'lTIl not. exceeding Rs. 1,53,000 be granteu to the OO\'ernol' 
Oenl'1"81 in Council to defray the charges which will come in coune ot payment during the year 
ending 31st March, 1946, in respect of 'Audit· ... 

The motion was adopted. 

TIle Honourable Sir Archibald Rowlands (Finance Member): Sir. I under-
stand that when I was out of the House a point was raised by the benches 
opposite as to the propriety of including in a general supplementary d,emand 
(No. 70) a sum of Rs. 4 crores in respect of UNRRA. I do not admit it .to 
be in proper, particularly since I have brought it before the Standing Finance 
Committee; but, of course, we did not contemplate then that the ~  

procedure might have to be applied in the Assembly; and Government are 
extremely anxious to elicit the views of the House on the subject at greater. 
length than merely voting on it, particularly under the guillotine procedtH'6. 1 
therefore propose, with the consent of the House, to move tomolTOw myself 
for a rF.duction of Rs. 4 crores under this grant, leaving the subsequent pint 
w.hether this contribution is to be made to UNRRA for a subsequent discussion. 
Artrl if tbE' lrAllQ<Y th",'n appmveQ• T will move a Tun.)!!".,. !m!'!'i1A"nPTlf;!l."Y T"/trrt 'fat 
next year. This supplementary grant is in respect of the current year's budget. 
I hope that will meet the point which the benches opposite had in mind, namely, 
that we will not deal with the further contribution to UNRRA on the supple-
mentary grants of this year except to have a discussion on it, and if the Reuse 
approves, we will move for a further supplementary grant. 

An . . A~  Member: ·Wher. will it come again? 

The HonOlU'&ble Sir Archibald ROwlands: Some time later in this session. 

DEVAN» No. S.-MISCELLANEOUS EXPENDITuRE 

Mr. A. C. Turner: Sir, I move: 

"Tha.t a supplementary sum not exceeding Rs. 23,27,000 be granted· to the Governor 
General' ill Council too defra:v thoe clfarges' 'Which win come in co'1ll'Be of payruent during the 
Y'd3r ending 31st March. 1946, in respect of 'Misccllaneous Expenditure' ... 

JIr. President: The question is: 
• 

"Tha.t a. supplementary BIHIl no4> exceeding 1ite'. 23,27.000 1,e grBllted to the Governor 
GeHera! in COIBieil to defray tile cbvgee .hick wiD come-iiloollrSe of payment during the 
)"iIIIJ ending 31st March, 1946, in respect of 'Miscellaneous Expenditure'." 

The motion was adopted. 

DBMAND N.. 5.-P.U'ldK'l's 'lO INDIAN' S'f.t'rB8· AJfI) COMPANIES 

Xi .•.... a. Tamar: Sir, I move: 
~ a Bupplementarv' sum not exceeding Rs. 22,22,000 be gra.nted to the Governor 

• Genera.l in Council to defray the charges which will come in course of payment during the 
year ending 31st March, 1946. in respect of 'Payments to Indian States and Companies'." 
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1Ir. President: The question is: 

~  a supplementary' sum not exceeding Rs. 22,22,000 be granted to th,: Governor 
Generill in Councii to defray the charges which will come in course of payment durmg the year 
ending 31st March, 1946, in respect of 'Payments to Indian States and Companies'," 

The motion was adopted, 

DBMAND No. 6-A.-Wo,RE1NG ExPENSBS-MAINTENANCE OF STRUCTURAL \VORKS 

Mr. A. C. Turner: Sir, I move: 
"That a supplementary sum not exceeding Rs. 5,85,02,000 be grant:ild to the ~ . 

General in Council to defray the charges which will come in course of payment durmg 
the year ending 31st Ma.rch, 1946, in respect of 'Working Expense&-Maintenance. of 
Stl'uctural Works'." 

Mr. President: The question is: 
"That a. Rupplementary sum not exceeding Rs. 5,85,02,000 be grllnte.l to j·he ~  

General in Council to defrav the charges which will come in course of payment durmg 
the year ending 31st.· March, 1946, in respect of 'Working Expenses-Maintenance of 
Structural Works'." 

The motion was adopted. 

DEMAND No. 6-D._WORKING EXPENSES-MAINTENANCE AND WORKING OF ]'BRRY 

STEAMERS AND A ~  

Mr. A. C. Turner: Sir, I move: 
"That a supplementary sum not Iexceeding Rs. 5,30,000 be gra.nted to the Governor 

f'..eneral in Council to defra\,' the charges which will come in course of payment during the 
year ending 31st March, 1946, in respect of 'Working Expenses-Maintenance and Working 
of F6!!J Steamer. and Har1K.vrll'." 

Mr. President: The question is: 

"That a supplementary sum not exceeding Rs. 5,30,000 l.e gra.nted to the Governor 
General in Council to defray the charges which will come in course of payment during the 
year ending 31st March, 1946, in respect of 'Working Expenses-Maintenance and Working 
of Ferry Steamers and Harbours'." 

The motion was adopted. 

DBKAND No. 6-E.-WoRKING ExpENSBS-EXPENSES OF TRAFFIO DEPARTlIBNT 

1Ir. A. C. Turner: Sir, I move: 

"That a supplementary sum not exceeding Rs. 2,42,82,000 be granted to the Governor 
General in Council to defra:;-the charges which will come in course of 'payment during the 
year eliding 31st. March, 1946, in respect of 'Working Expensea-Expell8es of Tra1lic ~
manti." r-v-

1Ir. President: The question is: 

"That a supplementary lIum not exceeding Rs. 2,42,82,000 be granted to the Governor 
General in Council to defraY the charges which will come in course of payment during the 
ye.r ending 31st March, 1946, in respect of 'Working Expenses--Expensea of Traffic ~ 
ment'." ~

The motion was adopted. 

DlIKAND No. 6-F.-WoRKING EXPENSBS-ExpENSBS 01' GENBaAL DEPARTlIEN'l'S 

~. A. C. Turner: Sir, I move: 

"That ., supplementary sum not exC"aedinl1; Rs. 65,06,000 be granted to the lilrovernor 
<Hneral ~ Council to defray f:he ch.rges which ,!,ill come in course of ~  during the 
YEar ending 31st March, 1946, In respect of 'Workmg Expenses-Expendc8 <>f ~  Depan. .. 
rnents'. U 

1Ir. President: The question is: 

~~ a. 8upp.lemcnt,3l"V sum not ~  ~. 65,06,000 \.e granted to the Governor 
General In C',nncll to aefray t1-.e charges 1rhlCh w,l1 come in eoar3e of payment doring th 
year ~  31st March, 1946, in respect of 'Working Expense&-ExpEillses of General ~ 
, .. 1Ilent,L.,' .' 

The motion was adopted. 
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DDAND No. 6-G.-WoBKING EXPBNSBS--MI80KLLA!fBOUe Eu .. "s., 

Mr. A. O. Turner: Sir, I move: 
"That a supplementary sum not exceeding Rs. 76,59,000 be granted to the Governor 

General in Council to tefray the charges which will come in courie cl payment Guring t .... 
year ending 31st March, 1946, ill l'f'Spect. of 'Working ~  ElipenJw.II· ... 

Mr. President: Motion moved. 
"That a supplement.ary sum not exceeding Rs. 76,59,000 be granted to the Governor 

General in Council to :lefray the charges which will come in course c.f payment riuring tlie 
year ending 31st March, 1946, ~  respect of 'Working ~ .  EXl'eUMs'." 

Irregularity in incllrring expenses on purchasing ~  {tnt? building bodieB 

Shri Mohan Lal Saksena: Sir, I move: 
"That the demand for a supplementary ~  of a sum not exceeding Rs. 76.59,000 ill 

I. respect of 'Working ~  Expenses' be reduced by Re. 100." 

Mr. President: What motion is it? 

Shri Mohan La! Saksena: The motion of which I have given notice. 

Mr. President: It is difficult for me to admit motions at the last moment. 
SM Mohan La! Saksena: I got this at 12 o'clock last night. 

Sri R. Venkatasubba R8ddiar (South Arcot cum Jhingleput: Non-Muham-' 
madan Rural): The original was for ;Rs. 76 lakhs. 

Mr. President: The point is that the list of demands in whicp. Rs. 76 la1dm 
and odd was shown, was circulated on the 27th ;March. That means two da,. 
before. 

~ Shri Mohan Lal S&ksena: No. We received it only last night. 

Mr. President: The book was circulated last night. 
Shri •• Ananth8sayanam Ayyangar: My friend does not know what. it; 

contains. This demand is about the statement as to how much they ask under 
each head. The explanatory memorandum was circulated only last night. 
That shows Rs. 76 lakhs has been spent for chassis and other bodies. lie tak. 
exception not to the entire amount but to the Rs. 50 lakhs, the details of which 
were npt known. He is not in a position to specify his demand. 

Mr. President: The book was circulated last night. 
Sit. :N. V. Gadgil: In fact we agreed to discuss these demands today on the 

,. understanding that the printed list would be supplied to us. Now that they 
were supplied only last night, I think the standing order ought to be waived 
and the amendment be allowed. 

Mr. President: I believe this sum of Rs. 50 lakhs was added ss the result 
of Standing Finance Committee's compromise over the other question. 

Shri M. Ananthasayanam Ayyangar: That is on the first demand. He 
made a statement that we have come to some arrangement so he gives a supp18-
mentary demand under 6-G and 12 and I withdrew my remarklil in view of the 
fact that we would have an opportunity to discuss it under 6-G and 12. Bo 
my friend is quite in order. 

Mr. President: I was considering it from the point of view of waiving fbe 
question of notice. 

JIr. A. O. Turner: Since t.he booklet only went out last night. although b 
actual total amount of the demand was shown in the list which went out.cm 
the 27th, I am prepared to withdraw my objection. 

Mr. President: Will the Honourable Member repeat hts cut motion and will 
uhe pass on the copy to me. 

Shri Kohan LaI Saksena: "That the demand for a supplementary grant. cl 
a sum not exeeeding Rs. 76,59,000 in respect of ~  Expenses-.. MiaeeUa-

~  Expenses' be reduced by Rs. 100." 

• 



WI82 LBGrSLATrvlt ASaBMAtl' I29TB MAR. 1wfl 
[SOO Mohan Lal'Sakslima] 

. I do not think I have to make a long speech because this has come before ~  
House !;cYeral times and us I pointcd out before it must have come to the notice 
ot the Members from the report of the ad hoc Committee in which the majority 
'\£ the Committee were of the opinion that this was in contravention of the afore-
3 P.M. said .agreement and it was irregular. The ad hOG Committee was 

not mformed tiS to how much money was spent in pursuance of the 
Jail-road. ~  policy. They were told that some money had heen spent. 
The maJonty of the Committee took exception and pointed out that it was 
irregular. But my Honourable friend, the Leader of the House, did not cOJl&!ider . 
it s? and he has appended a note of dissent to it. Later on this question was 
&gam taken up during the discussion 011 the Rai:way Budget and my friend Mr. 
flole pointed it out and wanted an explanation on that point. You know, Sir, 
that in the House, even that day, it was stressed on behalf of the Government 
that it was not necessary for the Government to bring that expenditure as a  • 
aupplementary grant. In the Railway Finance Committee, ~ understand, the 
members agreed that they were ready to pass such expenditure as had already 
"een incurred, but from the proceedings circulated to us we find that it was 
Dot so, although we have a statement of Rs. 50 lakhs, the Oudh Roadways 
Ljrnited cost us Rs. 14,75,073 for chassis, building of bodies Rs. 7,83,520 while 
it waf; not known how many bodies had been completed. 

$s a matter of fact, this question had been hanging fire since February and 
,in'the meantime the Government should have taken steps to get the necessary 
information. at least for the Standing Finance Committee of the Railways, but 
aothing was done. 

Then we find that against the Ganges Valley Transport Company Rs. 3,17,500 I 

is shown as cost for chassis. The estimated cost of the bodies is Rs. 1,62,500 
aUld this expenditure was incurred before 1st 'September 1945. It is very strange 
that up till no,,' this information could not be had, notwithstanding repeated 
~  from this House to get that information. 

Again we find in the case of the South East U. P. Transport Company 
Limited, the Rohilkhund Transport Company Limited and the Gcgra T!'!l!lsport 
COlllpany Limited that Rs. 14,35,100 has been spent on chassis and the estimated 
eost of bodies comes to Rs. 7,34,500 and again we are not able to know how 
many bodies have been completed. 

In the end 110 notice has been given to General Motors Limited cancelling 
ilieir contrads for building the bodies, and therefore it is not known to what 
extent our C'OIJHnitments to them can be reduced. I ,,:ant. to know why no 
Dotice was given. Is it not a fact that the Honourable the Leader of the House 
could give an assurance to this Rouse that no future eommitments will be made? 
80 that was the proper time when these railways should have been asked to 
l'lotify General Motors Limited and other companies which had been entrusted 
with building chassis bodies. 

:orhen again I find from the Standing Finance Committee 's proceedings, held 
on the 26th March; it is said in para. 3: 

'. "further recommended by a majority tha.t this money should be expended only on the 
enassis already purchased and on bodies 'dither already built or in the course of huilding. 
They asked that complete ~  should be placed before it as soon as practica,ble .. 
regarding the total number of cba881s purchased up to MarCil 31st 1946," 

: I' ask why up to the 31st March, 194t}? After all in February the Honour-
e-ble Membe!' hOld given an assurance that no future commitments will be made. 
It any chassis· was purchased after the 4th February, I think the Finance Com-
mittee was not jUstified in accepting, this position that any chassis that had been 
. ~  up to the Hlst March, 1946, will be paid out of this. 

I do not W&ni to say anytbing more. I know that our representatives in the 
Finance Committee have agreed to provide for this sum of 50 lakhs. I do wapi; 
that this should be recorded that the House takes strong exception to' the 
manner in which this expenditure was incurred. The Honourable Member 
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-has been laying great stress on the understanding. 80 far ~  this l!0use ;\l 
concerned it would be !J. very dangerous precedent to establish that he can 
proceed to spend and spend to the tune of crores on the b8sis of an understand-
ing, especially in view of the fact that not even. a t<;>ke.n demand was ~ 
before the House aud ~. Therefore I thltlk ;t IS llecessary t,hat-while 
we are going to pass the supplementary demand of 50 ~  ~ motion sho\ll«l 
be passed by the House placing on record that the expendIture lUcurred by the 
Government was not in order. Sir, I move. 

1Ir. President: Cut motion moved: 

"That the demand for a supplementary grant of a S.lm not (:xct'edin,,( ~. 76,59.000 in 
respect of ~ Expenses-MiEcellaneous Expenses' be raduced loy Rs, 100'." 

Shri D. P. Karmarkar (Bombay Southern Division: ~  
Rural): Sir I rise to support the mot:on before the House moved by my Honour-
able friend Mr. Mohan Lal Saksena. In doing so I would like to invite-the 
attention or the ~ to what I consider to be not a verv accurate stat.ement 
of facts as they are given ill the memorandum for the ~  Finance Com-
mittee. The first paragraph incidentally says that when the supplementary 
demand for 82 lakhs was before the House on the 3rd April, 1945,. the HonOllZ'-
able Member for War Transport stated in his speech that if the Assembly passed 
the demand the Government would assume that the House gave a genel'al 
consent to their postwar policy of road-rail services investments. which he had 
fully explained in the course of the debate and then he would take up the matter 
with the Provincial Governments. Incidentally on the demand for 82 la1ms, 
which was relevant only with regard to some road-rail services running duriDg 
the emergency wartime, what happened was this. A discussion relating to the 
possibilities of road-rail co-ordiuatioupolicy ensued. The House very weft 
knows that the demand was t,hrown out. Later on it was re.il1troduced and here 
is what the Honourable Member for War Transport said on the 3rd April, 1945: 

.. I trust that after hearing this ~  explanation the House will -agree to the supple-
mentary ~ ~ ~  fo!' the ~~ w"':h r hrl\'e specified. ~  regaro to the postwar policy 
I am . ~  that Government's polley embraces the maximum possible measure of agree-

~ If the Home accepts the supplfolPentary p:rnnt, Government will assume that the 
~  giyes general agreement to thepo1icy. I shall then procI'f!j to address Provincial 

~ to urge on them the acceptance of the principles laid <\IIwn where they have 
not already a('eepted them." . 

This was what he said and during the course of the whole debate on those 
,. two occasions, when the supplementary demand was thrown out and when the 

demand for 82 lakhs was accepted, on neither occasion was there any specifie 
reference to any expenditure on these schemes. To make that clear In the 
course of the dehate the Hononrahle the Deputy ~  in the CO'lTse of hill 
observations said: 

• 

"1 f:"ree to most ot'the I'cinciples he has 13id uown I,ut of ~ . rlpt,nil" ,:ill come 
later on and \\p shall ('onsult ~  now and then about the ~ of the ~ which 
will be placed before this House .. I do not know what procedure he 'will adopt, whether 
he will place the details hr.fol"<! ~ HOllse or vlhcther he will carr;' I.hem to some other 
rommittep. A. fn.r as he has just now explained some of the ~  will re'luire fmther 
elucidation and they will ~ placed before the Standing Finance Comn';ltee for Railways. I 
quite a"'rell with him that everything involving operating or purchal!<' of any kind may be 
~ ~ or of the other JIlnterbls. should go bef<'l'e the Slandin::: 'FinanC'<!Committee for 
Railways. Sir, on these lim's, I give my general support to the prop<.,,,,ls wh;ch ha\'" heen 
IDacre." 

To support further my argument that there was an imriicit understanding 
that every important aspect of the scheme was to have been placed before the 
Standing Finance Committee for Railways. in the course of the discussion re-
garding t,he managing agency system the Honourable the Leader of the House 

~  on t'1esame day, i.e., 3rd April 1941S: 
"This prindple (that managinlt agency .hould not, be ~  ii, ~ .  ".(,l'epted by 

Government. but it is possible that certain Provincia.! Governments 0]' cer-tam rallwa' s may 
have alnadv f!'fJne so far with ne!,:otiatione with road transport interest. that they are to a 
large ~ ~ to a mana!{ing a.gency. I u1,lderta)re. however .. that Rl'v ~  ,remaiB-
°ing open will be speCifically "lac"d ~  ~  ~  Fu •• w:e CowllJlltee for RaJl1llaYI ,. 
their approval before an agreement 18 finahsed . 



3184 LEGISLATiVE ASSEMBLY [29TH :'liAR. 191» 

[Shri D. P. Karmarkar] 
~  he hus f;aid very clearly that every important aspect relating to the 

road-rail co-ordination would be placed before the Standing ~  Committee 
for Railways and certainly any financial aspect. of it should have at least, come 
before the Standing Finance Committee and nothing of the kind has occUlTed 
with regard to this scheme. All of a sudden in one 3f the meetings of the 
Standing Finance Committee for Railways this 118 lakhs was casually mention-
ed.. Under the circumstances, I do not want to attribute' motives behind what 
has happened, it is an irregularity of a very serious nature. With these obser-
Tstions I support the cut motion before the House moved by my friend ;Mr. 
Mohan Lal Saksena. 

'!'he lIoI1ourabla Sir Edward Benthall: May 1 ask which is the cut motion 
moved? 

Sri •. Anantbuaya.nam Ayya.ngar: Under 6G. Provision of Rs. 6,00,000 
1Ir. P. B. '(Iola (Berar: Non-Muhammadan): Sir, -I wish to support the,t 

mGtion. The Honourable the War Transport Member has issued u white paper 
regarding the progress of road-rail co-ordination. With regard to the expenditure 
iI'i U. 1'., explanation of which has been given now we find that 50 lukhs have 
.f3en spent for the purchase of chassis and for building bodies thereon. 1 refer 
you to the paragraph regarding the progress of the road-rail co-ordination as 
.• tated in the white paper. 1 find in that paragraph the progress which the 
railways have made regarding participation in this road-rail co-ordination. I 
would read t.a:you this small paragraph regarding the progress of road-rail 
eO-ordination in the U. P. 
"Th'<3 U. P. Government are anxious to see road transport fostered in the public interest 

with It minimum of delay and they accept co-ordination with ~  on the basis of financial I 
flIlIion as the belt method of developing rationalised transport in the province." 

"Their policy which has been notified in a press communique favours th"<3. f<?rmation of 
tripartite companies with the shareholding divided between operators, ProvinCIal Govern-
.ments and the railways in the ratio of 49, 5 and 46 per cent. The new compames are to 
give preference to existing operators and their staffs in the ~  . of employme!lt, .and the 
existing operators will be permitted to invest to the extent of eXIstmg or ~  ~  
in road tra.nsport up to the maximum of "'Its. 10,000 per stage carrIage permIt and 
Rs. 7,500 for a public carrier permit." 

But so far as ~  invelitment by the railways is concerned, 1 do not find any 
mention made in this white paper which was issued to the House; and later 
on an ad hoc committee was appointed; and during the discussions in the ad hoc 
committee, no mention WI.\S made about the purchase of chassis or the building 
of bodies on the chassis. As 1 said, up to that time, the position was that the 
railway was to purchase shares in these transport companies; and Government 
was to purchase certain shares; and the operators were to purchase certain 
shares. But the purchases of chassis by the railways by way of supplementing 
or l;ly way of in vestment in those companies was nowhere mentioned either in 
the white paper or in the' ad hoc committee while the discussions about t.his 
rail-road co-ordination were going on. That is really a surprise to us, that for 
the first time the other dny when this question about the irregular way in 
which Rs. 118 lakhs were spent by the Government and to which 1 referred in 
my speech at that time-of course the Honourable Transport Member said that 
this was all regular, but when it, was again raised by the Deputy President in 
the Railway Fiuance Committee, then probably the Government seems also 
to have realised the irregularity and they have come up with an explanation. 1 
want to know why lip to this time this information was kept from the House or 
from the ad hoc committee or from the Finance Committee. You will see from 
this explanation that was given that Rs. 3,17,000 and 14,75,000 were spent 
before 30th Se!,tember. 1945. 

Mr. President: It mentions that contracts were entered into. 

Mr. P. B. Gole: ~ . no. Before 30th September 1945. The cost of chassis, 
'. the number of chflflsis-they Rre before' 30th September, 1945: that is the date; 
bye you got the date, Sir? 
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JIr. President: Yes. 

Xr. P. B. Gole: Therefore t,he Government was in possession of this 
information long before the white paper was issued and also long before the 
ad hoc committee was appointed. Up to the recent times, when this question 
about the irregularity of the expenditure of 118 lakhs of rupees was raised -in 
the House and this question was again agitated before the Railway Finance 
Committee, the Government was silent about this. I really do not understand 
why the Government was anxious to S\lppreSS this information from the House. 
It was sprung as a surprise upon the House, as to the way in which Govern-
ment was spending the money. Now, looking to the agreement that was arrived 
at in 1945 on the floor of this House, the only agreement was that there should 
be a rail-road co-ordination under a tripartite agreement between the Provincial 
Government and the railway authorities and the operators. It nowhere 
envisaged the idea of purchasing chassis. I am very much afraid that by doing 
this practically the Government 'is driving away the present road operators; 
they have got their chassis, they have their buses and they have their bodies 
built and these were to be taken as the capital, or by way of shares in the new 
oompanies that were to be formed. If the Government or the railway was to 
supply these things, I do not understand how it is possible for the. road 
operators to apply or insist that their chassis also should be taken by way of 
shares. I find the whole number is 511; and if that is so, the idea of including 
the present road operators in the new companies that would be formed will not 
come into operation at all. The Government or the railway want to monQPolise 
the whole thing; they want their share capital to be given in the form of cl,aassis; 
if that was the intention of the Government, it should have. been made clear to 
the House or at least to the Standing Finance Committee. My submission is, 
that really· speaking this information was long withheld from the members of 
this House. This surely is irregular and creates a lot of suspicion about the 
intentions of the Government so far as the rail-road co-ordination is concerned. 
It is a good augury however that the Honourable Transportation Member 
assures us here that the Provincial Governments which would come into 
existence shortly will be consulted regarding the further progress of rail-road 
co-ordination; but before that -is done, certain commitments have been made. 
For instance, we are asked to vote 50 lakhs of rupees which are alleged to have 
been spent for purchasing chassis and for the building of bodies. My view is 
that this is all irregular; and it has been done behind the back of this House. 
Therefore the cut motion moved by my friend Mr. Saksena ~  be passed. 

Mr. Il. A. 1'. HUtzel (Bengal: European): Sir, on a point of information, 
may I ask the last speaker whether he was stating his party's policy for the 
nationalisation of road transport or whether I correctly understood him to stake 
(mt a claim for the small operators? 

Mr. P. B. Gole: Surely I have made it clear that the agreement that was 
arrived at last year on the floor of the House-we stick to tihat agreement, and 
everything should have been done in pursuance of that agreement. My com-
plaint is that that agreement remained here and was depr.rted from out of this 
House; and all these actions that are being taken by Government are really not 
in pursuance of the agreement, but with some other object which they may 
have in view, to which we do not subscribe at all. 

Sri II. Ananthasayanam Ayyangar: Sir, the question that my Honourable 
friend has put to my Honourable friend Mr. Gole makes me rise and give an 
explanation. I raised in the Standing Finance Committee on Railways the 
question of nationalising this road transport. also. That is our view. My 
Honourable friend Mr. Gole is not away from thf' mark. \Ve still stick to 
that policy that road transport must be state-owneJ completely-whether it is 
the Central Government or -the Provincial Government or the local board or all 
of them, jointly or severally. Some margin, however, is to bE; left for existing 
operators. That is 11. small tliing .  .  .  . .. -

.r .•. A. 1'. BiNel: You will allow a margin for the ;:;mall operator? 
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Sri M:. Ananthasayanam Ayyan.ga.r: .Not a large margin-but an infinitesimal-
ly small margin for the small operator. The observations of my friend are 
really not againli't· it. Even according to the agreements that have been entered 
into, the works have not been carried out. The agreement is that in 'the 
United Provincc:.I liS well as other places, the existing operators must be given 
a share; their bus and transport services that have been running till now must> 
be taken over by the state on an assessed value ; that must be taken to bF 
the share value they contribute; the state or CenL'al Government must contri-
bute a portion and the Provincial Government another portioD, if It is willing. 
So far, this 50 lakhs for which this demand has been inade under 6-G refers 
to some chassis and bodies that have been built for the transport services in 
the U. P. It now comes to 50 lakhs; and my Honourable friend wants to 
know what the total share of the entire company is. The entire Province is 
divided into 7 regions, with 7 companies. 1£ .50 lakhs is the contribution by 
the Central Government--with its contribution fixed at 46 per cent. of the 
capital-while 49 per cent. goes to the road operators, and 5 or 6 per cent. to 
the Provincial Government as we find in the white paper-if 46 per cent. of 
the share capital to be contributed by the Central Government comes to .'51) 
lakhs, what is the total share capital of these companies? We have not got 
that figure. Does' it include or does it not include the contribution made' by 
the road opel"ators? If we give effect to the agreement, according to the 50 
lakhs that is the present demand, the road operato-:"s seem to-have gone out _ of 
the picture. Have you taken them? If you have, is there any need for 
purchasing 500 chassis and build bodies on them? That is the account that he 
wants. We also wanted in the _ Standing Finance Committee that an account 
should be given actually of the chasRis that have been purchased, the bodies 
that have been built and the bodieR that are in courF:e of construction. We 
want to sanction expenditure which has been incurred already, leaving it to 
the future Provincial Governments to continue tbis policy or not. For that 
purpose we wanted the exact figures of the chassis purchased and the bQdies 
built. To this day we have not got that. informat.ion. In the tabular state-
ment an account has been given for 2 lakbs 10 thousand. The balance of 48 
lakhs is in block account and payments will be made as and when bills are 
received from companies. It is legitimate for the House t<;> inquire why ~  
other side has not given details of the expenditure already mcurred: That IS 
all that my Honourable friend wants. This is in fact a ~  motl?n on the 
Government for having spent the mon€y in advance Without sanctIOn. The 
Honourable Member can have the 49 lakhs odd minus the Rs. 100. I trust that 
the House will vote solidly for this cut motion. 

Sit; N. V. Gadgil: In the' memoraudum submitted by the Government to 
the Standing Final1ce Committee it is said that in pursuance of the mandate 
negotiations for the formation of road motor companies were actively pursued 
with the collaboration of the Provincial Governments. I want to know whether 
in view of the verdict of the House in rejecting the grant of 3·18 crares for 
the next financial year, the GO'Vernment still think that they have a mandate 
to pursue in terms of the HeRolutioli passed in 1945. They have come back 
and now ask us to regularize what has been irregularly spent. That is one 
point. 

Then the other ~  is this. I know they have spent some monev in haste 
because of the ccrnrmtruents made. Now, ill:stead of bringing this ~  
of TIs. 1·18 crores before the House for scrutmy and discuosI'on I't was k  d 
.  -I  b h'f' . fr . ", Inas 6 
~ severa ways ~ s  I tmg It om one demand to another and the explanation 
gIven was that the amount was met from reappropriation. After all the 
Government has now ~  that the more regular course is to bring it before 
the HOllse and secure Its ~ .  object of this censure tnotion is not to 
~  the whole grant. It. Will have to be spent in pursuance of certain com-
mItments but at the same time the object of the censure motiQn is to warn 

~ Government that any such irregularity will not be tolerated hereafter in' 
thlfj House. That is the only object. ' 
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Mr. A. C. Turner: My Honourable friend Mr. Gadgil has inquired whether 
Government feel that. th,,)" have a mandate to spend next year on such invest-
ments. I think everyone will re[llise that t.he answer is 'No'. He also 
referred to t.he transfer between grants. I alll afraid he .has misunderstood 
this t.echniea1 point. Government have never at any time transferred fundS' 
from one grant to another. In the Revised Estimates for 1945-46, 118 lakhsc 
were provided under Demand No. 12 for these investments. That is the· 
proper head for inv€'stment in these road services. As it happened, provision 
was possible under this Demand by reappropriation. The fact that previously 
provision had been Illade under the working expenses ~  for the depart-
mentullv run sen'ices had nothilw whatever to do with it. The 82 lakhs was" 
for ~  run services "and was provided for under the working 
expen8es heads q.nd not under eapital. The investments are met frem a capital 
head. There bas been no transfer from one grant to another. That would be-
irregular and in fact it if> impossible to do so. 

I think Mr. Gole was inquiring why the date 31st March 1\"146 was put in 
and how many chassis were purchased after the ad hoc Committee Report. 51! 
ehassis are shown in this note. 'fhey were all purchased in 1945 and none have 
been purchaf'ed since. 

Shri Mohan Lal Saksena: "Why do you put. the date 31st March 1946. 

Mr. A. C. Turner: There is no particular significance in that date except 
that it is the end of the financial year. It does not affect the case. 

Then another {Joint was raised by my friend Mr. Gole about the contract 
with the General Motors. My information is tbat the General Motors had 
finished making the bodies under their contract by February. According to 
t.he information given to me no new bodies have been started by the General 
Motors since the time Government gave an undertaking to cease all future-
commitments. 

lIIr. P. B. Gole: Has any notice been given to them not to make further-
bodies. 

Mr. A. C. Turner: No further contracts have been given. 

JIr. P. B. Gole: Has any notice been given to cancel the contracts? 
lIIr. A. O. Turner: I will now deal with a few remaining points. The posi-

tion was made clear this morning in tbe House that these commitments in: 
regard to lorries which  were intended eventually t.q be ~ iuto invest-
ments under Demand No. 12 were entered into by Government in good ~ 

beliE-ving that. they had a mandate from th;s House to go on with that policy. 
Since the debates which took place in the House on the budget demaud and on 
the preliminary objection taken by the Honourable Deputy President when I 
moved the first supplementary demand, the matter has been taken to the 
,. Standing Finance Commit-tee and Honourable Members serving on that com-
mittee will agree t.hat they have been given all the information it was possible to 
secure. As practical men they have agreed that these two suprh>mentary 
demands shou1d be put before the House. That, Sir, has now been done and' 
I submit we can do no more. It has been said· that we can afford to lose 
Rs. 10000the amount of the cut. We may be able to afford the Rs. 100. ~ 
we cannot afford is accept.ance of the censure motion implied in this cut and 
I sincerely hope that my Honourable friend Mr. Saksena in view of w.hat I 
have said will agree to withdraw his cut motion. 

Shri KOhan Lal Swena: Do you realise t.hat this is irregular? 

Sir Mohammad Ya.min D:an: Two points which require elarificatior.. have-
not been cleared. One i:; that one crore 88 lakhs whicll were provided for in this" 
current year out of that sum is the expenditure which has been explnined to be 
provided for under 6-G, 50 lakhs for the purchase of some trucks. One Cl'ore 88' 
lakhs was intended to be spent but has not been spent in full. The remaining-
• amount 8 lakhs 83 thousand comes under Demand No. 12. I wiII deal with: this: 
• when' that Demand is reached. These two amounts combined together form a 
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portion of that item. The only expenditure which has been so far incurred is 50 
lakhs whwh is chowl1 under o-G and t! lakhs !:l3 thousand under Demand No. 12 . 
.By thi8 eXpl'eSSlO11 tHat thi1:! SUill has been transferred to 6-G, it is indirectly 
.admitted that reJ.lly one crore 88 lakhs should not have been under Demand 
No. 12, but under different heading. 'fherefore I do not want to go and beat 
.about words. I quite realise that the Honourable the President has clearly 
.set before the House the rules about this demand, that without a token grant 
no expenditure can be incurred. Whatever may have been the differeD;ce of 
()pinion, in the past, it is now conceded that the Honourable Member IS now 
trying to regularise in the light of what has been explained in this House. I 
thiIik this will satisfy my Honourable friend Shri Mohan Lal Saksena. ~  
Honoura.ble Financial Commissioner's action speaks for itself rather than hIS 
osaying that what he had done was wrong. The only thing is that we wanted 
an assurance and the Government's action has given that to us. Of course we I 

in the Standing Finance Committee understood the position rightly. So far ., 
:as the House is concerned I want the Financial Commissioner to get up and 
say on the floor of the House that the Government stands by ~  position 
which has been admitted by it in the Standing Finance CommIttee. The 
Government has agreed to what passed in the Standing Finance Committee, 
and the Government aareed to the proposition which is now before the House. 
If that is the position "'of the Government, then it will satisfy this side of the 
House. 
Mr. A. C. Turner: I am not clear as to the exact meaning of the Honour-

able the Deputy President's remarks just now. What is the assurance he 
wants from me? 

Sir Kohammad Yamin Khan: I am referring lO one crore 88 lakhs. 10 
'that clear? The only point that is not clear seems to be this. I want an 
assurance that the Government stand by the policy which has been accepted 
by them in the Standing Finance Committee for Railways, that is not to incur 
-any expenditure in the next year on the road rail co-ordination scheme except 
the one which has been accepted by the Standing Finance Committee, or 
-subject to what will come up under Demand No. 12. The Government stand 
committed to that position. The Standing Finance Committee has not allowed 
to negative the policy which has been accepted by this House by cutting off 
:the entire demand of 3 crores 47 lakhs under Demand No. 12. That is one. 

Mr. A. O. Turner: It is the Government's intention not to spend anything 
,on the scheme next year except in so far as may prove inescapable. There 
{l-re certain liabilities which Government have incurred this year which may 
-come to fruition next year and Government may be forced to assent to that 
-expenditure, far example if Government are sued for specific performance of 
-contract. There are certain items like these which may come forward late .. 
I()n and Government will not be able to avoid them. Apart from that, the 
Government is not going to incur any further commitments until the whole 
position has been discussed with the various provincial ministerial governments 
when they come into power. Until those Ministries have had their say, the 
'Government will not proceed. 

Sir Muhammad, Yamin Xhan: Are there any other commitments which the 
-Government expect beyond what has been placed before -the StandinO' Finance 

~  That is my point. I do _ not ",-ant the House to be taken by 
flurpnse lat.er on that they agreed to everythmg which the Government had 
done excepting those which had been brought to the notice of the Standing 
Finance Committee for Railways. We have been told about three or ~  
companies in U.P., and C.P. As regards the rest we know there was no com-
m.itment. This. was the position taken up. by the Government in the Standing 
Fmance CommIttee. I do not want that It should be interpreted later on that 
'the House had agreed to something else by not opposing this. I want the 
~  to be clear on that point. • 
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lIlr. A. C. Turner: The position is understood. As ~  the future 
Jiu\Jilities to which I have referred, which may mature and whICh Government 
lIJa.y hnd It lhtticult to get out. of .  .  .  . 
Sir MOhammad Yamin Khan: What is the nature of that? 

Mr. A.. O. Turner: I will explain. Government had promised to invest in 
.certain companies, for example there is a company in South India where 
Government had und€.rtaken to inve8t nine lakhs. Government have not made 
that investment. Government have since been served with a notice to the 
.effect that the Company 'are going to sue Government for specific performan?e 
.of the cont.ract. When that arises next year, surely Government must be ill 
a position to invest the amount if the suit is decreed against them. 

Diwan Ohaman Lall: Should not that matter come before the Standing 
Finance Committee? When you are faced with a demand like that, why 
not come before the Standing Finance Committee and place the matter before 
it and take its decision or take the opinion of lawyers. 

lIr. A.. C. Turner: That is implicit in what I have said already. It is not 
intended that. expenditure will be incurred next year even on the inescapable 
items without bringing them to the notice of the ~  Finance Committee. 

JIr. President: It seems there has been some confusion of "commitments" 
and possible claims. There are certain definite commitments made today, in 
the form of promise to purchase shares-e.g. Bombay Government schemes. 
Then the claims of other people may arise out of commitments, aJld the assur-
ance, as I understand it, is that so far as commitments actually made or 
claims arising out of the commitmente made, they will come before the Stand-
ing Finance Committee. That is how I understand the position of Govern· 
'Dent. 
• Sri 111. Anantbasayanam A.yyangar: I have got a copy of the arrangement 
that was entered into. I am afraid my Honourable friend has a little enlarged 
the scope, not intentionally but unintentionally. Regarding other commit-
ments detailed in the memorandum .and t.he disposal of the assets, the com· 
. mittee is of opinion that no decision need be taken at this. stage, but that 
after the position has been reviewed in consultat.ion with the new ministerial 
provincial governments conce1'lled, the matter should be again brought before 
the Stflnding Finance Committee. Therefore, barring 50 lakhs which we are 
voting today, not a single pie extra should be spent unless the matter is re-
viewed in consultat.ion with the provincial governments and brought before thtl 
Standing Finance Committee for railways. 

Sir Mohammad Yamin Khan: Only about the disposal of these things, 
there will be consultation. 

Sri 111. Ananthasayanam Ayyangar: So far as other commitments ;re con. 
cerned, it is true that Government have agreed to subscribe to some shares 
in some Madras company. It was pointed out to us that the Madras com. 
pany had threatened to file a suit against the Government of India and that 
therefore the Government of India would incur a loss. I suggested that the 
Government of India should write back saying that the threatened suit is 
gJadly awaited. So far as other shares in other compar.ies are concerned, the 
provincial Ministries will soon function and it is for them to decide whether 
the:y ~ ~ t.he companies, themselves, or whether they will run them in 
conjUnctIOn With the Central Government llnd RO on. Till then the chassis 
which you have built need not be sold away in the market. Let them be kept 
on. Let the position be reviewed thereafter b, the Standing Finance 
Committee. ' 

8hri Mohan Lal Saksena: Sir, I think the object of my cut motion has been 
served in as much as the Honourable Member has admitted that this expendi-
ture has been regnlarised, and further I am glad to note that he is afraid of 
a censure motion. The motion has served it;; purpose ana 1 beg lc::\vf.) of the 
House to withdraw  it. 
The motion was, by leave of the Assembly; withdrawn. 
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Mr. PresIdent: The question is: 
"That a supplementary Bum not exceeding Rs. 76,59,000 be granted to the G?vernor 

General in Council to defray the charges which will come in course of pa.yment durmg the 
year ending 31st March, 1946. in rl'spect of 'Working Expenses-Miscilllaneous Expenses'." 

The motion was adopted. 

DEMAND No. 6-H.-Woruww EXPl<:NSES-ExPENSHS OJ,. ~ A  A ~  

1Ir. A. C. Turner: Sir, 1 move: 
"That a supplementary sum not exceeding Rs. ~  be granted to ~  Govilrnor 

Gl'neral in Council to defray the charges which will come m course of paym'ent dur!llg the year 
I'ndinJ': 31st March, 1946, in respect of 'Working Expenses-Expense" of ElectrIcal Depart· 
Dietl!'. tt 

1Ir' President: The question is: 
"That a suppl'ilmentary sum not exceeding Rs. 52,51,000 be granted to ~ Governor 

General in Council to defray the charges which will come in course of paym'ent ~  the year 
ending 31st March, 1946, in respect of 'Working Expenses-Expenses of ElectrIcal Depart· 
ment'." 
'{'he motion was adopted. 

DEMAND No. 10 A.-WITHDRAWAL FROM RESERVE 

Mr. A. C. Turner: Sir, I move: 
"That a suppl'ilmentary sum not exceeding Rs. 2,70,07,000 be granted to the Governor 

General in Council to defray the charges which will come in course of paym'ilnt during the year 
t'nding 31st March, 19461 in respect of 'Withdrawal from Reaerve'." 
Mr. President: '1'11e question is: 
"That ~ supplementary sum not exceeding Rs. 2,70,07,000 be granted to the Governor 

General in Council· to defray the charges which will come in course of paym'Cnt during the year 
ending 31st ~  1946, in respect of 'Withdrawal from Reserve'." 
The motIon was adopted. 

DBMAlI'D No. ll-NJn' CONsnUCTION 
1Ir. A. O. Turner: Sir, I move: 
"That a 8upplementary sum not exceeding Rs. 12,000 be granted to the Governor 

General in Council to defray the charges which will come in course of paymeDt during the year 
ending 31st March, 1946, in respect of 'New Construction'." 

JIlr. Pre&ident: The question is: 
"That a supplementary sum not exce'e<ling Rs. 12,000 be granted to the Governor 

General in Council to defray the charges which will come in course of paym'Cnt during the year 
ending 31st March, 1946, in reapect of 'New Construction'." 

The motion was adopt.ed. 

DEMAND No. 12.-0PEN LINE WORKS 

Mr. A. O. Turner: Sir, I move: 
"That [\ supph'!melltar; sum not eX(,E'eding Rs. 8,83,000 be granted to the Governor 

General in Council to defray the charges which will come in ('ourse of paym'ilnt during the year 
ending 31st March, 1946, in i"espect of 'Open Line Works'." 

Xr. PreSident: Motion moved: 
"That a suppJementary sum not exceeding Rs. 8,83,000 be granted to the Governor 

General in Council to defray the charges which will come in course of paYm'ent during the year 
ending 31st March, 1946, in respect of 'Open Line Works' ': 
The motion was adopted. 

Management o! the road-rail scheme in the Centra: Provillcell 
Sri Il. Anantbasayanam Ayyangar: Sir, I move: 
"That the demand for a ~  grant of a sum not exceeding Rs. 8,83.000 in 

respect cf 'Open Li:le Works' be reduced by Rs. 5,73,750." 
.~ amount of 8 lakhs under this demand relates-to the shares that Govem-

ment wanted to invest or say thev invested in some companies which have been 
brought into e¥sterwe under the road-rail 'scheme. We in the . ~ Finance 
Committae approved of the investment in three out of the four transport com-
panies. Two of them-the Kulu Transport Company and tnePindi-Kashmir 
Transport Company Ltd.-are necessary  because there are no railway lines 
there and cc.mmunication is otherwise difficult, and it is propertbat Gpvern-
ment ShOl'.l i have invested in these companies. We straightaway i+Provect and 
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IWlCtiQu.ed those payments. As regards the ~ Transport, Company 
the ~  entt'.red into a contract and agreed t{) subscribe to its eapital so 
early ~ 1938. '1'lle amount was then showed under revenue 3ccoUllt and now 
~ is adjusted tow<Jrds capital. ~  in the list then is tIle Central Proyinces 
TrallSpOl't ~  Limited, fOl-which there is an amount of Rs. 5, 7H, 750 which 
W,IS paid -lccordi'_lg to Government by way of share amount to that eompany. i\ly 
~  motion is with IPspecL to this. I do want to cut out Rs. 5,73,750 from this 
demand, and the reasons are these. In the Central Provinces the whole road-
rail scheme has been brought into contempt by the manner in which tria Gentral 
Provinces Oovtlmment unfortunately along with these persons ia . ~  

manuged the road-rail scheme and tried to create monopolies in fRvour of 
Chinoyand Co., and one other company. They have almost destroyed the small 
upefilt.wS 011 the road there. Over their heads two persons ~  llrought in 
who before 194t. were not running !lny road services; they were merely dealers; 
one in Ford motors and the other in Chevrolet motors. They were put on the 
roads .~  the head of these operators. Licenses were not grven to these 
operators but (:xchtsive monopolies were given ,in favour of these companias. 
And now two cGmpanies were floated to operate throughout the entire Province 
and th" entire road transport ha9 been p:aeed in their hands. Somehow agree-
meni:awere entered into by the Provineial Government. The Central. Govern-
ment thought that the Provincial Government had got so 
;ar and it was -impol;sible fnr the Central Government to ~  from 
that position. However, in the Standing FinlmCe Committee we placed one 
restriction. that we did not want a manaein/! agencv ~ ~ . However, in as 
much as ~ agency agreements had been entered into ifl was plIced in 
the Standing Finsnce Committee, and we said that the terms ~  not be 
increased but should be reduced to an ordinary level. They want 20 .,cars for 
managing agents and 10 per cent. of the profits to 8e given away to them 
fer 20 y<'l!rl). Even if they are likely t{) be there for 20 years, that is opposed 
to the spirit of the Companies Act and it would be illegal and impropel'. That 
is the ~  they have shown to us, They have gone to the tnpmoRt limit 
so far as the perioo is concerned. The entire transport service is ;0 be placed 
in the hands of Chinoy and Co., and one other person over the entire province 
of the Centrd Provinces for a period of 20 years to be managed as they like. 
The other day .1 question was asked in this House as to the number ilf prosecu-
tions for over-riding or overloading or running at high speed against the 
servants of (;hinoy and Co., and others. Government had no figures to give 
except with r(gard to one or two companies. 

Now let us see the income that they are likely to get. Origill!111y they 
wanted to start the company with a capital of to lakhs. I IiIhali D!l!lUme tha.t 
if the compauy is started with a small capital of 10 lakhs the p1rson who 

~  it may want to be managing agent for 20 years with a profit of 10 
per cellt, becaus·· Oll 10 lakhs the outturn may be small and 10 per pent. may 
be reasonable, We have since raised the Rs. 101akhs capital toRs. 50 lakhs. 
Is it not reasonable that we should ask that 10 per '!!lnt of Hs. 10 lakhs will 
be more than 5 pf'r CEnt. of Rs.50 lakhs? We only wanted a reasonable 
reducti)n of ~ percentage of profit. The Honourable Member went directly 
t-o the Central Proyinees to per!;uade the Government to agree to this. I want 
to censure that Government, bllt it is lIot open for me to do so. I shall have 
nothing more to do with this Chinoy. Therefore this Rs. 5 lakhs share cf!pital 
shall not be-suhscribed to these companies. So mu('h noise was raised in this 
Hoose only on account of the Central Provinees company, and the ",-hole road 
scheme ha;; been brought into contempt. ~ 

The":! liS regards the fact that they have already invested money. What are 
we t-o cIo? ,A3 u lawyer I said to file proceedings to wind up that c·C'mpany 
and ynu willh6Ve no more to pay. Let us hope that ,the new Government 
which come" into existence will not have its hands tied. I u'l:ieve all the 
~  of the House will be agreeable to the ~ . If any suit for damages 
arises, well, we sbel] pay compensation very happily, but we shaH not have 
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anythiug to do with this company who are intractable, who ~ 10 per ~ ~ 

the last pound of flesh, and who want to commit this Governmeut to a Ivng. 
~  of ~  yenrs. 

Sir, I move. 

JIr. President: Cut motion moved: 
"That the demand for a ~  grant of a. sum not exceeding Rs. 8,83.000 ill. 

respect of 'Upen Line Works' oe reduced by lts. 5,73,750." 
Sir Mohammad. Yamin X4an: The Finance Committee has rejected this 

8moullt of 1\s. _ 5, 73, 750, and the Honourable Member has brought this before 
this House to get the decision of the House. 

The history nas been fully explained by my Honourable friend, Mr. 
Ayyangar. It is Olle of the two companies which were started \;ndt;r the 
rnanagiug agency basis to which a ~ deal of objection was ts.kt'li last year. 
My Honourable friend, !the War Transport Member, last year had given the 
idea that if there were no ~  he would ~ let any cQmpany Le started. 
on the managing agency system, but he thought that there was some dis-
cussion ~ Oll beItween certain companies and ~  Provincial Governments 
whicn Illight have matured to the extent that the managing agency might noi 
be got rid of at that time. Later on, he came to know that 1u was these ~ . 

companies in the Central Provinces, and these two companies and the C.P_ 
Government had gone so far in their commitments, that; the Government 
refused to give up their commitments. 

The Honourable Sir Edward Benthall: The Provincial Government. 

Sir Mohammad Yamin Xha.n: The Central Provinces Government refused 
to giV0 up their commitments. 
Diwan Ohaman La.ll: 'Section 93 Government 1 

Sir Mohammad Yamin Khan: Yes, Section 93. Then my Honourable-
frieDa went to thE' Central Provinces and he tried to persuade the CelJtral 
Provinces Government to ~ ~ of this tangle. But the Goy,ernment did not 
like to give it up and tbeso two companies, seeing ~  they bad good prospects, 
diel not like to give up the benefits they had achieved. The history is that last 
year it was found that the company was going to be run with ,1. capital of 
only Ri>. 10 lhkhs. Later on .tihey came before the Standing Ij'(nantle Com-
mittee witi} a proposal of increasing the capital to ~. 50 lakbs. and they 
demanded that 20 years contract should be given. The Standing Finance Com-
mittee laid dOWll the proposition that. ,they agreed only (in a mild way they 
4 said it is wrong. They said it is unfortunate that the Govern-
1'... ment agreed to this thing) on condition that the Central J>rc.vinces 

companies would agree to take 5 per cent. of the profi{s 81 the-ir commis-
sion, and instead of 20 years contract they would agree for 10 years. Because 
~  wanted that everyb(\dy who is running their business in. the Central Pro--
vmces should be turned out and it had come to the notice of some ntt'mbera 
of the Committee that the treatment of the companies toward fh b 
was not good th C "tte·· d s  .  e us-.>wners 
h ,e ODllIU e mSlste on these conditions and insisted thai 
t ey. ~ ~  ('omply ~~  them.. ~ companies did not ~  to any of the 
condltlO IS. One conditIon was that lllstead of cash money they shoilld tak 
~  assets of thd bus-owners. They did not agree to this ~  .  S ~ 
~  was accepted. From 24th July to 30th September this ~ ~  . ~  ~ 

~ . But of course this matter did not come before the . ~  Fi'lance 
C0n;'-mlttee. ~ .  the Central Provinces Government induced the com-
pames to remam where they were and this money was sought to b; ted . 
~ sharer;. When the present Standing Finance Commitit.ee e ~~~  .: 
~~  t'hey wanted to stick to the former decision and they . ~  ~ ~ 

~ d ~  comdPary had ~  to abide by ~  decision of the Committee aJJd 
.18. Ignore even 1.0 I.egotlat.e, and had turned down all th l'ti 
rfhen the Comm'tt 'd th t th e {lon! lone. 

I ·ee 8m a ey were not going to invest any Money. Un-
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'-"'ortuna.tely this money has already been invested and then the question before 
~ Staudiag Fi1lance Committee was what should be done with the invest-
ment already ilJcurred .. To this one of the Honourable Members proposed that 
the way out was to wind up this company and whatever our investment ha& 
been tht'l'o, WlJ. call sell it or wind up this company one way or the other. 
Thereforf.l they refused to sanction this. I think that the House will on. 
account of the decision which they have already made-even last year they 
showed that no n;unaging agency should be granted a.nd there was 110 

demand 0:1 behalf of the railways until the Finance Standing Committf.le had 
:!ome to a decision and they had given their decision-support the FimlIlce 
Committee in their decision. 
Mr. P. B. Gole: The position has been very well explained by Sir 

Mohammad Yamin Khan and I wish to add one or two words for :,ne i{lforma-
iiOlJ of the House. So far as this Nagpur Omnibus Company, It; cJllcel'llE'd, I 
learnt that up to the 15th March, the Central Provinces Government did not 

~ invest any money in this L'ompuny and did not purchase any .,hares  in it. The 
reason was that from the balailCe sheet of 1944-45, it wa., found that 
they only had a profit of Rs. 25,000 on a capital of Rs. 10 ~ 

that is 2 per cent, including income-tax. Therefore the Ceutral Pro-
vinces Government thought that investment in this compauy would not be 
in ~  way profitable. So they refused to invest any J;Iloney. Later on I am 
told an expert from England came. He examined the accounts of this com-
pany and he advised that if the company were to be worked in i1 particular 
manner, then it could yield profit. The question of the managing agency of 
this company arose and I am told that the company's managing agents were 
willing to give up their managing agency provided they were paid Rs. 1,73,000. 

• They held 547 prefereJlce shares and 4,740 ordinary shares of Us. 25 ~ 
and I ~  to!.l t·hat if this investment in these shares by :the managiug agents 
was paul to ~~  they would be willing to give up the ~  agency. I 
do n?t ~ If any further ~  has been made regarding these neglltiatiow. 

~ If . that IS t.he state of things I do not understand why the Central Govern-
ment ~  be ill haste to invest any money in this company. If this com-
pany IS not able to show any profits, if the manaain" ag(mt& 
are mismanaging the affairs of the company it is certain!; ~  advis-
able for the C?Dtral G,?vernment to invest any money in this company and I 
do lJot know WJlat the Central Government can get out o! such a company. The 

.. C.P. Government are not willing to invest any money. My VIew is that the 
company sholl1d be wouud up and whatever loss if allY the company may ~ 
may be so:u:ed by the (J.P. Government who have not invested uny money 
and the Centr",l Government. . 

WIth regard to the other company the C.P. Government har; been mor& 
cautious tha.'l the Central Government. They have invested vnly Rs. 1,500 
in that. They have purchased SOUle 20 shares of Rs. 100 each, cut c.f which. 
Rs. 75 pei' share have been given. In view.of that I do not understand the 
undue haste, if I way sa)' so, of the Central Government iII investing ally 
money h this ~ . Where a company wants that the managing ~ . . 

should e.l.ist and the company exists with the managing agents, they sbould 
carrs on the work of the company. The Central Government which is reaHy 
opposed to the managing agency system should not invest any money in such 
compau,\'. III fact the Honourable the War· Transport Member went to. 
Pachmahri to induce t.q.ese companies to give up the managing agency but the 
managing agents were adamant. They would not forego their rights and therefore 
it was up to the War Transport Member to refuse to have .my com.:ect.ion with 
these companies, especially when the major portion of the profit, if any, would 
be taken or swsl!owed by the ~  agents of such companies. 

~ The question really sIJeakiug with regard, to these compa'lies is more serious 
80 far ali C.P. and Berar are cOllcerned. These two companies want to mono-

~  and control all C.P. and Berar. Whereas TT.P. and Borr.oay are 
. diYided into zones, these two companiell have a practical monopoly of the 
lOads il'. C.P. and (Berar. I am :told that the capital of these companieH was. 

• 
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ra ised from 10 to 50 lakhs with a view to accommodate the present otlerators. 
With the managing agents how is it possible that the present operaoors would 
be kept on ~ road. Our contention is that the present operators ",ho are 

~  particular roadR should be allowed to work on those roads. They 
should ~ admitted in the company and given shares in tne company ahd 
ilhould. be giyen thf' management of the company also wherever i,ossible. 

Mr ... A. P. HUUel: On a point of information, is the Honourable Mem· 
her speaki.1g as a shareholder in a company, or as a road operator or as !l mem-
-ber of the ~ Party stating their policy? 

llr. P. B. Gole: I have absolutely no interest ill .any company nor am 
1. a road opemtor. 1 do not own any compauy or bus. I am only i . . ~  in 
oth.e travellillg puhlic and nothing else, and for that purpose all the rogulations 
that 'lre necessar.Y should be enforced. But so far as these companie.; arc 
"CO!Jcerned any kind of monopoly that is sought to be given to thelle cOlllpanie<; 4 
sb(;uld be dlf-couraged and the Central Government should be the iirst to dis-

.. 'Courage this. Instead of that the Central Government should not have pro-
ceeded with investing in this company especially when the C. r. ~ 

itself have not invested any money in it. I have got a letter dated 13th 
alarck 1946, aud up to that date the C.P. Government had not investeq any 
·a.mount. IE the other company they had invested only Rs. 1,500. In these 
'Ci.rcumstanc.:s I (10 not understand why the Central Government have come 
with this Gdlland for Us. 5,73,000 and ~  the Central Government should be 
';u so much haste. These two companies not only ought to be ~  but 
-there should. ~ many more companies.· The C.P. should be divided inte 
ileveral zones il> which separate operatol"S or promot-ers should be ~ 

to ~ tho!>c:l roads. Instead of doing that these two companies are being 
~  the monopuly. I think the House is perfectly justified in rejecting this 
-demand. 
[At this stage Mr. President vacated the Chair which waa then occupied by 

Mr. Deputy President lSir Mohammad Yamin Khan).] 
lit. r. X. 3;;.lV6 (l';agpur Division: Non-Muhammadan): Sir, with regard 

to these cOIupanieFJ that are now in the C.P. my submission is that a very queer 
p,:sition is being brought. about. It was given ~  ~  these: rwl-r?ad 8(lIDeme& 
are going to ~ m;.tionahsed but ~  ~  experience lil the C.P. IS that ~ . 
are monopolised. The monopoly IS ~ supported and we are <lOW bbmg 
throWIl into the handE> of capitalists. There were a number of road oreraiors 
alld they 'were rum.ing a very good business. There was no complaint against 
them and the original idea was that when these companies WJll be started their 
co-operati .. lll will be sought.. But we have a regional authority in .the C.P. 
who rides. roughshod over the rights of others and in spite of demands, requbSta, 
applicatio.us and supplications by these road operators··the Regional Authority 
hag hangfd the door against all reasonable requests with the result that these 
people with aU their assets aDd their motor vehicles have been set aside. Now 
the position really today is that two people who have plenty of money ~  

'Come out as monopolists. They are excluding all other b.usinessmen :n motor 
"transport. Messrs. Chinoy have exclusive business in Chevrolet cars and the 
Provincial Automobile Co., have exclusive business of the Ford. These two pea- • 
ple harve got their own motors and they have put them on the road. As a matter 
of f!lct If anybody is running the business it is these capitalista. It is neither. 
the Government nor the RailwliY, with the result that there is a good deal of 
inconvenio'"!ee cau!:eu to the travelling public', I have a telegram in my 
'Possessi')11 todaY' and I wa.nt the. Leader of the House to listen to this. 
'Recentl.Y' ~ have ta.ken 8 decision that they are goiI4l; to stoll rn.ilway C'·om-
munication direct between Nagpur and Kamptee.  Formerly they were nmr.ing 

• trains and all classes of people, students, businessmen, Gov.ernment servants and 
others used them to go up and down between Nagpur and Kamptee, and in spite 
of the arrangement that is being made by Sir Sultan Chinoy's company to rUI. 
buses they a.re not able to oope with the situation, and. the telegram says thaii 

.. 
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these people do not find sufficient number of buses running and the timings d? not 
suit them, with the result that this telegram sent to me by the Kamptee RaIlway 
Passengers' Association (a copy of the telegram has been sent to the War 
Transport Memb9r also) says that from the 1st of April, on all-fools' day, they 
are going to stop these kains. I say it is unwisdom, for this reason, that you 
will be causing a good deal of inconvenience to the travelling public. Therefore 
in the Finance Committee of which I am a member, we said that so far-~ your 
'COmpany is concerned you had better wind it up. The scheme has not been car-
ried out according to the wishes of the House. This company has been brought 
into existence according to me, in an illegal manner; the law will never support 
it; and they ~  telling me that there may be a suit. I promise that I shall 
C8.1·:y out the wmding up proceedings without charging the Governmeni; any-
~  and it i;; po&sible to wind up this company without much difficulty 
because I understand that all the necessary parties to j;his transaction have not 
given their consent,and it is not complete and therefore this compa.ny has not 
been validly formed and you can wind i; up very soon. Tha't, is what we placed 
before the Finanoe Committee, and by a majority it was agreed t.hat the CGm-
pany should be wound up a.nd that there should be no further commitments. 
Therefore, my submission is that this cut that has been. brought must be 
supported and I therefore support it. 

Some Honourable Members: Tho question be now put. 

Mr. A. C. Turner: Sir, there are two companies in the C.P. In one, 
which is called the Provincial Transport Company, an investment; was made 
last year that is not in question now. But I would like to inform the House 
that the nwungillg agents that were originally in tha.t company have been 
eliminated and now JlO munaging agents will be employad ill that company. 
As regards the second company, which is the Central ~  Transport 
Services Limited, I understand that that Company are prepared even now to 
take OV6r the vehicles of existing operators against the cf.ll money due on 
.. hares, if the OWIlerl' of the vehicles like to offer them for shares. Further 
in addition, ~ owners of vehicles will be paid goodwill to t.he extent of 
~ . 2,000 on each permit. I think the allegations of unfair treatment of the 
existillg operators h;lVe been exaggerated-I have mentioned two points to 
illustrate this. There was one other fact which I should mention aod that 
is, the C.P. Government have invested an equal amount with olL"Selves in this 
particular company. We have divided 51 per cent. of the share issue, equally 
between us ..... 

Mr. P. B. Gole: May I know what was the investment made by the C.P. 
Government? 

Mr. A. C. Turner: I have not that information with me; if my Honourable 
friend has it, I shall be glad to hear it. 

Mr. P. B. Bole: I said only Rs. 1,500. 

M:r. A. C. Turner: My information is that they have 25t per cent. of the 
ilhareholding-the same that we have. 

Sri M. An&nthasay&Jl&m Ayyangar: They may have, but they have paid 
only Rs. 1,500. 

Mr. A.C. Turner: Well, the proposal has been made that Govermnent 
&bouid apply for winding up the company. I am not in a position to know 
whether Government can legally make such an application or r.ot; but this 
matter would arise in due course when the whole poliition is being examined ill 
the course of discussions with the new Provincial GovemmenUi. The ~  
~ ~ will 00mc up thpJ1. It is quite clear that we cannot elo anything in'this 
finanCIal year. 

Diwan Chaman L&ll: When did you make the investment? 
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Mr. A. O. Turner: The investment was made last October. . 

Diwan Ohaman LaJl:Of the entire sum? 

Mr. A. O. Turner: 75 per cent. only has been called up. The figure of 5·74 
lakhs repreR811ts the 75 per cent, which has ,been called up. It was ~  

last October. There remains the possibility of :the final call of 25 per cent, 
which is 1·92 lakhs which may come up next year, and for which the Govern-
ment should of course provide since it is a liability which may occur naxt year. 

Diwan Ohaman LaJl: What is the present market value of the shares? 

Mr. A. O. Turner: I am not in possession of that information. That, Sir, 
IS the position which is before the Housa. The money has alreatiy be8lL 
investtld and the action was taken in. good faith. The ~  will 
presumably come under review, when discussiolls are taJring place with the 
new Provincia,l Governments during the course of next fillancial year. 
Although the Stan' ding Finance Committee did not support this provision of 
funds for this particular investment Governmellt feel bound to include this-
amoullt :11so in the supplementary demand now put before the House. I 
would ask my Honourable friends on the other side of the Hou.se as practical 
men to support this demand for the money which has all been spent. 

Mr. ·Deputy President: The question is: 
"That the demand for a supplamentary grant of a sum not exceeding Rs. 8,83.000 in 

resI;ect of 'Open Line Works' be reduced by Rs. 5,73,750." 

The Assembly divided: 
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Mohammad Amir Ahmad, Khan Bahadur 
Raja. 

Mukhopadhyay, Mr. Nagendranath. 
Mu,kutBihari Lal Bhargava, Pandit. 
Nauang, Syed Ghulam Bhik. 
Narayanamurthi, Sri N. 
.Nauman, Mr. Muhammad. 
Neogy, Mr. K. C .. 
Paliwal. Pandit Sri Kkrishna Dutt. 
Rahmat-ullah, Mr. Muhammad. 
Ham Narayan Singh Babu. 
Ramayan Prasad, Mr. 
Itanga, Prof. N. G. 
Reddiar, Sri R. Vankatasubba. 
Saksena, Shri Mohan Lai. 
Salve, Mr. P. K. 
Sampuran Singh, Sardar. 
Sanyal, Mr. Sasanka Sakar. 
Satakopachari. Sri T. V. 
Sharma, Mr. Krishna Chandra. 
Sharma. Pandit Balkrishna . 
Siddique Ali Khan Nawab. 
Siddiquee. Shaikh Rafiuddin Ahmad . 
Sirldiqi .. Mr_ Abdur Rahmin. 
Sinha, Shri Satya ~ . 
Sri Prakasa, Shri 
Sukhdev, Seth. 

- Surjit Singh Majilhia, ,Squadron Leader-
Sardar. "  . 

Swaminadhan. Shrimati A ~. 
Tamizuddin Khan, Mr. 

~  Das Bhargava. Pundit. 
Vadiial Lanubhai. Mr. 
Varma. Mr. B. n. 
Vijaya -Ananda, Maharajknmar Dr. Sir. 
Vinchoorkar, Sardar N. G. 
Yusuf Abdoola Haroon, Seth. 
Znfar Ali Khan, Maulana.' 

.. 



(t 
-' DEMANDS FOR SUPPLEMENTARY GRANTS, 1945-46-RAILWAYS 

NOES-38. 

.AluDad Ali Khan Alawee, Raja Sir Saiyid. 
Ambl!dkar The Honourable Dr. B. R. 
Azizul Huque, ~ Honourable Dr. Sir M. 
Banerjee, Mr. R. N. 

Mason, Mr. P. "-
Morris, Mr. R. C. 
Naqvi, Mr. A. T. 
Oulsna.m, Mr. S. H. Y. 
Rangachari Mr. M. V. 
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Bentha.1l The Honourable Sir Edward. 
Bewoor, 'Sir Gurunath. 
Bhattacharya, Rai Bahadur Devendra 
Mohan. 

Roy, The Honourable Sir Asoka. 
Rowlands, The Honov.rable Sir Archibald. 
Sargent. Sir John; 
Sen, Mr. B. R. -Chatterjee, Lt.·Col. Dr. J. C. 

Cook, Mr. B. C. A. 
Griffiths, Mr. P. J. 
Gwilt, Mr. IRslie. 
Harendra Singh, Sardar Bahadur Captain 
Sardar. 

Himmatsinhji, Col. Kumar Shri. 
Hirtzel, Mr. M. A. F. 
Hydari, The Honourable Sir Akbar. 
Kharegat, Sir Pheroze. 
Krishnama Acbarya Rao Bahadur Sir V. T. 
Lawson, Mr. C. P. 

The motion was adopted. 

Sharbat Khan Khan Bahadur. 
30lanki, Dr. P. G. 
Spence, Sir ~ . 

3ri Chand, Chaudhri. 
Stokes, Mr. H. G. 
Thorne, The Honourable Sir John. 
furner. Mr. A. C. 
ryson, Mr. Geoffrey W. 
Weightman, Mr. H. 
Williams, Mr. C. F. y. 
Yeatts. Mr. M. W. M. 

Mr. Deputy President: The question is: 
"That a reduced ,supplementary sum not exceeding Rs. 3,09,250 be granted to the Governor 

General in Gouncil to defray the charges which will come in course of payment during the 
year ending 31st March, 1946, in respect of 'Open Line Works'." 

The motion was adopted. 

Mr. Sat,Y'). NIiIain Sinha: (Darbhanga cum Saran: Non-Muhammadan):, 
May I suggest that the House do adjourn now and tha-t ~  other ~ . 

t!1ry demands nlf.y be t.aJren up tomorrow? 

The Honourable Sir Edward Benthall (Leader of the House): Government 
have no objection and take it as an augury that the House will get through 
j;he rest of the business promptly tomorrow. 

Mr. Deputy PreSident: I must inform Honourable Members that.if they 
want to -adjourn, they will be doing so at their own expense, because the 
guillotine will be &llplied at 5 o'clock tomorrow and supplementary grants have 
to be disposed of tomorrow. (Several Honourable Member,B: Yes, we agree). 

The Assembly then adjourned till Eleven of the Clock on Sa.turda.y, the 
ar.th . March. 1946. 



Oopies of the Debates of the Legislative Assembly and of the Oouncil of State', 
are obtatDable on sale !rom the )(anager of PublicatioDs, Oivil LInes, Delhi. 
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